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LOK SABHA DEBATES

LOK SABHA

Thursday, December 22, 1977 Pausa 1, 1899
(Saka)

The Lok Sebha met ai Eleoen of the Clack
[Mx. Srmaxes in the Chair]
MEMBERS SWORN

1. Shri Balwant Singh Ramuwalis
{Faridio).

2. Shri Chimanbhai Harilal Shukls
(Raghot).

RE : ADJOURNMENT MOTION

SHRI VAYALAR RAVI tﬂlnraymh[]
Sir, 1 rise oo a poiot of question.

MR, SFEAKER : On what ?

'-‘.Hll K. LAKKAPPA (Tumkur) :
Qn!uuo Hour we are raiking it.
{Interruptions).

SHRI VAYALAR RAV] : Please read
Rules 38B. It says :

“Any Member may, with the consent
of the Speaker, move that am
rule may be swpended and if
the mation is carried, the rule in

uention shall be nuspended for
lLrh:r.nciu-:

( Interruplions’

SHRI K. LAKKAPPA : We have
wmsked for ywr permimion. You have
rights to suspend any rule
g:m& adjournment mouomue_pendmg
before you for your eomideration.
(Interruptions)

SHRI VAYALAR RAVI : 1 am raising
my point under rule 117 and demanding
that under Rule you suspend the
Question Hour a llhr up the adjourn-
ment moticn before you. It is & very
serious matter which affects the Indian
Democracy. (Interruptions).

SHRIJYOTIRMOY BOSU (Diamoad
Harbr.mr;:lnuona t of order.
). 250 P

(I

ISHRIJR\ ALAR R.::l There is

& large scale peopl

Wre prevented lrm voling. We are

smanding and requasting you o take

:ﬂ; the nd;mmml motion and suspend
e question Hour.

MR. SPEAKER : [ have got
motion. I have re uamd to
{r‘h-!uirm-m and I -ve ather
lembers also who me thet during
theinlavalywm:ycomcndmﬂ
me and the question an be taken up
cither this afternoon or iemorrow. There
is no difboulry. (Fesrrgtms).

SHRI JVOTIRMOY BOSU ;
masy Herala Ministers have
unseated ¥

i

E?

SHRI K. LAKKAFFA : At the point
of gun even the harijam, the minority
communities and mclions were
threatened.,

MR. SPEAKER : Even then, no ad-
journment motion it necessary. If it is
seriows, [ bave already told you to give
me the facts. ([atrruptions).

SHRI K. LAKKAPPA : We have '
read that at the point of gun they had
been threat i

MR. SPEAKER : We now take up
questians,

SHRI JYOTIRMOY BOSU : We have

SHRI VAYALAR RAVI : In accor-
with vour instructions we st
down. He is & drain cleaner here. .
{ Interruptions).

MR. SPEAKER : Order, Order..
{Imterruptions). Do not record unfdun;.
SHRI VAYALAR RAVI:...... -
SHRI JYOTIRMOY BOSU -, ... »

MR. SPEAKER : Question No. 509.
We take up questions,

THE MINISTER OF HEALTH AND-
FAMILY WELFARE (SHRI RAJ
NARAIN) : I request you  that  the
He-use should be calm and quiet ; the
House should be in order.

*Not recorded.
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MR. SPEAKER : Yeu
SHRI C. M STEFHEN : For the
1time he has spoken in Eng ish.

MR. SPEAKER : Let us take up
Questions.

ORAL ANSWERS TO QUESTIONS
Medical nynistance by Red Cross
Soclety to Cyclenc bit people

*509. SHRI SURENDRA BEIKRAM:
SHRI K. MALLANNA :

Will the Minister of HELATH AND
FAMILY “LLI'.M‘.B be pleased 1o state ¢

(a} the dﬂl!l: n:slldmg the medical
ded by the Red Cros

m
Knciety Iu llu relief of the cyclone hit
vicrime of Andhra Pradesh ;

{d) whether some foreign countries
have alvo come forward 10 exiend thier
cooperation to help the cyclone hit

& ; and

{c} if 30, the details thereuf ?

e Wit sfrare e s
(ot TerTOEw) : (F) erE 9iw
* ner Ot AedveEAA TRl #
¥ g ey fafween gadr
T REA R R E L W s
HEATAY  F WFHNEW ¥ OF ST€ T
Fard ¥ TamEEi ar o fafeaig
arady fevard &1 Tow B quEm
qifer Al ¥ fAu gEEw dad o
Farf w1 F § 1 TEs wfafom
Tewm § AUW & A7 g% Aiww
uw g wafEra €1, A AST ¥ w0
w1 ST wa 43 8, wfy wfwr gfusaq
¥ A T ¥ & rfaw v 3 &
Foew of1 Y E

(=) =t (@) oY, gt 1 tewra
At 7w @A ¥ fr fiaee,
S, wHT §¥ T, we Ty
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A  ENAL, JOH, AEAT, AT
Wi aifesars #1 =Y Yewrr ArErEfed
AUT ATH, WYTH W TAAT F ATATC
¥ 2 =0 37 " ®W & T At
amdl wweTh & *9 ¥ IR €Y wram
# &) zTa¥ ¥ AweT 19 AA AW
# grt e mfai srer @ 4w 1
T A F WHATA WA, e
forar, Tealfaw, ®ATEr. TAwE, fEadw
¥z fozm, £, wmm,  seEEET,
R, frevds, ey, A9, w5,
g, faraoir o sge W
i T w18 YW CTwH
wrrefagi aar e frerdy, ofiww
oz quE Ty Sl Y T A
e & ¥y ¥ ox 03 81 A
TG FT TwT TEW 29 ¥ A qEEw R
Y oTWTEN T ¥ 2rATT 21 X
w9 AT FTOIEOF

ot g feww - gy ot famr o
TEwER F AT & 31 W R Egraa 2
wE ot 3w ¥ T Wl gz e a1
ﬁ,mﬁﬂi'l&m'ﬂﬁﬂﬁi
aF &t #AgroaT foewii B twww ¥
areqa A w7 &, rEwr faam dr
ssm ¥ @, a@ft efaet o= awgd
qgw wrd, €7 ¥ fAT o w srvear
e ‘

wit T ATTaw : SEgE] & 3rEA A
sqgeqT §F SWg A1 oo &) gfay”
W trww A § imaafr
T 7T @ R, wﬁ’!‘ﬂ?ﬁ!"*m
T Foar gEt e ¥ ¥, Wrew
sErqT ®T OFL R E 1 g4 wAEA §
frmfer mar G w
*F‘Bﬂ'ﬁ'f‘mkﬂoﬁﬂim
A T AR A AT A 2T E AN
are 26 ®Y gATL agt & @z fafwex
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o oty A%z o Fo ure fam
aifs & xziwr @ Fo & wt o
=7 2dh fE o eameai ol o aife
agd wall wf § 99 w1 faan i
T ¥ a1 7wl faadr whe
T gwar $—gw a7 e iR fe
srw AW F Y &% @ § |z IIAE
@R oAl

st giar fasw : wdT A F qEAET
& 94 aar ofw & oiw Wl &
zaew, 7w @it 70 Apawm &
srHaer i b1 TR fas it ¥
a1 fad, 99 ¥ Sewm w1 a9 4@t
IFATAT, I/ AT & S o wRTRAT
o A gE R 7

AU AA-—TiR aamar §
500 ¥7q # gfEAq N FATT ATGT |
# gaas g e aga & T A 6§
AT 500 ¥IT TET T ART—NqT TTHTT
&5 Frfi & fAT 500 5747 E ¥ &
wLEE w7

ot ™ AremA @ 0% fagw w7
WTTETG gRATiad AREY &1 FHT A1ME
fr ot arpfas fawer wAT &, T F A
T g @, ww A awy faderd
=g warqq & &1 w7 ST ¥ Ffw
TG ¥ ®ré A A7} 47 A, R
w8 | Ewa gy w1 -
forr faaoly oot 7 mgrar & §
o7 FT-EIT AETEAT 37 €7 I A
it ¥ | P wm & a9 fde w
fear &1 e+ faor & av «# faar
t—m ww ¥ # g% AL wg AT
B

ot gt fem ;W wE B gEd
WA &1 W9 A IO AR f2ar 0 500
wqq H FREA W wav w1 AT T
wa ¥ T Wt 9w W oAt &
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TET—¥TT FTETT IR W WA
FEATEAN?

st TWATEW : 500 WU A
gfaw W adt A ar gard wfew
aEC grr 6 g 3w =1 e Al g
T fawmr W wT wew A gEe
fwrr & s &7 wifow =4t fE 9w
F1 A e g &, Aufew € & 9w
 I7 wfywr F1 g7 § 1

it qwm WY ;o g S
wEzn A g fr are ® A o
tam g farw g @
ama &s b 5 v wfes e
TR AIETEE ¥ O A AW A0 w
o & = § ot fae¥ 6o wEMT A
W AW WA §9 w© oA
agt &g & ®z7 of mar @ f¥ amv =
F 39« g fagw AT Uy
am= gt § v 7 3t dew fafreft 7wk
oy froe #1 2 wr arg st
fufrt # o & 7§ oewammdr g
2, afe &t 3w Ft ddfawardr g,
I9 qT 470 W% &, fow ¥ fomg e
Fmrd i @, 3 Fifewr wh A
crwarydt frgd #1 1 & 26t A
¥ qe WAt f—wT qg §E wT-
arEl § fr fag & faeg soww o
TR ¥ gTom Fare ww g, wEr
At 3T w1t 7

st T ArowA o osrAa, weart
HIEAT &7 FG4 @ 1

wiwt w1 oweRw wERT,
¥t wEE W 00 A9 AF o
forr & 372 AW g, 7 & gearad
FETHE #E- 1 W1 AT e
R FT BT ST o@r aiar & ?
FoETT Kfewdedve geFqT@a w0 Agr
Forlt 7 owdt wEr® A vy fy
g3 TERAE S —TW &7 F g 7



7 Oral Answers

ot T Avewer ;Y W ¥ ST
s fear @, 98 ® wfy & 5o oy
qIT 7 1 Tx wIE ST €1 At
AT X = gfamT Tw &, A WHT I
awzil W wraT dzw fafame sfowmy
3 %0 § e 7% o are ¥ frfefaed
cawrall w2 F 1 (wowaw) ow
Tavifaa WAt 1 a3 wrw fegr
# foc g Swrarerdt & wrw e o W
8 Te ®1 1 Wi Iw kO E
g9 A # -farew wAr § fe sty wg
oTRNTL WA WAy 8, A1 AT
weemn g ¥, wew dui & wWiT gw A
Wt agt & FRT wavngdT g wrdefr ) g@
oty T stama g ?

SRt e G T AT ag
2 & - a7 WO &, W it oA
FOET | o7 gfaws T BF wrer §
o ¥ aw e e At g ww Oy
& fr fores 90 wrdie @, w1 iy ormmydt
frea &30 1 ag T ader g ?

ME. S.PEA.KER‘: She say3 that _thu-r
:i:i:}:;:“m“m’ Againgl certain of
o T AR ¢ AT FEER
*1 drargEY, 31 %1 e, faepw afw
g ol Far &1 grrdr & fa fet
afgfer orex FiqEa o &1 (wwarr)
MR. SPEAKER : Her question s

very simple. She wanus 1o know whether
you are holding an enquiry.

DECEMBER 23, 1877
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SHRI K. VIJAYA BHASKARA
REDDY : I come from that area. There
are 2 aumber of countries ing directly
to provide aid. The aid is ot going to
the doerviag oo [t must be coordinated.
‘Will the Minister ensure that th':whole
aid is given to people 1 the State
Government which iy m; T

ted way ?
ot T o : AT,
“ofrer w sifer Farefr forarrs

fardr w8 wier &7 zamar 11

weR Tiw ¥ & ez Y w
oo ATt & Are forg g & swgre
fomr §, 3% & wrt ¥ qF w5 e &7
TeT A 1 W W o
e § fie @yl ¥ v fefy T
foreect ¥ Fovr 2w G & wrw ot foar 8
(A

oo ()

o wriwe fay : @ev B ¥ e
i wE e TR T ae T A T
Faafer & faoe™ & S 4 srbamir mff
2t ot 34 wadr afige ot 1. (sw—mpr) |

SHRI K. LAKKAPPA : Sir, the
Minister must be called 1o order. He
must be relevant. He cannot make adper-
sions agaimu the State Government, .
(imberruptions),

MR. SPEAKER : Order, order. I
am on my legy. You cannot shout. The
quastion of controlling the House is
not in the hands of any one of you. It

it in my hands....(seteryptions). Do
not recard.

SOME HON. MEMBEERS : s+

Mr. SPEAKER : Mr. Minister, the
question that is put to you is this : are you
;ui:g w chanoel this through the State

nt ? Do not get iato otber

SHRI RAJ NARAIN : The
is not very simple ; and the anawer is
also not very simple. The quenion is
wﬂliu:rﬁ ; the answer is also compli-
€

TT ¥TH GRTIET FT U7 FIEAT HT
ury WY ¥ A AT qAT FAAA T O
dafam ardr * a9g foae €1 fr 2w
w AT § TR % ST A

controvensies, whether the State Govern-
ment is missing it or not. Kindly answer
the question.

st Tre ATOEW : ATEA T TR
# w1y & g7 e wE $1 3
§ fs ot dfewienden fonéde, 8,
TAX GG WT TG, §F BT A A
qgd X v T ., (wrwEw) ..

seehlot recordad.
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MR. SPEAKER : A direct questico.
Why don't you maswer ? (Fateruptionr}.

Kindly help the House,

SHRI RAJ] NARAIN : Even now do
~ou say that 1 am not helping the House 7

MR. SPEAKER : Their quation is
are you willing to channclise the aid
through the State Government ?

SHRI RAJ] NARAIN : Why not ?

MR. SPEAKER : Flease answer that.

it ™ aremw - ¥ Ay o Ww
= 37 wrgen g s Formsit e geit
FrTi ey TN W fawi W
7 wivavkw ¥ frrfawe a9 & Ao
(wmawm) .., . Bzawiie & gra @Y
= wiE o 91T A9 9% W1 4R -
o At ¥ U9y §CRIT BT @
(@) . ... dawge wTE E@El-
atre g Wi # @ 4 (e,
FRT FAT A= &, AT A TAAAE A w7
A 7 £A #A T a0 § (=)
MR. SPEAKER : Do not record any-
thing.

SOME HON. MEMBERS : **

4 foe sefiorcs T s 43 T

*s10. oy Wiy YT w0 T

e W W A g Ao € F
=t fr :

(%) war faerd w Ared) geaT
wadt ¥ frean =1 & sEveemd w0
o & W Y A o
e  wagwa W g W

(=) afz g, @1 I9% w7 wTW
£ v 89w W & fag fasrare
anfexdt & frez w1 wRAET AT AT @
g7

PAUSA 1, 1889 (SAKA)
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
{a} A total of aboul 56,000 lonfies of
equipment has been received at site at
Bokaro and is awaiting crection. In  the
case of Bhilai the total tonnage of such
material is about 16,000 tonnes.

{b) While undertaking execution of
large projects, procurement of equipment
aﬁ material has to be arran, keeping
in view several factors, like the load time
required for procurement time needed
for further proceming, the construction
and commimioning schedule etc. In such

rOCUTement, cially in the case of

ig projects E?: Bokaro and Bhilai,
it sometimes becomes necemary to obtain
and keep in storage some of the materialy
30 as to enaure that it is readily available
and there is no hold up in the construction
work.

ot wir oy aRlt ATt
wEwel SEE, 9V (8 ¥ T8, AT
weit e & & o firdwr war aga
A1 g T AIE % s g
% ¥ 9T I F v # feaw #
TARIFL @/ ¢ 7 o a7 qEt T
AT E, TERT IHTWTE TR §, AT
q8T ST QT § IAFT IAL A9 A7 ¥
G

SHRI BIJU PATNAIK : He has
nr.:nt_d that [ have not answered the

ifically d

q 1 have sp
the question. Part (a) of the question
i

“‘whether machinery and aother mate -
rial worth crores of rupees intended
for the expamsion work of Bhilai
and Bokaro Sieel Plants are lying
unused in the yard."

I bave said go,000 tonmes are |}‘in‘ at
Bokaro and 16,000 toones at Bhilai.

Part (b) of the question is :

*“if 80, the reasons therdfor and action
being teken agaimst the persons
rerponaible for wrong planning.'”

T have given the reason.
! sm sorry that the hon, Member

should say that I have not snswered the
questicn.

ot W AT v N qeTd fe
fedt mirrhy wsgwr o g€ ¢ Wit

*+Not recorded.
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frar g S oy g & Wk wmR
gat foar ¢ f& et eqen s
awt 1 % gw v g 5 feadt mm-
gfemeis gelmam s G § &
wmym AT ) dqe g fw
From frat W T ATa @ G &
A9 ZATT 7T ¥ | W T 4T 0K B &0
i 4% % are v g § e i e
9T §T T § —wmar At wERd
q AR B — Haredi % el
dfefae & aoa g faw ardy &
gt & gac ¥ & 1 wiow saTew
M AT T W HAY ¥ WY du
w3 % F ot Brendw saT &
wRT G T GHAT § o1 dAmEa 1 w1
swii gt wried & & § o wiew IRy
WAST AL AW W@ AR 1 Am
Az N am ¥ | ATEHT w0 W
T F WY A6 A FL)

o= T ST WETET WY AT "
off wIEA WOT ¥ 39 W, 1977 ¥
forat a1 WX ITEET  oEArfEAEz WY
wx fear oy | 9@ # gro faaow
femmmrar ) T EEO kEr ¥ 0w
gy AF aan WA § 0w fom
120 Ame® #%2 « fom € qvE @7 wmw
& agarE T § dw wET g )
oz ¥A 160 W2 wAT § 1 AT R
AT AT (TS 9T AgF AW 9F
gU & Wi Wl & B W1 $W W\
fet 9 9% TOAT wh FRT IAWT AT
wm far A e ST Sh
T dAARERY (... ...

MR. SPEAKER : You can lay a

statement oo the Table of the House.
You pul a guestion.

o W T ae AT e E §
sqraT Agi & 1w el gl a B e
qr T R | R &4Na ¥ @R 9@
wagET ave of g § W P

DECEMBER 22, 1877
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Tt FeTe S gud, e wsfer
w01 ¥ o &t o wfomt &7 & fear
AT a, #‘f‘g"ﬂ.’ fzq'lxﬁrrg, fﬂrq}r{
famr arar & Wi @R TET dwC 43
g1 &1 srsdT wmfaat w7 feoo gt
T W T A WY ZETE AT
s B i sy ?

zfien WU wifEw wWETE Wt oS
wn war 3, faT T E owvg o e
T g W ®=m BT s e
wrar &1

o7 WA am i W g
& v T wEA WX T A
grr 1 gy A d faaw e
s gEk ae W@ S o I o
w8 T agt IEery vt w7
ot FT It ek & 3% & w0k ww
Feard 1 w0 WU oa oA
FqEEE @ W e W
e FEmn o aw N
T?

a1 fdmm wiewtdr § fagr
R TETT ¥ FTH AT & 0 I
dfer ot $E ! & quAT W
fir g oY WG T T § W@E TAT
oft o Fra aod W T e
firat T0T W@ ¥ AW AT O
gt & ovc wa & dore ot g & o
% A% W T FTC A A qwmaenr
fomré & & Tewr W w3

SHRI BIJU PATNAIK : I gave the
tonn, because that will be a more
pmb:ﬁe answer. The money value will
not give the topnages. I thiok, the ban.
Member will note this fact. The towal
order for the Bhilai Sweel Plant was
165,000 toopes ocut of which orders
totalling 1,923,000 tomnes  have been

d o far by the end of Ortober, 1577,

ut of which 25,500 tonnes have been

supplied leaving a balance of ene lakh
\annes mere yet to come. He says ‘unused *
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there i no such thing ms unused; it
is & continuous process of comstruction.
Paris have to come. machines have to
come ; sometimes some supplics come,
advance supplirs of the origival parw,
even when the fist comstruction has
not been there, and they remain unused.
If the hom, Menmber, while making a
Rs. 1oco-crore plant getsfrightensd with
a R goecrore machinery lyingtemprarily
idle, I can only sav to the hon. Member
that small minds do not take big projects,

o AT T AT ;e AT
& g { fFoww oAy,

SHRI KANWAR LAL GUPTA : Sir,
wn a point of erder. The Minister was
not right in saying |ha| ‘small minds do
not wake big pﬂ!]h:h That is a reflection
on the Membera. .

SHRI BIJU PATNAIK : I did not
cast any rzHuu'wn. - (Inderruptions).

SH.II.I KANWAR LAL GUPTA :
The 'ldmuu:r has not replied to  his
.';l“ rly. His question was
t wcb such machines were lying
SHRI BUU PATNAIK : If that is
a reflection, I withdraw it readily. But

it is not at all a reflection. It was not
meant  be a reflection.

st WP gRTC WD : WAt SR
A fom al® Yoo e & ag w0
AT Fo g WA wAg W g
LR ad ] g.#mﬂmmg
& ury = ag o w3 & 2T 120
AT ST 16092 A FLIHIT T
GOT g, SR ST QUM AL TR L ..

- SHRI BIJU PATNAIX : For the infor.
mation of the hon. Member, | wish te
say that pot oaly I am going there, but
the entire Consultative &mmltise of the
Minisiry is going there, The hon, Member
can alio cume, if he withes 10,

1
13
i
i
3
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oft yew! gl 51 o 7 T, ==
A e R Hw i
o TEAT ATAT T WA A A, a7 g
o & F 4, @t qew w1 i S
# Framm o gw feemd § e
oR WA formeT A gae e
& ot uF Trr fefre &, e o
42 (5 mr | Ay SFT Wi A
W WHT F 77 ¥ WEET 9T, .

lﬁmﬁwmﬁ we wgRY
T feam gee #T F, U9 aEm
ot fear s

=t W e e oA O fafrg
o THeree carzw wt dw & ¥ o
& o fram & § & S Wl wrw F
qg & wAeT O W & 59T 9w
T fAe R AT oW oA
T & T gut & IEE I W
fFrwar d Afe ww TR
% fau i @1 & At &0 T
Faeiare wfowifal & feg Ftw 537
& fom welel 3% e &6 7

SHRI BIJU PATNAIK: The hon.
Member bas virually answered his own
question. If the machinery which was
boughe du the Chinese war—npormally
a machin n’ﬂ'\mcﬂm for about eight to
nine yean; lhll is the life—is lying idle,
if that has become junk—I do not hm\v
I have not checked it—, if that has becomes
junk and some conractors want Lo use it,
J(ﬁnd nnnh]«uon But I shall certainly
ook into it

St ST AT W S A A
ot sy gnm 7 oy A B Ao wET
¥y wgr & 5 o o g 8, wor
TEARTE A I AT W A A g

MR. SPEAKER: He sayy he h's no
information and will look into the matter,

Wt gETw : wr At AgRw ag
Fardit fe & grdt wdw Aife g,
fis ot wagz wr i A gw &, w0 dmr
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F wdl fem arm fawd 1g wagT
i0wmT T faw W@, ¥ oSEE
farez wiri oy ¥ Wtz AN Ay
& wree Tl o §, fome @ oww &
EWTO Wy & g1 amw !
FeToit ®1 §H AT Y AR R ?

SHRI BIJU PATNAIK: There are some
sections where cerwain machines are essen-
rial Jor selecting and combining the sche-
dule of raw materials; these electronic
equipments are cuential for productivity.
Magpower cannot belp there,

SHRI JYOTIR MOY BOSU: But that

s mever us

SHRI BIJU PATNAIK: It is being
wed; it is not correct.

SHRI K. LAKKAPPA: These are the
two premier steel producing centres, The
hon. Member has said that materials worth
-crores of ropees were lying unused and
idle and things were not organised properly
so that these equipment etc. eould be uti-
lised as they should be. It is a very i ]!‘)un
tant question, byt the answer by the hon.
Minister is nmot only irvelewant. . ...,

MEB. SPEAKER : What s the question ?

SHRI K. LAKKAPPA: The other part
of the quostion was: What was the action
being taken against rhc_chrsom responsible
for wrong pl:n'nin‘ he hon. Minister
amwered that it was & continuous process.
The hon. Minister has also Dot ven
the mosey value of that IIII!I:IISIT
idle. The material is lying idle and
means, these was faulry planning. Is n
becawme of the fanity plan thay raw
material and cquipment wol erores of
supees bas been lying wdle ? Az the hon.
Memben here are very much agitated, will
4e bave an impartisl enguiry isto these
matters 7 The hon. Minister ia a very
dynamic person and 1 am sure, he will
set right all these things and see that this
prtnma—l steel producisg centre works pro-
periy.

SHRI BIJU PATNAIK: 1 was trying
to hide the omimions of the previow
‘Govormment though the Members seem 10
be very much quﬂ:d about this. Now, 1
wuid like to_tell l - HWE tlm the

m:ltwd in 1976, Ynu
0: :hdll Lu:im \'ou q.;d not

dw unds for devel . Now
we in 1g8r. ‘fhensore “totel)

ne |ln| I phnud it badly is really begging
the question.. . ...
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SHRIK. LAKKAPPA: | am aakisg this
Minister. . .. .. (Interruptions ).

SHRI BIJU PATNAIK: This Minister
is going to correct the situation and try 1o
resurrect as much of the debris as pos-
sible.

o W W : weny AR,
¥ w O &W wE W aETE,
1977 ¥ ow o= feram a1 FwwT FWT
A% AT T 10 W, 1977 €
fear mar, fams wgr o7 a@r fe war
TR A T W I feet w
o W @ ¥ 99w Som
arim & wwar § e At g
FTead ¥ £ W & ¢ THT swar
& & & & ot oo 9 formm oy, wg =
& urow W AT o gen e e
AT T, S W EWIT Wi,
F ¥y 3, W wgw W o freew
FE e Fadft 1 ¥ oo e
o & T ORTR AT 1 6% wuw
@ HE 1 ¥ W FC 14 7% wa fawT
g1 fwmma® 5 a7 & &=
oz vy gt ) B e A oy e Ay
wferwr #F 2 5 o " w0 dwrc
T3 B oo ool e g,
foreet € arra ¢ i Forerr ey
ferevr &% 7,000 THET ®H BT ¥ )
F T AT W OWT 700 WO
wfirw ¥ frera ey & | ey
T Qo Hlo THo & HTEAH ¥ Fharel
& & feyr q@AT @, W1 1700 WU A
2200 O Xfoow ¥ F 0w
W ¥ wrdwre o ag oieT gurer
wE & <o Al ¥ g g
w1 WeT fouT TWT AT | FWEIT 1500
g wfrz ¥ W 700 WU F g
WRT A I wTH FEWE | EE w0
i % wfr g @ 1 F @ wmw
wgar g f w ot s firfir

"':I'hn Speaker not having anhnq;elnur accorded the necosary permimion, the document

: pot trested ms Jaid on the T
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¥ AR ¥ Siw wOama, W 9
dm oy D wrdta
O & & g, 99 faers v

. F ¥ 7

SHRI BIJU PATNAIK: The hon.
Member wha is raising these questions had
lengthy dicussions  with me  several
times. The sins of the previous government
are now visiting on us and I shall assure
the hon. Member that I shall take as much
corrective action as possible and all the
allegations 1hat have been made against
1he comstruciion company, the Hindustan
Steel Construction Cannpany or the other
officials and contractors......

AN HON. MEMBER: By when ?

SHRIBIJU PATNAIK : That has to be
assessed first and then the contracy once
given cannot be rescinded. Otherwise,
the work will be delaved further and there
will be further escalation of cosis. There-
Jure, we will rake the necessary steps.
The hon. Member himsell is a member of
the Comultative Committee. The Com-
mitiee iy meeting in Bhilai by the end of
January and we shall look into all these
problems t .

wt Tt wEEE R
s afte qF wqedt wd@
ITY a7 W AG A A7 A b A
FAHIT TEEAT W S ATY w5
FART WA FL )

w0 wvh 1 omiAi ¥ e
oF G ¥ ey § UF 56 WO A
g sl w1 qark, 1977 ® W
Tamr w1 frr oft mAT WA A AT
Fer & v for w armeTdr F Wy W
WY1 SIAT A AT AT FAE |
wa gk 1977 § WA ot &1 @
*T3 gu o foray A W Wy
TR 6 FE0 T AT WAL I § A
w7 g Wra I I & afi & 7
o AR aed ¥ od @ g
TaY wiw i A F@m ?

SHR1 BIJU PATNAIK: 1 do not re-
he reminds

colleet the oo;Ypl me,
I will certal Tock n:!o it
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5000 ¥ witow /v weesa R it
# Zviviril wt soweat femr o

*s511. st T W g -
16U WAl O A AT T FO
fr:

(%) #n st 9@ w7 § ¥
Tt #, Faer e 5000 ¥
# W gF T T §, e giramg
Eclt ol c oo Gl

(o) 7 fo= wigi & FrEw
5000 TE &, TR ot Etwr ffamm
STE W W R

(w) = 7 @ S gfea
¥ A% Iew FOE araat ?

W warr | Tow way (W
woyft s gwea wm) - (%) 8
(&), = & Afasadr g ot
fomr & f& ammer &= ¥ oW @t
=T W, Wt |7 WEEl 5000 4v
wy wfagw §, FEw & gl
(vt &y we) 2 & amr o ag
W dwn fEm o @ fF R Wi
frwy et & IO avr mEl W, agr A
wrart 2500 1 TAE afaw g), FwE
oY glrard ¥ &

B2 Wi &, 7 g A g
s eyl & 4 angdr awy fE
AT GEt & wenfra eET B ow-
et ey I afew st = @
25 gfwa & wfes, fred 6w §
15 wfwer & wiww WX qadr st §
10 ofem & ofew g —

(1) & =g, ogt wvdem 4T FER FX
g2 % it & oty WA

&

(i) geadt earer (Forrir 40 Firaimifte

¥ A # £ e o

ag)
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(iil) wier w=fie ww ek

{iv) =fie{Forae [fasreit af gt e/
zram f )

(w) FC T WA wET 9T
fafws =eoit & oF FEWA F WATT
wrmT ar a6t # e €1 gfeme
g &Y am

sl TRAT AT g A A
& womm fe woee & Afewd o
freior forar & fF woe @iat ® o
At wqT # 9E BT WEED 5000 4T
e wias g, 2T & qfoar ®
& vt | & 3w B oy S
T wmm fF famr wel W s
TTET AT L TR Y
#fe o weMT a1 F9seeT §
= e At F o am e
FHEA & afam w7 gEd AT
ag ¥ wign § e dgeh vww § ogw
afers ®1 OF wEEAT F0 §, e
of 7 FEA ¥ $if gwT A ¢ fw
oferm ¥ are 39 avea g § ferd
E TEH B KL KT qF, AT e
# 51 ATy § A S #Y w1 s
3 W T AN I A § e
%t srem 47 ) Al aw oy §
o1 # Ay 6 a7 40 femeT
§ T WW AW WA W F &,
% a7 FwTQ & oween g fF s
ot H 100 fednfer aw & 4% &
TE W B A2 2 A A O
T FATEA #T gfEeT ITEe0 FA Y
syaeq w9 wv g &7 o AR
A 9 § A Sew & avei
w1 W # WE o

«ff gl s gudw A ;&
qEEE AR O O AN
=mgw 5 grdr A Afa & IwF wpe
&z oftma & g A fa¥y 5 2w
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& o ¢, fawt ¥ wa-fedre &Y, -

. ety & ogfw w1 W ogEE @

wE w3 X § 1 gEA T w7
T T A & TRBET BT wE
& e g A @ e
T § T W @ 40 frenieT
Hemm 7 F TER oEEE T oA,
ToAT A TR F TARE § A AN
mRE # dfem T § EEE e
T 2 TE g

st TRt T g s W,
wal wgre A wmamn & fF e
AT 9T ZAIRIN W SEEqr F7 &
argty & e oww g ot
w1 & 9 EEE § fage v g,
Tk forr wTo o wfard =y I
ar g g7 W ag e e R s
= wGt # g -G vt O Iee
®Y sAeqT FT FA; G AT F A AH
¥ @), oy ofaw W ar faer a=
£ &%, W wr Fo afey

—

w & qoew & gt i,
qifzn ¥, drd-er=, gof-feami-fast
afcitomTaT, wifs =qWi 97 9= a6t
§ Fefroitr oY afaa T &1 avgelt ) gavd
it ez FagT amart, o1 W T
¥ At fa2e wet §, I Y FEve
H, @ e w1 o A g,
wgi o EEE o oame W 2
g W 91T A Fg1 & FF oo H S0,
% w6 6 WA ¥ were @ wal
72 ZFIRE F1 STEE 1 970 | AEEE
A AT O A o wahy ® e T
TEH T RWT # A ST 97 A
e Wt sqaET wd ¢

7w At & AT ww ¥ oAy
# Fg— are fggeart & TR
¥ st T WO § | §Ey wEE ¥
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FwT qu f7 anw 9 wA §)
o g &1 Siwa wma w
T F forr w1 wifeErd o
e ¢

Hare At (i qm ww wwi) :
W Wi, iawmal ¥ g agl F
wie W1 ot aw faen dzendd
et g B L.

o¥ AT g : 0F feer fae
g7

wil wamw waf ;o fad T 2
gl iEE A &1 safedtaee
prmd 01, @i R EAER T )
AR AGH FTETEN §, HE-TgHT@
&, i o Tww W ) ow faE
W A 18 A T § O S e
A g et awl ¥ wew famt
wEs & §, @ § A% fa¥ aw,
T M T EW THEA AW AR Wi
ot fafg ® semT g 9w g § wfw
AT AT AT § Tt qg g a9
e

) T WTw gwA : e A,
aTT AR # W FAE T wel——
gt & e averw aff ) wew
war ot 7 vy & e 5 il # e
i Ay wi ot g ¥ fe &
wt § w— TE ¥ e
vt g wiiEd

ME. SPEAKER: He has already ams-
wered the guestion.

DR. VASANT KUMAR PAKNDIT:
‘Will 1t ¢ bon. Minisier lei us know, let the
House know—we have written 1o the
Miniattr quite ofien—whether in 1978,
there would be a White Paper as 1o which
arcas wre going to have the telephones ¥

SHRIBRIJ LAL VERMA: Within iwo
years, 'we are going 1o have 4,000 long
distanie telephrnes and all the head-
quarters, administrative headguarters will
bave the telephones.

i qpew wE gt ;o dead
ofeme Wit et Tt % faw 5
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frm wr T £, g afrmr ax
A # e T A A we,
wHife wm s W A o e
feomm & war &1 wmt ax ofen @
T AT WY W E—wmm SHE
far o 3o wew & frow Tmdd
afe 7= o eefril dfafedt fam
w7

Tt T gdepd  BE Qume oyl

M E s gl gl e
Aok Sl e I 3 e
L gt i oS pie plod
v oy K ol J ool s -8
rule —al g o gl
ma s ol e gl
TP, P P L P
wish e o ) SG - APl
[ Lo o lmsd
ot www wat : off &, S
wamw & feur &, Fromr aomdr i §
ot T WA ww §, aEt oft T
T wE | AT T A g T Wi
& freer o I—fae, aoei, se—
FaE AT AT W wg @ §, vuw ey
ot feur o)

st e mal g oy wifaw
ofan § st oW —ow fen
T FO-ALE AT T )
Yol ot A2 dame 2]
-2 U2 bl SepeRnte
u’b FF";'# }”J-.ﬂ F) uj

[~ dats

=t wware wwi : agr o< f gw
LA A

it it sy ;o weEr Adr ot
7 ot W ¥ §, g e & fav
# = @y e ¥ 6w omhagn
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FHEW & @R e sy §, W
fedradt & fAfom afi ) W
a7 o gawy M ¢ 5 owrrer fwm
ame-faam & g8 wigwe & <ol
wifs ict @ q@ &1 & s SEW
g fr v oz S g @
iy a1 e ddfam i sae
Ll el o i 4

o wwwr waf : AATEE gl
-amr & oY FiEgeT ¥ a8 afee foan-
ez Afaw o AT S A E

MR. SPEARER: The estion Hour

i1 over. We take up Short Notice Ques-
SHOM. ... [Interruptions}.

st AT Wt (Td)
g "EEd, a a WT g A
AT g T S R vt &
W AT A 377 & weita poan 4
FaH P £ AT g ¥ 1 193 H gy
xEE FEATIC 1. (wewww). .

Tlo W ATCRIR qHE (FTAIT):
AT faw & g7 v s o oy @ § fem
wt§ w78 foo mn 3, wafem am
T oem ¥ xw oT @ 62 A agw
HTATE |

st gudm (Rafa) - @ W2 oS
AYH T |
... (W)

MR S'PEJA'KIR ‘We must follow the

will not
work cﬁcun-ely Yeur wueuaﬂ not heard ;
lky;r;dnmmnﬂkd WI:Imulhcgmd if
everyl et and speaks.
question gag “?-cuﬂad in the House

_mnd 1 bave allowed 377 statements,
(Inerruptions). Do mot record.

Mo Wt wreEw i o0
it gix faw oo

MR, SPEAKER: We take up Short
. Notice Question Na. 5.
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SHORT NOTICE QUESTION

Supply of MIG
weapons by

5.N.0.7 SHRIVAYALAR RAVI: Will
Ihc Mmu:cr of DEFENCE be pleased 10

and antoematic
a to Uganda

{a) whether Government have seen =
recent report in a foreign journal *Sunday
News® that India is supplying MIG spares
and a wide range of aulomatic weapons
and ammunitions to Uganda;

(b} il 30, what are the terms and
conditions and value of such supplics to
Usanda;

{c} wheitber Government anc aware

that such Miwh:l have cauwsed concern
among ign friendly G. ;
and

(d) if w0, what steps Government pro-
posc to take in this regard 7

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): {a) Actention
of Government has been-drawn to news
items appearing in cerwin foreign news-
papers regarding certain reported deals of
arms supply by India to Uganda. The
Government of India have neither sold
nor bave any proposal on hand to sell
military hardware o Uganda either
directly or indirectly.

{b} Does naot arise.

fc) and (d}, In the above mentioned
casar Government have denied the reports

at the Centres where the news items ap-

SHRIVAYALAR RAVI: 1 am glad the
Minister has categocically denied such re-
ris which appe, ur\ed:nlhEI‘mu'n
cre are :I:In'b:rur nte to
malign our country abroad i sy attempty
are mmde by certain interested
to create a misunderstanding bet-
ween friendly countries especially countries
friendly to Indis This Ugandan prablem
is ape of the touchy problems, es-
pecially also 3o far as the of UK,
are concerned. If T may quote the news
report which appeared in the Susday Times

SHRI JAGIIVAN RAM: Why give
publidry 10 i1 ?

SHRI VAYALAR RAVL: I agree. This
"21?1 i yery rm'uhi;vom and meant :‘Il
L] our country.' | want & categoric:
muf:m from :‘I:: minister that all the

#+Not recorded.
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items that we wre taking from the dif-
ferent countries for our own defence pur-
:’h. including MIG spares etc. will not

given to any other counuy and also
that even the arms produced in our own
country will not be given to countries like
Uganda.

SHRI JAGJIVAN RAM: If the hon.
member cared 1o listen 1o my r:pl.)'
there would have been ne need for putt
l:u ’:pﬂ:muwp‘;ﬂh‘“ :ﬁu::‘hmg
that there is no pro| o anything
to Uiganda directly or indirectly. What else
do you require ¥ 1 bave further said that
the Government have denied the reporu
w»t the Centres where the news items ap-
peared. There bhas beew an  uncguivocal
denial that anything has been supplied 10
Uganda either directly or md.nmel!r Fven
in future, there is po inteotion at all o
supply anything 10 Uganda.

MR. SPEAKER: This should sausfy
him.

SHRI VAYALAR RAVI: Indis has
entered ot agrecments with certain
other countries regarding selling our own
small arms and armmuniticn. In this con-
nection, de the Government have any
policy regarding selling our own small
rmis and ﬁ‘ rearms produced in this countey
and if 30, whay are the criteria fixed for the
sale 10 different countries ?

MR.SPEAKER: It does not arise out of
this.

SHRI KldGOP\L This is a deliberate
attempt made by some countries to malign
lndla abroad and I am h.lppy the hon.

has given & | asaurance
that we are not supplying arras to Uganda.
‘When we obtain technical know-how from
the Soviet Union for the manufacture of
MIG spares, ete., I want to know whe-
ther we have the right 1o sell them to other
counirics.

MR. SPEAKER: It depends on the
agreement.

SHRI K. GOPAL: Leave alone MIG;
when we obtain technical anyhow from
any eountry for manufacturing somethi
I want to know whether we have the right
to sell it

MR SPEAKER: It dotas not arise out
of this.

DR. SUBRAMANIAM SWAMY: I
Am very at the Minister has very
c“mhu said that there is no imten-
tion of supplying arms o Uganda. This
muat Immﬂcn based on some policy consi-
deration. In of the fact that according
to the Inte onal Institute of Strategic
Studies, In CMETEING &3 3 MAaior £x-
porter of small arms, e the Minister

PAUSA 1, 1809 (SAKA)

inform the House a3 to what is Govern-
ment's pelicy n:cord'mg 1o which Uganda
has been denied arms 2

MR. SPEAKER: I there any pelicy
on which Government's refusal is based ?

SHRI VAYALAR RAVIL: Sir, that was
my question; and you ruled it out. {fnter-
ruptions}.

DR. SUBRAMANIAM SWAMY:
Uganda bas been denied; and the Minister
hu said it. So, there must have beem

palicy decision. I have a right 1o ask
lbnur. that policy.

MR. SPEAKER: The policy is not to°
supply to Uganda.

DR. SUBRAMANIAM SWAMY: But
why 2 Why are we afraid ? I know that
in Ug-m'h Idi Amin is ruling. ( Ineerrep-
tiows}. Why ean’t I know? The Minister
!:u said that he bas no inteation 1o supply

Uganda. Let the Minister answer the
quﬂti,e!l.

SHRI VAYALAR RAVI: It was a
question of policy regardiog the sale of

rrus produced by India. That policy can
include Ugnoda also. (Faterruptions}.

MR. SPEAKER: 1s there any policy
init ? fait based on any palicy, or on any
ad hoc decision ?

SHRI JAGJIVAN RAM: The over-
riding policy in these matters is the national
interest and national prestige.

Oral Answers 26
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R o oA wAf
AT T FIT TIRN F OIAE AAT
F A1 IR FAFN B F THT FC
(msysefeerimfaaafii

1 SHARASVUTIATA RDV: Tas Minister
aviairzal s sated tha e hvono inteation
ty sur'y asms o Uganda As

ragims ?
ML STV Lwillb: eanvidarad
wha thy qamtion arises,

ST JATJIVAN RAM: [ is hypithe
tical, Sir. It is nover doan

—————

WRITTEN ANSWERS TO
QUESTIONS

Declaration of P.F. Organisation as
Industry

CSHRU K. RAMAMURTHY : Will
Star of PARLTAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

{a) whather th= Karnataka High Court,
in 1973, had given judgement that the
P.F. OQ:zanisation is an industry and the
app=a! preferred against this judgement
by Gwernm=nt b=fore the Supreme Court
wasi not allowed; and

(b if %0, whether Gavernment propose
to declare the P.F. Organisation as an
Industry with retrospective effect ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPALSINHA): (a) While deciding the
Civil Revision petition No. 5%6/1973
{Shri M. Mariswamy F'e. The Registrar of
Trade Unions in Mysore), the High Court
of Karnataka at Bangalore held that “As
the activity of the Provident Fund Orga-
nisation is ‘industry’ the members of the
Unions, who arc its emplovees have to
b= regarded as ‘workmen’.”” The Supreme
‘Conrt of Inlia dismissed a Special leave
ptition filed in the matter.

(b} A there is no provision in the
Industrial Disputes Act, empowering the
Government to declare any establishment
or Organisation as an industry, the ques-
tion does not arise.

Issue of Stamp in Honour of
Dr. Mohd. Igbal

*3513. SHRI SAUGATA ROY: Wil
Mizister of COMMUNICATIONS
b2 plrased o srata:

. (&) whather theez §s any prodmal w0
185U CIMMIMOTALIVE stnot in honnur of
the geaat Urdu Post, Allama D, Mbhi.
Igbal; i

(b) if 59, ths praieat pwition in that
rezard; and

(€} whether the stamp can de released
within the Birth Centenary Celebration
year, which is currently bsing celebrated
in the coantry?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : (a) Yes, Sir.

(b) The proposal will again be placed
fore the next meeting of the Philatelic
Advisory Committee for its consideration.

(c) This could bz knowa only after tha
mecting of the Committee,

Reservation of seats for Tribals
as Labourers in Factories

*514. SHRI RAJE VISHVESHVAR
RAO : Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

_ () whether Government are consider-
ing to reserve scats for the Tribals in the
factories as labourers; and

(b} if so, the percentage of seats to be
reserved ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b}, According to the information fur-
nished by the Ministry of Industry (De-
partment of Industrial Development), the
question of g;:liln representation 1o the

bers of cauied Caste and Sche-
duled Tribe communities in employment
with private sector indusirial underta-
kings was examined in that Ministry some
time ago arising out of the observations
made by the Parliamentary Committee
on Welfare of Scheduled Castes and Sche-
duled Tribes. As a result of the decision
taken in the matter, appeal to the private
sector enterprises was issucd through the
auspices of Directors of Industries, tech-
nical authorities and Chambers of Com-
merce and Industry to ensure that the
employment of the members of such com-
munities in the privaie sector underta-
kings is stepped up.
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The Burcau of Public Enterprises,
Minastry of Finance has also issued direc-
tives to public sector undertakings under
the contral of Government through the

istrative Ministrics concerned for
making reservitions for Schedulec! Castes
and S Tribes in
their services an the lines of the reserva-
tions in Central Government services.

Appoistment oF LAS. Officer ny
head of EPF. as In ESILC.

516, SHR] UGRASEN :
SHRI DINEN BHATTACHARYA :

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LAROGUR be
pleased 1o state:

ol P
Siate Insuranes Corporation are two sister
organisations working as social mn.)lr
drpartments for Whe welfare of industri
workers;

fa) wh:thcl the Employres’ ]"rvvidrnt
Fund O and

‘b) wheiher the Head of the Depari-
ment of the Employees State Insuranee
Corporation is of the status of the Sec
retary to the Governmentofl India, whereas
the Head of the Department of Empl
Provident Fund is a very junior officer
hardly having the status of the
Secretary to the Government of India;
and

€} il a0, why an LAS. Officer as de-
manded by the All India Employees’ Pro-
vident Fund Staff Federation has not so
far been appointed ar the head of the
Organisation to sct itx affain in a right
direction?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOLUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SJ\HA)'
State i

«d for the admi
Empluym Q:a e Insurance, and the
P Fund O
drmi ™ }|e E id

Fund Scheme, Bmplwm Flmll\ Prmaion
and the Deprait  Linked Imsurance
Schemes,

b} The Direcior General, Employess’
Siate Jpsuranes Corporaticn is not an
officer of the status of the Scerctary 1o
the Government of India, he has been
allowed the pay of Rs. 3500/- a3 personal
to him. The grade of pay of the Central
Provident Fund Commisioner is Ra. anoo
o 2350,

(€} According to the Employees Provi-
dent Fund E(Jomfnl-ml\eﬂ Recruitment
Rules, the post of the Central Provident
Fund Cornmimioner in 10 be filled by pro-
moticn failing which Mar an de-
putation from LA.S. or
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Smmumm&mm(llul The
post was filled by promo

517 SHRI CHITTA BASU
I AHMED M PA'!'!L

‘Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
Pleased to state:

(a) the number of the industrial actions
resorted to by the industrial workers all
over the country on the issue of payment
of bonus im the recent months;

(b) whether the guidelines concernifg
the exemption to the marginal and sick
industrial units from the effect of the
Payment of Donus (Amendment) Ordi-
nance. 1977, were duly issued 10 the State
Governmenta;

{e) il not, the reasons therefor 7

THE MIXISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) Rep-
resentations were made against the amend-
ments affected in the Payment of Boous
Act, 1965, through an Ordinance promul-

ltsd in September, 1975, which wan
Is.lﬂ replaced by an Act of Parliament.
There was unrest an the gquestion of bonus
but ion g the
number of industrial actions resarted to
by the workers on this isue is not yet

available.

(L) and (c). Mo, Sir. It was decided
mot 1o isue any guidclines in the subject
and toleave the question of grammg =3
emption to the dum—nm of the* appm.
priate G " under the fr

*5:8. SHRI K. PRADHANI : Will
the Minister of STEEL AND MIXES
be to stated

[n} v\hethﬁ‘ any survey has been con-
ducted b)- arpem belonging to Geo-

logical an Dq:utrnmu n the
Seate of Omu nnd Bihar; and !

I s0, the iow minerals found
H(E]r;ull of mmﬂq

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) : (a)
Yes, Sir.
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() Some miner occurrences of gold
have deen located in Keonjhar, Cutuack
and Kmputdum;u nEOﬂu and Singh-
bhum

districe of

Enfercement of the syal Rensmern-
ton Act 1976 in Englacering and

*519. SHRT D.B. CHANDRE
GOWDA : Will the Mimister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased 1o stave:

(2) the names of the industrion which
have p.fm tht pnn;-plc of "equal pay
for equal work'

{b) Whether cngineering and instru-
mamonmd.wmuhlwhau;vud
under the acheme; and

(c) if oot, \rhcnﬂnlmnc:glc would
be enforced in thae industrie

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
:smu RAVINDRA VARMA): (a) to
l{') ternuncration Act, 1576

es for the Payment of
rtmunrnuon to men and women
for the same work or work of a  similar
nature has so far been brought into foree
in respect of 21 employments in -

3. Planuations (covered under the Plan-
tations Labour Act, 1951).
2. Local authorities.
3. Central and Seaie Governments.
4 "‘Wi‘?l" nuriing home and dis-
pomaries,

5. Banks, Insuranee Companies and
other financial inatizutions.

6. Educational, teaching, training and
rescarch institutions,

7. Mines.

8. Employees Provident Fund l.III-
aation, Coal Mines Provident
‘Organisation and Employees Smr
Insurance Corporation.

g. The Food Corporation of lndia, the
Central W’:rdmnnns Corporation
and State Warchowing Corporations.

10, Manufacturing of Textiles and Tex-
tile Products.

11. Factories located in Flantations,

12. Manufacturing of Electrical and
clectronic  machinery,  apparatus
and appliances.

13. Manufacture of chemical and chemi-
cal Product | t Produces of
Pewoleura and .

14. Land and water transport
15, Manufacture of Food products.
t6. Other Manufacturing Tndustrics.
17. Electricity, Gas and Water.
18, Wholcale and Retail Trade.

19. Comatruction including activities
allied to construction.

20. Transpoct, storages and communis
catioas,

a1 Agriculture and activitios allied 1o
agriculture.

It will be scen that engincering and ims-
trumentation services are already covered.

'll:ipmpcud to cover all other arems of

Health Insuramce Of Rural Weslsars-

SHRI ISHWAR CHAUDHRY:
Will the Minister of PARLIAMEN.
TARY AFFAIRS AND LABOUR be
pleased to state:

{a) whether Government
lated any scheme for the Huhh lnlu-
rance of rural workers on the lines of Emp-
lw!u Sute Insurance scheme of Indus-
trial workers; and

(b) if 3o, the salient feawures thereal”

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRFAL SINHA): (a) and lb].
Governmentis anxious tosee that the
fits of social security and health ln!umlcc
reach the rural workers a5 well and s
e;umnm; the peuibll::y of extending the

State Insurance Scheme 1o
rural wrten although ne specific propo-
sl hay ukm shape.

fursht felt dww
*521. St TAT TN AT w@T
frkw welt g T A P AL fe

(=) war Fadwii ¥ figesr #1 wwbr
A & fay Gy fedt st
et w01 ¥ fan afufs afsz o
g ff; 9%

() afz g, @ ww T fewX
ferky et o1 et e o SpRr
g e %7
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fotn st (s wm  fgrd
o) : (7) W (). gl
fadvit fierfy 2wl ®1 s w00 &
fon &= fedv afafa o svafafs
¥ 22 feweme, 1975 W1 OF qOwET
afafe w1 wer femr @11 gow
& fog eft fely sofer &1 =l <gor
mn §, afer g & ¥ w=hw R
afafr w1 grlsy fem mn & oo
goewTe afafa &1 grien w01 & daw
# w3y a1 3 § avfe v e
ot 1 wfvom = femy o w

Andhrs Pradesh

. SHRI R. V.SWAMINATHAN:
Will she Minister of COMMUNICA-
TIONS be pleased tostate:

iahh!thﬂ due to the recent cyclone
in the Tamil Nadu, Kerala and Andhra
Pradeh, the lul; 10 communication system
w-wryh(h.

{b) ifwo, the total damage cased to the
communication system in these States; and

(c} lhe steps being taken to repair the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
SHRI NARHARI PRASAD SUKHDEO
T1}:(a) Yes Sir, the loss to communica-
tion systern in Tamil Nadu and Andhra
Pradesh was very high. Preliminary esti-
mates of the low are of the order of Rs. 15
lakhs in Tamil Nadu and Ra. 60 lakhs in
Andhra Pradesh. The lom in Kerala was
nut substantial.

{b) Total damage cawed to these com-
munication systern in these States is re-
poried to be aa follows:—

_ Tamil Nada : Trunk eommunmmu to
M towWn Was dis-

rupted. Snnluslm goolma‘:\mwmh‘:?g

was completely flooded

tekepho :e lines in R:: m{

iaoo ja
ichy and Cuddalore and Salem divisi
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tclcphmq
4 trunk mm nd. mh&
aad ggmdlammme es (S, }
#the rural arcas went out of order.
Ru;ll communication circuits which are
mainly on open wire lines were the worst
affected, causing telecommunication to
many rural areas to be cut off.

Kerala :  In Kerala the only damage was
t6 the wireless station antenna on Kalpeni
[sland, Lakshadweep.

{¢) Temil Nadw: Out of about 7509
lines which went out of order on 12-11-77,
about Gyooflines were restored by 23-11-77
and balance by go-11-77. Sriringam ex-
change was ruwr:d on 17-11=77. Tmn‘(

N

restored om |yu-ﬂ- This m-mum
was on temporary basis. Pomancat
restoration i in progress.

Andhra Pradesh : Out of 22238 tele-
g:onu which went out o order 21780
been restored. 164 exchanges includ-
trunk centres have beem restored
1en-mg anly three rural exchanges to be
mecommissioned yet. The trunk lines of
these three SAXs have been tem i
terminated a5 Long Dhstance Public Call
Othem (FCOs). Testoration so far
is on a temporary basis. Permancot res-
woration of truak lines is in progrem.

Krala : Damage to wirelem station at
Ealpeni has already been repaired tems
porarily.

.A.-_ul'P.!'.l’u-lly ?ud--l
i M/s.
Swadeahi M—l’nn,xnw

*513. SHRI KALYAN JAIN : will
the” Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state:

(a} the amount of provident fund, family
pensuon and damages which Aftlreudlng
againet M/s. Swadeshi Cotton Mil
pur;

(b) whether in
arrears and :Ig:n
ropased to
Pﬂmn were \nlhdu\-m \ﬂml obtainin,
any bank guarantee aon certain political
r ; an

were affected by flood and evelone.

Andhera Pradesh :  Approximately 8,000
E—u!muﬁrelmesmdqﬂm:ﬁm of
wite were damaged, disrupting the open
wire communication sysiem. 22738 local

3092 1LS5—2,

€) if so, what action Government

{ !tol take against the Central ans:g
P“ Commissioner  who  is  actively
invalved in many similar caves?
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THE MINISTER OF STATE IN THE {a) The amounts of Provident Fund,
MINISTRY OF LABOUR AND PAR-

Family P:nnzdfund Tnsurance Faad

Charges
due from M/s. Swadeshi Cotton Mill Led.,
Kanpur arc a1 underi—

LIAMENTARY AFFAIRS (Dr. RAM
KIRPAL SINHA): (3) 22 (). The

ploy P ul
have intimated as follows:—

Employees Admunistrative Char-
Depaait-

Month Providemt  Family u;l':d — ————
Fund Persion  Insurance Employces E.mplo;m
conmribu:  Provident Deposit:
tions, Funpd - Linked
Tnsurance
R Ra. ‘ Rs, Ra. Rs.
August, 77 . 431BBy.50  mi6H.50 Kil.  1ei53'38 il
September 77 . 419411,00 6766.00 13B00.00 oBs3 65 aBouco
Ocwober 77 - 41941100 6766.00 13Boo.c0  Byyby  afovtoo
November 57 . 419411.00 G766.00 13flco.on  ofisy b5 aBoor oo
Toral . . . . 1690120°'00 2746650 41400730 30714°30  J400° 00

(The dues for the months of October and
Movember, 1977 have been caloulated on
provisioaal basis s the Mill has not sub-
mitted the relevant Returns.)

Almd’abomlll 11°5 takhs on account
of is our ot late p
made for certain months between May,
1970 and July, 1976.

(b) The Provident Fund comtributions
have been duly paid by the Mill upto
_E,'n)y. 1977.  For the non-payment of the

ovident Fund and F; Pension dues
for the montbs of August and Septem-
ber, 1977, the Regional Provident Fusd
Communoner, Uttar Pradesh has wrinten
to the Collector to recover Rs. 10,10,284- 00
as arrean of land revenue and nm'.loe undu
section 7A of the Employess P
Funds and Miscellaneols Frtnrmnm Act
has been issued to the establishment for
determining the ProvidentiFund dues forthe
months of October and November, 1977.
Whereafter of the amount is not
them, ihe Collector will be  asked to re-
cover those dues as arrears of land revenue.
Action to Eaun;h pmacum

d. It ia not hd
any of the peodiag or pwpooed Ienl actions
1n the past where cutions were Sled
and withdrawn, the ent Fund arrears
of those cases stand paid in full,

{c) Dioes pot arise.

Elimination of Political Elements
froen Trade Unlon Leaderahip

*504. SHRID. D. DESAL: Wil the
Minister of PARLIAMENTRY AFFAIRS
AND LABOUR. be pleased to state:

(&) whether be is aware that the current
wave of labour unrest is maicly due 1o
inter-union rivalries;

(b} if s0, whether he intends 1o eliminate
political elements from trade uoion leader-
ships,

{e} if not, in what other way, does he
expect to protect workens from being made
victims of politicalised trade union Jeaders;
and

(d) whether he has any plan 1o legislate
in this coatext to confine trade union
leadership only to the worker members?

THE MINISTER OF PARLIAMEN-

unrest.

(b} to :d) uestions relating 1o

heing ice bearers of trade
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unions and other connected matters are
under the examination in the light of the
views contained in the Report of the Tri-
i’:af""-fnl Law Compreheni

irial Relations Law and the Com posi-
. tion of the Indian Labour Conference.

Camal Post Offce]t

*525. SHRI 5. 5. SOMANT :  Will the
Minister of COMMUNICATIONS be
pleased to  state:

. (8} whether there is any p under
the comsideration of Gmmmo Tun
Camel Pox Office in the State of Hajas-
than, particularly in the desert areas; and

(b) if 30, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY QF COMMUNICATIONS
{SHRI NARHARI PRASAD SUKHDEQ
SAl): (a) gnd(b), No, Sir, One Camel Fost
ce  (Mgbile E.DB.O.) has already
el 0P ned on 27-10-77 in village Mitha-
dia of Big, er District. The Post Office
HTVES twy  yillager e, Mithadia mnd
Madaya,,

4 f Eqaal R
ﬂ—mm}hnnnd_l

*ra6. SHRIMATI AHILYA P

MEKAR: Will the Minister of

PARLIAMENTARY AFFAJRS AND
LABOUR be pleased tostate:

(8} whether the attention of Govern-
sment has been drawn to the fact that the
Equal Remuncration Act pased during
1978, the Imernational Women's Year,
failed to give justice to women workers
in)Plantations who constitate 46 per cen
in the industry; and -

{b) if so, the steps being taken to im-
plement  that?

THE MINISTER OE‘ STATE IN THE
0

Act, 1976 was extended to plantatons
on  15-10-1975. The Act i fully
icable (to plantations from that

ate,

(b) All State Governments/Admimis-
trations have been requested from time to
ensure tive impl jon of
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Cyclone issned by Communi-
mmﬂ

*527. SHRIPRASANNBHAI MEHTA:
Willthe Ministerof COMMUNICATIONS
be pleased 10 state :

. {a) whether his Ministry have enquired
into the allegations that the cyclone
affected Stares of Tamil Nadu and Andhra
adesh ignored the warning issued by the
Commurueation Department;

. (b} if30, the main details of the warning
jasued ;

() the exten 10 which the Sizie Govern-
menid were responuible;

(d! whether his Ministry had informed
the Central authorities concerned  also
about the cyclone and the warning issued
and I'I:ut the State Governuments ignoring
it; ai

(€} if mot, the reasons therdore

THE MINISTER OF STATE IN
THE MINI>TRY OF COMMUNICA-
TIONS {SHRI NARHARI PRASAD
SUKHDEQ SAI) : (a) Warnings apainst
ta eyelones were fwued by the India
Metcorological Depariment, [tis not usual
for the Cenwal Government to crguire
into 1h= action 1aken on the warnings by
Seare Governments.

{b) Warnings against the cyclones affee-
ting Andhra Pradesh were bsued  from
17th Novemb: 1, 1977 uanl the cvclone
came over land on rgth November, 1977,
Tamil Nadu was warned against
fram 1oth Nevember, 1977 u
aver land on 12th November,

{e} The State Governments are responsi-
ble for 1uking all pessible precautions

idy Oificials of the Depariments of the
Central Government in the affected areas,
such as the Railways, Porss, #1c. who are
on the warning list of India Meteorological
Department were warned against the cy-
clones.,

{e) Does not arise.
Annﬂlcbr-;un!;nmmw

*528. DR. MURLI MANOHAR JO-
SHI : Will the Minister of HEAL

AND FAMILY WELFARE be plemsed to
stare the progress made on the project to
esablish’ an Ayurvedie Drugs Faclory at
Ranikhetia U. P. ashad been announced

time to i
ithe Act.

in the Lok Sabha during the Budger Session



29

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) : The Memerandum of
l!aoqtlwnmd Articles of Amociation have

red and are being finalised in

(o-u tation with the Depariment of Come-
Affairs. Itia expected that the afore-

nnr.i formality would be complened soon.

Commemerative Stamps  lsvoed
during the year 1977
*s39. FROF. P. G. MAVALANKAR :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

m[zﬂ.u:fﬂlur Government have Gnalised
e list of special commemorative stamps
wﬁpr: the year 1977;

{b) if 50, full details thereof ;
fc) whether it is a fact that Government

wve not included in such & list so far,
scveral outstanding all-Todia and some
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evan E'H“xfld famed F\d.wlw ‘hailing
from at, io spite of repe wau-
tions and pwpm in this regard bel
rliamcnt and other
ir:&l\" uals and lrutuulions from Gujarat
R

(d) if so, the reasoms therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEOQ 5Al) : (s) Ya, Sir.

{b] Atmo{ﬁnpﬂmmcmrﬂwﬂ
imued and propo-ed to be iwuord
in ug;-;,rueulmcd

(¢) and (d). In accordance with the
guide lincs prowcribed out of the tonal
number of B3uts in a year (fot more than
24/25) not more than & should be com-
memorative of alisies. Henee it has
ot been possible to ssuc stampe in honour
of all the personalities from Gujarat.

Stutement
Programoms for the issue of Commemorative  Special postage samps during 1977

81 Parficulars of stamps Date of No. of Denomina.
Ne. Imue Staorpe  tiom (in
paise)
1 H 3 4 5
1. VI International Film Festival . N * - . 8177 ot 200
= Sooh World Conference of Earthquake Engineering. . 10177 T 200
9. Tarun Ram Fhookan (Birth Centenary) . . . . a7y 1 a5
4. Paramahawsa Yogananda . . . . . 7377 1 a5
5. Tst Asian Red Crom Regicnal Conference . . 87T 1 200
6. Fakhroddin Al Ahmed 23-3-77 f 25
7. Asian Oceanic Postal Union . . . 1477 r 290
8. Narottam Morarjee (Birth Centenary) B 477 1 25
9. Makhaslal Chaturved; (Poet) . . . - - AHTIT L
10, Mabaprabhu Vallabbacharya . . : . « 44T L] 160
11, Federation of Iadian Chambers of Commerce and Industry  23-4-77 1 15
(Golden Jublee)

12. World Environment Day . . . . . . 5637 1 200
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L 2 3 4 5
13. Rajya Sabha (Silver Jubil=¢} . . - 21677 1 25
4 of Phonograph {Ci ¥ Year) . . . 20TTY T 200
15.  Ananda K. C: {Birth G ¥) . « 2By T 25
16. Ganga Ram . . . - . . . R o o ] 25
7. XXXII International Homosopathic Congress . E10-77 1 200
18. Dr. Ram Manohar Lohia . .. . 12-10-77 T 25
19. XV International Congress on Pediatrics . . . 2F-to-yY t 2o
go. Kittur Rani Changamma . . . » . 381077 r as
21. Union Public Service Commimion . s . s Berzeyy r ag
23, Agriespe—37 . -+ - . = . . IFNRyT ' a5
23. Children’sDay . . . - - . . 14-11-77 2 a5, 100
24. Senapati Bapat . . . . aB-r1-97 r 25
a5. Mahatma Jyotiba Phule . . . . . « 2Bri-yy X 25
26. g5 Semion International Statistical Iastitute. 13-12-77 1 200
27. Kamita Prasad Guru . . - - . 251277 T 25
28, Great October Socialist Revalution 1917 USSR, . . 31277 r roo
SERIES.

1. Indian Flowers . = & 377 + 25, 50

g. INPEX—y7 . . - - . N . 18=10-77 2 ;?:::

3. ASIANA—TT . - . - . . - 1g-10-77 E 100, 30

Formor PAms Minister of Burama
livigy s dmdia

SHRI P. V. PERIASAMY: Will

i e e of EXTERNAL AFFATRS

be pleased 1o, state whether the Fommer
Prime Minister of Borma, Mr. U Nu is
m.diu in India for the past

years ?

THE M

MISTER -OF STATEdN THE

MINISTRY OF EXTERNAL AFFAIRS
(SAR1 5. KUNDU): Yes, Sir.

hﬂ-ﬁh%m-ﬂm

4768. SHRI PADMACHARAN SA.
M.&NT\SNHERA Wil the Minister af
HEALTH AND FAMILY WELFARE be
pleased to swe;

whether Government are aware that
Jhnge‘-un ﬂm‘pnﬁ New "Deflhi is

Ea

running with inadequate staff in propor-
G:n to the number of paticnt treated
e

(b} ifso, the daily average of the indoor
owdoor paticats treated there in the
last three yemrs and dll date;

(c) the number of doctors and staff
working there; an

(d) when and how many extra doctors
and stafl are beiog posted there ?

THE MINISTEROF STATE INTHE
M‘E\ﬁ‘{ll}\' OF HEALTH AND FAMI-

FARE 1
PRASADYAD.—\V! fl] ce m;ln view
the given rezources  the s in the
Willingdon Hospital, New mha is not
considersd inadequare.
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{b) The daiz average attendance of

DECEMBER 22, 1077

aticnis in the OPD and admissions in the
.Ldo\:lr is as under:—
Daily Average
b
ln:ndnnwu: per day
in OFD

1974 N 2150 wh
1975 . . 2480 o1
we . . . =787 102
1977 (uptoNow.) . 2550 1%

{¢) The Willingdon Hospital has on it
strength g0y doclors and 1247 other cate-
gories of srafl.

{d) To strengthen the Accident and

v Department,posta of 11docton,

g Murses and 2 Streicher Bearers have
recently becn sancuoned.

Opening of Fost Offices in backward
aress of Orisem.

76g. SHRI SRIBATCHA DIGAL:
w&l the Minister of COMMUNICA-
TIONS be pleased 1o state:

(a) hew many Pest Offices Government

10 opcn in the bazkward districes

m- State, District-wise, during the
current year;

(b) howmany bave already beenopened
s0 far in such districu;

(£} why the mumber of Pest Officas
opened in Phulbani District is so low,
though it is the meat backward district in
the State; and

d) what ial steps Government

{ljln ulcrzpm Poat Offices in m
E:ni District and how many Post Offices
will be opened in this district in the current
year ?

THE MINISTER OF STATE IN THE
MIKISTRY OF COMMUNICATIONS
SHRINARHARI PRASAD SUKHDEO

(é : (a) Total number of Post Offices
prupo-zd)m be opencd g,

Digtrict-uiom break
1. Dhenkanal | - . -
2, Kalabasdi , . 14
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4. Koraput ‘nﬁ
5 Mayurbhanj . 13
€. Phulbani 20
9. Sambalpur 2
8. Suodargarh . & [
69

(b} 49.

{c} and {d} In most of the proprak for
opening of post o3 in Phulbani Districr.
anticipated loss was found 10 be bevond
the permissible limit of los, The arget
for opcning new Post Offices in this districe
is the second highet among beckward
districts of Orissa. Efforts are being made
to fulfil the targer of opening 20 post offices
as proposed for the year 1g77-78.

et gror whveit & frofr ax ooet
& ufy & wiw

4770. Mo mufrorremw qhin -
T ey Wi W WY o T A
i owa e

() = fafww ot gror o
Tt ¥ Frater G omer amdy wfirst o
¥ goeTe gra € o A oo
¥ qfg ey ot oy wir Y w3

(=) wfaait oz oy o Frafar
w fear mn ar; din

() T Wt % woerr ¥ oW
wrdarfr o § woaaw T At ¥ goee
¥ w wfafem ¥ 7

rem Wi T s # T st
(st wfeay wewr): (%) £ =oat &
v fan & i oty wroes, ot waes,
i wrew o dvmee 4 59
afrali o oo & W

(&) s wir wow afael ot
Yo g &fil &1 eRwt TEe
=i % faesft ax gfg ak, 1975 ¥
¥t o ot
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Demand for minimum wage to plan.
tation workers

4771, SHRI SAMAR MUKHER]EE:
Will the Minister of PARLIAMENTARY
AFFAIRS AND TARBOUR be pleased ta

state:

{2} whether Government are aware that
the wage structere [rom State to State amd
e+tate to estate in plantations is different;
ancd o]

(bY il so, whether Government aie
consiclering the demand of the workers for
a cummen minimum wage allover India ?

‘THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR [SHRI
RAVINDRA VARMA): (a) and (b}, "The
State Governments are the “appropriate
Government”” unaer the Minimum Wages
\crinrospect of plantations ; in view of this
andl in view of the fact that plantations
cover Tea, Coffze, Rubber, ete., and as
minimumrases of wagesare fixedor revised
al diffevent timees in different states, the
minimum rates of wages are bound to be
different, There is a well developed system
fur fixing wages in the Flantation Industry
in rach area through collective bargaining;
it is, therefore, felt that the advisability of
standardising wages in the plantation
indusiry is yeo to be established,

Utilization of manufacturing capacity
of Government Medical Stores Depot—
Madras,

177> SHRI A, MURUGESAN: Will
tie Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

fa! whether Government Medical Sto-
res Depot, Madras has got the requisite
Facifities 1o manufacture glucose, saline,
6.

by EA[ sn, whether these {acilities are
being folly wilised; and

{ » steps proposed to be
raken to ke

ull wilisation of capacity ?

THE MINISTER OF STATT INTHE
MINISTRY OF HEALTH AXD FA-
MILY WILFARE (SHRI JAGDAMBI
PRASAD YADAV): (2} No.

(b} and (c). Does not arise.

PAUSA 1, 1699 (SAKA)
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Extension given to the Director of All
India Ingtitute of Medical Sciences.

4779. SHRI DURGA CHAND: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Director of All India
Institure of Melical Scicnces was given
extensinny and

(b} il so, whea he was given extension
for what period and for what reasons ?

THFE MINISTER OF STATE INTIIE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b;. | he ap-
pointment of the preseat Director was
renewed for a further period of five years
with effect from 27-8-1974, The All Tndia
Tnatitute of Medical Sciences had, while
considering the case of the present Director
for appuintment to this post for the firt
time in 1¢6a clearly laid-down (hat this
tenure would be reaewable for the second
term. On completion of the first term, the
matter was placed before the Institute,
who decided to give second term 1o the
present Director, becavse the Irstitute
Rody deeply appreciated his services and
the period of renewal was well within his
uge of superannuation of sixty years.

Setting up of a Telecommunieation
equipment factory in Madhya Pradesh

4774 SHRI SUKHENDRA SINGH
Will the Minister of COMMUXNICATIONS
be pleascd o state:

(aj whether  the Machya Pradesh
Guvernment have forwarded any proposal
to the Central Government for setting up 4
relecommunication cquipment factory in
Madhya Pradesh during the Five Year
Plan period;

(b if s0, the details thereal; wnd

(¢} the decision the Central Goverement
have taken thereon !

'HE MINISTER OF STATL [N THE
MINISTRYOF COMMUNICATIONS
‘SHRINARHARTPRASADSU KHDEO
SAT): () Yes, Sir.

(b} 'The Madi:va Prade:i Government
have offered land free of eost aral other
Infrasiructural facilities for the tactory,

(e} The mtter is under co:ni:l'ﬂ‘_atim_‘
anil)a decision s likely to he taken in the
near fature.
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Afioestion of funds for Vm
and Visskimpstusm fGeexl Flamts.

4775 SHRIC.K. APFER BHARIEF:
will lﬁr Minister of STEEL AND MINES
be pleased 1o state:

fa} the alloration of funds made for
Vijavanagar and Visakhapatnam Steel
Plants during the vear 1076375

{bY when the work is Lk-v 10 be coms
misvioned on these sieel plants; and

fc) the estimus=d investm=ni on each of
three plants ?

THE MIXISTER OF STATEIN THE
MINISTRY OF STEEL AND MINES
{SHRI KARIA MUNDA): (a) An allo-
¢ation of Re. 1 crore cach was made for
the two projecis during the year 197677

(b The Detailed Project Report (DPR)
on Vijayanagar Seeel Plant was received
by the Stee] Authority of fodia Limited
{SAILY in April, 1q77. while that en Visa-
khapatnam Steel Plant in Ocwber, 1977
Both the DPRs are currenily being scrufi-
nised by BAIL. Memwhllr wﬂ.tm.l.n
work Jike land scjuiition, so0i] investiga-
tion, raw maicrials :rnlns‘ eic, have been
going on for quite yome time. The dates
hv wlnrh the plants are likely 1o be cam-

will be known only afier the
'I'!Hh havr been seruinistd dnd approved
by the Gowernment and will depend on the
availability of financial resources.

fe) Ax per the DPR, the 1ol fixed
investment on Visakhapatnam Siecl Plant
will be R+ 1926 crores. The DPR of
Vijavanagar Stee]l Plant has mtimated the
capital costs for the plant at Rs. 1 580 cro-
Tes

Igaoring the Family Plansing Pre-
lasnnched by the
gramme lanm previens

“75 SHRI MADAVRAQ SCINDIA:
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether  the .,l,g..t
Family Planning launched by the previcus
Government is complerely beuq
by the present Government; and

b} if not, the (aces thereof 7

THE MINISTER OF STATE INTHE
MINISTRY OF HEALTH AND FA.
MlL'! WELFARE &SH'RI JAGDAMEI
PRASAD YADAV): (a}
semi Government's policy in regar
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Famity Wellare Programme is thai the
Programme will be pursued vigorowmly as
a whaily voluntary Programme and as an
Jnquni part of a comprehemsive polic:
caovering rducation. health, m.wram an
child care, family welfare, women's righus
and numtwn The {‘mrrnmrmuumn,ﬂy

d 1o achieving a reduction in the
'amh rate and will spare no efforns 1o mati-
vate the prople to accrpt the Programme
voluntarilvin their cown Enterest and in the
interest of their chirdren a3 well as in the
largrr interest of the nation. Particular at-
ing given to the improvement of
and child health services and 10
the availabilitv of high quality services 1o
the peaple. Educational and motivational
cfurts have been strengthencd in order to
miake the amal]l family norm popular among
the people,

Nusber of Teckmiciams |
working in and Derapur

ﬂ?- SHRI SHYAMAPRAS ANNA
B ACHARYYA : Will the Minister
of STEEL AND MINES be plemsed to
state @

(a) the total number of foreign technical

cxperta, necrs, techmiciany
in Roufl:i'fllnd Durgapur Steel Pllm:"t
and}f

(b) details country-wise and the mlarics,
allowances and other perquisites given
o them 7

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) : (a}
Mon&&mfm&nmmwﬂlu
in Rourkela and Durgapur Sicel Planm,

(b) Doa not arisc.

4778. SHRI ROOP NATH SINGH
YADAVA: Will the Miniser of HEALTH
AND FAMILY WELFARE be plessed
Mt

(l} whether Government have a plan
set up hospitals for flying doctors
ID take care of neute cases of
illness in the remote para of the
in the country ; and

{b) if 0, the details thereaf ?
MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
F.luﬂ'L\" WELFARE JAGDA-
MBI PRASAD YADAV) : (a) and (b).
t have no such plas
under considertiog.



49  Written Answers  PAUSA 1, 1809 (SAKA)

Opening of post ofices in Orinsa

A?Tm SHRI GANANATH PRA-
| the Minister of COM-
MUNICAT:IO\S be pleased to siate @

{a) how many Branch Post Offices,
Sub-Post Offices, Post Offices and Public
Call Offices and telephose conaections
will be provided in Orima in the coming
firwe yeras

(b} whether a Master Plan for thie
has been drawn up ; and

{c) What are the eriteria adopted for
camatruction of such Branch Post Offices,
Sub Post Offices, Post Offices and Public
Call Offices ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRA-
SAD SUKHDEO SAI) :

{a) Pout Offices :

Rell-On-Plan _{1g78—33) has not yet
been finalised. The tentative proposal of
the PMG, Orissa is 10 open 1532 Extra

ental Branch Post ces mad
Sub Post Offices in the State during
llu Plan period 1978— 1983,

Public Coll Officas :

200 long dnt-ntt Public Call Offices
are proposed to be prowided in Orisma

in the coming five yeam.

{b) Yes, Sir. The Plaa is iulge:l w
approval of Planning Commimion

c) The critrria adopied  at prosent
oy of Post Offices and Public
Calt ees in rural arcas are demiled
in sawments ‘" and 'II' laid on the

S No. LT-1446/77).

Opesing of s Regiomn! Pusepert

ﬂh SHRI AHMED HUSSAIN :
lhe Minister of EXTERNAL AFF-
AIRS be pleased 1o mate :

Government's policy towards pro-
v-& p-:nr offices in the near
Tutare ;

b) the number of rrgional pamport

likely to atart functoniog by the

end of the current financial year in view

of Govemment's decision to unphfy
pamport systecas in the country ;

(c) whether Government will comsider
to open at lcast one regiooal

office in Amam by the end of the current
finmacial year; aod the libely date when
the regional pn-'pnri office will start
Fusctioning there ?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS) (SHRI 5. KUN'DUJ i ()
The criterion for the opening of a pamport
office in a State is that at least 0,000
applications for pawports must be received
from it, in a_year. While Government
is consciows of the necemity of opening
morc pamport offices in order to improve
the service to the public, the need to
have economically viable offices as also
the necemity of curtailing non-plan ex-
penditure are the limitations,

(k) Governmentis k & COn Nwous
watch on the level of ications received
from each Suate, The number of li-
cations reccived from Rajasthan .
cromed §0.006 and, opening
aof an ﬂirt in that State dnnng tln:
current fi d year is being
:u;peu to the limitation mentioned at
(a) above.

{e) The number of  applications
recsived from the State [ Amam during
the current financial year is estimated o
bre 500 aad, therefore, there s no proposal
presently 10 open a pamport olfice in
lhlr State during the curment fnancial

"?“‘“‘ “"""‘""'u-ﬁ...;"‘.‘.‘."."

781 SHRI mu:munnm AH-
MLD : Will the Miniter of COM-
MUNICATIONS be pleased to suate :

{a) whether people of Jokihat Block
Heﬂhuuu:n in the District of Purneca
in Bihar have demanded irgtallation of
telephone consection and if 30, when ;

(b) the reason for delay in pmndmg-
telephone  connection te  them ;

e} the time by which they are likel
to be pravided  teleph i ng

THE MINISTER OF STATE IN
MINISTRY OF COMMUNI-

TIONS (SHRI NARHARI PRASAD
UKH'DEO SAI): [l} ta (e). The demand
for inatalwtion telephone  faciliey

atJokibatin Pum:lDumuwnarmu..lly
received in 1972. The proposal was
examined, but could not Ec sanctioned,
because it was :I:umn; & lom, which
could mot be condosed according to
the policy then prevailing.

A fresh demand for provision of P.C.O.
was received in May 1g77. With the
recent liberalimation of the palicy in
rqlfﬂchmn‘af?GOl |lh- beea
pgnnhl: to  approve scheme  this

The F. CO. lsllhl!lnhm“u.
ed during the financial year,
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Sale of Government securides
by Imdian Red Cross Seciety

784. DR. SUBRAMANIAM SWA.
M{' Will the Mnisier of HE'AL'I‘H
AND FAMILY WELFARE be pleased
o state

(a) whether Indian Red Crom Society
bas d sale of G

sccuritiey without priar presm notification ;
and

(b} if so, the action taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (mm JAG-
DAMB! PRASAD YADAV ) : (a)” Yes,

tb) The question of uking any action
docs not arise as thefe is no provimon
in the rules of the Red Crom which
indicate & netificavion is te be  imued
prier to the sall of any Government
Security Ly the Indian Red Crom Society.

Fake Organisations

4785. SHRI VASANT SATHE : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased 15 state :

{a) whether Government are aware of
activities of increasing number of
instant relicf

fake organisations offeri
sale of fake

to various allments
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medical goods hy the bogus firms which
arc reported to be earning erores of
rupers evervy vear through mail fraud
aschemes : and

(b} if wo, the action taken or proposed
to be taken to curb the activities of
these racketeers *

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) : (a) " and
(b). The information is being eollected
and will be Jaid on the Table of the
Sabha.

Contribution towards FiHith Five
year plan of Nepal

4786. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of EXTERNAL AFF-
AIRS he pleased o seate :

{a) whether Government have contribu-
ted to the Fifth Five Year Plan of Nepaly
and

(b} if #o, the details thereof 7

THE MINISTER OF STATE IN THE

Fifth Five Year Plan of Nepal in  July
1975 upio 1977 the Government of India
contributed ~ Rs. 20,27 {:nx':'

i N andp
::ﬁume to that counfry.

‘The principal schemes oo which this
amount was spent were s follows :—

(1} Bxst West Highway (Central Sector)

(a) Karala Bridge.”

(9) Trimli Hydel Project.

{4) Chatra Canal.

{s) ha.l; Weast Highway (Emtern Sec.

tor).

{6) Rathmandu-Trisuli Road.
(7) Kosi Area Roads.

(8) Telephone Exch: atBi gar,
Janakpur & Jhaps.

(g) Technical Asmistance.
waw Jdrr e feee
4787, oY O o were Wt
w1 pem o AW A O aary #
w1 3 fr
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Ewport of Stalmless Stewl

4788. SHR1 5. REDDY : Will
the Minister of STF.EI.. AND MINES

b plemsed tostate :

(a] whether stainless steel is proposed
o imporicd  this  year ;

(b) if so, what is the quantity ;

(c) the price to be paid ; and

dy thgcoumry from which it is sought
to be imported *

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARLIA MUNDA) : (a)
Stainlen steel is being imported during
this year.

{ import.

fc) The prices vary from tender 1o
tender and item to item.

(d) Tb:munr.nr d'lmpu'lllm demth
m *a.-t glnhl wenders. I.mpwu
h:vet,bun made from variom countries
like West Germany, France, S-weden,
Japan, South Korea ete.

and saloctios
Pay —nl- grade
4790. SHRI 'M'OKAN I.M.. I’II’I'L
SHR.I NATHU S
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased
wEate

whether Coveram aware of the
h(.n]dm e mﬁ-‘f&m
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that 1i) the pharmacise registered an.ter
Semou gu(al), gi{bh, §i1{c) and g2 of
the Phanmacy Act, 1948 be reemgllsd
as technical hands and the applicabl
seale o pay of Ra. 4o%. mbzgmr.:d
{ii) the selection Ilde posts be raised
to o per ocemt an -m] scparate hmh:r
scale be givenfor Ph
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THE MINISTER Cl? P.\RL!AMEN—
TARY AFFAIRS AND LABOUR (SHR!
RAVINDRA VARMA}: {a) As

visional available with the Efﬂﬂnr
General, Factory Adwice Service amd
Labour ' Institutes, there were 40,214
caser ol‘uuu:m includiog q29 Gualitic

keepers ; and

(b} if s0, the rraction of Government
ercto ¥

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEI PRASAD YADAV) : (a) and
{b). The recommendations of the Phar-
ma:y(‘anl:llnf]nduudwmmh:r
organisations of pharmacist  for
the upgradartion ol' their scale of P)f af
Rs. 'ign-sﬁn. as recommended by

Commimion, and
it at par wulh Diploma holders of CluY
E[cclncalmcﬁupmen L{\Kmeh;-le ul'lb
425-700, the raisi the selection
poats of phlrrnl::?lu w 30% mr‘f-e
ion of a separate higher scale for
armarists/Store. , were carefully
ered, but it was not found posible
to agrer to the same for the reason that
such steed '“cﬁ:: in tl‘ll‘:smlumu of
Pharmacists is ¥ to have repercusion
on the other p-vz-mﬂ‘hen categories .
well a8 other scientific) m
in Clam 111 {now Group *C") like
ratory Technicians, Junior Research Amis-
Deafismen

tanm, ete. under verious
Mimistrics. As regards the increase in
tbe c of schection

I“;n it was dnciﬁdm m

n would be more appropriate to llbe
s decision in this regard an the bas s of
!he result of the discumion with the uafl
side of the National Council {JCM?
on the Pay Commimion's general recom-
mendations relatiog to the pereentage
of posts in Class 11 (now Group ‘C%)
scrviers to be placed in the seleciion
grade and eriteria thereol.

Labourers kifled/injured in
privace and public secter industrial

o1, SHRI G. Y. KRISHNAN :
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state :

(2} the nurmber of labourers injured)
kilked in various industrial units in the
privase and public sechors so far during
the current year ; and

(b) what remedinl steps ere being
taken by Government to prevent the
recurrence of such incidents ?

Himachal ,  Uttar
Pradesh, ipur, Madhya ?uduh.
ihar, arat, Maharashira,

Tamil Nadu, najulhln. Mcg!u]ln and
Andsman & Nicobar Idands) for the frst
three quanters,

The Factorics Act, 1 which
in it\:Jplcmmwd by the State m“u
and Union Territory Administrations)
has been recently to gth
safety provisions therein.
Representstions received from
R.M.5. Unloa

'K

4792. SHRIA K. ROY Wil the Mini-
ater of COMMUNICATIONS be pleased
10 aate:

{a) whether there has been a repeated
representation on behalfl of the R.M.S,
Union, Class [T1, Dhaabad, to Govern-
ment to attach thelpropmed R.M.5.Sortiog
Section in Maurva Express tain (o7 Up/ &
Dewn) at Dhanbad: and

(b) if so, the action taken thereon ?

THE MIXNISTER OF STATE IX THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARIPRASAD SUKHDEO
SAT)(a) Y3, Sir. Some representations have
been veceived for attachiog the propoced
Section to Dhanbad Sub Record Office
instrad af Muzaflacpur.

(b) Ithasbeen decided that itwould I
attached to Muzaffacpur in view of admi-
nistrative reasons.

Reduction in Telephone Rates in
raral aress

3. SHRIVIJAY KUMARN PATIL:
?? the Minister  of COMMUNICA-
TIONS be plrascd 1o state;

{a) whether in view of the growing
nwrober of industries in rural areas, Gov-
ernment are proposing to rrduce the iele.
phone rates for connections in rural area
Urban Exchangrs {i.c. long distance con.
mection) ; and

(%) whether Covernment are thinking o
giving priority to such connections ¥

THE MINISTER OF STATE IN THE
INSTRY OF COMMUNICATIONS,
SHRI NARHARI PRASAD SUKHDEOQ
Al):(a) There is no propesal to reduce the
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telephone rates for long distance connec-
tions in rural aress from urban cxghia g

b) No, sir. Connections are being provi-
dcfi In tun‘a subject to rechnical feanbility
and svailability of stores.

Ayarvedic dispsasary in West Delki

4794. SHRI BALAK RAM: Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to stave:

“a) wheiher his atteation has been drawn
towards the news item entitled *Ayurvedic
Swittro gets & back sest’ appearing in the
Hindustan Tim=s dated the 13th August,
1a77:]

“4% wheth=r there are only six Ayurvedic
Dispensaries and none of them is situated
in Weat Dzlhi, whereas there are 100 allo-
pat e disp=osariesin West Delhi, if 30, the
reassas for the same;

ic) wheiher Governmeat propose to take
necemyry steps for the promotion of Ayur-
vedic svstem icines in wiew of it
various pronouncementa for doing so; and

fdy the details of such plans or steps
takea and the tim: by wiich those will
= achi

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) : {a) Yo,

{br At present 5 C.G.H.S. Ayurvedic
Dispewaricsand 1 Ayury, mtare fune-
|i|unil|g under the C.G.H.S. at1 .cfollowiag
places:—

1. North Avenue

2. Kidwai Nagar

3. R.K.Puram

4 Gole Marker

5. Dev Nagar

6, Delhi Cante. (Unir),

There is 2 proposad under comideration
10 sct more Ayurvedic unit
-GS Allopathic Birpemsarios fuacuoaing

an Delhi. L

(e} Yea

(d) The following ncw schemes are under
comsideration with & view to promote
research and training in_ development and
expamion of Ayurvedic Svatem of Me-
dicine :—

1. Setting up of a 300 bedded Ayurvedic
Heapital at Hari Nagar, NewDelhi{already
approved).

2. Setting up of an Avurveda, Unani and
Homocopathic Hospital{1 00 bedded cach)
at Chandiwala estate, Kalkaji, New Delbi.

3. Publication of books.
4 Training of village vaidyas.
. Establishment of Rewional Institutes
I'or_r‘lndil.ﬂ Systems of Medicine (3 in Ayur-
veda and one inUnani).  Thes : Institutes

would comprise of an undrr-graduate co-
llege and 4 post-graduate departments.

6, Development of medical and health
care programme throueh Indian Systems of
Medici vizion of treatment through
ISM in PHCs. This scheme envisages the
grll;g:%w of a practitioner of [SM in cach

7.Establishment of Dispeasaries in ISM
in the Seates at sub-ceatre level. This
envisages the setting up of ISMwings at
sub-centres.,

8. Development of und er-graduste edu-
:Au‘op_inlipr.t. Tbiu;::;nw enl;‘i:m the
proviuon more LI e under-
graduate of ISM to facilitate these
colleges to i ement the svilabii as recom-
mended by the Central Council of Indian

9. Training of und-r-graduate teachers.

10, Post-graduate training in Yoge and
Nature Cure.

With a view to cmure beiter and more

]
imporcant arcas, it has been decided 1w
review eesules of the  researches made =0
far and to aplit up the existing Cearral
Couneil for Rescarch in Indian Medicine
and Hom thy iato four Central Re-
search Councils, one each for (i) Ayurveda
and Sidha (i) Unani (iii)Homezopathy and
{iv) Yoga amd Naturcpathy.

_ The .b:; mentioned uhzme; willﬂbe
bl 10 n the avala-
mmmww d alswo be made
to lay down targets for theschemeaand the
period for the achievernen

ts of the targets,
wherever pomible,
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Wiy e e

4795 SHRI MJSHEI\HAR KOLUR :
Will'the Minister of HEALTH AND
FAMILY WELFARE be pleascd to state :

(a} whether statulory provision for
being con as a consultant after
wrving as a senior physician/surgeon for
.ng\-.anca.n be waived by any autheriry ;

(b} ifso, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE : [SHRI JAGDAMEI
PRASAD YADAV): (a) and (). The
poats of Cossullants in various Snecialitics
are in Supertime Grade | oof CHS. In
accordance with the provisions of CH.S
Rules &3 amended from time 1o time, the
vacancies of Supertime Grade 1 posts
are to be filled on the recommendation
of the Deparimental Promotion. Committee
by promotion  on the basis of mene with
due regard w:—

{i} Seniority of officers helding posts
in Supertime Grade II (now
bifurcated inte Specialist Grade
I and Superime Grade 1I) who
have rendered not leas than six
yrars of service in that catcgory |
and

i} the qualifications and experience
requisite for vacancy Lo be filled.

In accordance with the previson af
Rule 1y of C.H.S. Rules, 1964, a4 amraded
from time 1o time, the Central Govern-
ment may, in consultation with the Union
Public Service Commimion, relax any

rovision of the Central Health Serviee

ules 10 such extent as might be necesary
io ensure satidactory working of those
fules of to remove any inequitable resul,

Provided that the power shall not be
uﬂr'uﬂi 50w to relax emential qua.l..

' by
mofthr meﬁtd in the mlu
(including promotion) or the provisions
regarding prosion and age of retitement

No relaxation other than those referred
1o abowve are available in the existing
C.H.S. Rules,

‘Telephone tuhugu proposed to be
opened in Orissa during 197778

.“96- SH'RI RAMA CHANDRA

ICK Will the Minister of
DOMMLNICAT'[ONS be pleased to
At

{a) the number of iclephone exchanges
to be opened during the current

PAUSA 1, 1898 (SAKA)
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knancial year, 1997-78 under General
Manager, Te];cugmum:lnnm Orima,
Circle BRE& R ; and

(b) the places of Jocation of the new
telephone exchanges ?

THE MINISTER OF STATE IN THE
MINISTRY OF QOMMUN'JCJ\T[O\'S
(SHRI NARHAR
DEO SAI). (a) uwl .[h'_i P o

Jeph d to be
:a!nncd in Dn-l T:lztmmmucahms

rcle during 1077-78, at the foliowing

(i} BANAMALIPUR (Distt.Puri)
(i) PURANA CUTTACK (Distt.
Phulbani}

{iii) PURUSOTTAMPUR  (Disu.

Ganjam)

fryem & sy fafedy o gd
wrar # SAred gror sTgERt e
wedw feur s

4797, Wt WY WY : FT HEA
oW aur ww G 4y WA A7 F
sarfE: | |

(%) 7 9t F=T 20 W TR
ofes wagdd # v TR § T
o ww  (fafmw o 9ened)
sfufmm * w=nts far sgEw fod
w6 ety A g

(=) afr g1, ¢t fggem &=
oy s fafeds & o o ¥
¥t & st a7 § foegi amRe
larey fd & sX & we-gee AmaEy
& JuEEl T Fewee wC @ F; 0T

(7) s 3herdl & s wwTe
AT T FEAET a1 @ g afw
W AWG W W & AT A4 A 7

u® Wit GFAT T JaTem §
st (s wriw W) : (%) 3w
ww (fafraes ooy gemew) Wit
Frara 1(4) ¥ are aferaro 12(1)
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¥ o o @ 3, B wg
wfafras am g &, svge wfewrd
I IW waE H ovdy ey m seEe
¥ WIETC W IEE Wi sgweat w1
BT ¥ 3%T om g feft W o
7 99 foe 3 3 o T wom

(@) W (7). ag AmeT T=:
o da # wrn § Wi e aw afe-
fraw & wftm ww A ¥ e
sORTU wRfew wow W foww
wie ¥ Ty goeTew fer T @

O Telenk

diag Bls
former Ministers and M.Ps.

w:l‘!gﬂ- SHRI KANWAR LALGUPTA :
Ithe Miniser of COMMUNIGATIONS
be pleased to state ;

{a) the amount of telephone bills out-
standing qmn:l cach former Central
Minister and former Members of Pare
liament and the period to which the
amount relats

(b} what » Government  have
taken to realise the amount in full ; and

(c) imhow many cases tel have
been disconnected and 1r ow  many
cases legal action has been

‘THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

64

(SHRINARHAR[ PRASAD SUKHDEO
SAI) : (8) to (c) : Theinformation is bein
collected and will be laid on the table
the Lok Sabha as soon itis availablr.

T W A ITRIT WA

4799-*'!"?!! miaiw H
T W AT Oy aW € Far w4
v :

(%) o aieT ot 1977-78
¥ fhm fewd Al Suaewy e
wfafom foarfta e rere Wiy
w7 farwre & o Ferd vt o Wz
aor weRfery wewd o gfd
mw € wrft e e der am
i fed andit;

{w) 31 oA, 1977 ¥ ¥
fertt wem & Suenm w0 73 Wi

() 17T, 1977 & 31 9N,
1978 % a1 & frrtt qwar i Sve
wO AT ?

wwrt sarmn & v st (W
arogfc smre ywdw ww) (%) & (7).
sifex o A mfeer & & a
w g —

wrferet

W STATA AR 1977-78 ¥

31-10-77 qF

1-11-77 &

fo, s faat syreeT % 31-3-78 ¥ A
&1 ok o faa®) sprear o feh
aryr H‘m%_
1 2 3 4

1. TIATHFAL, AT

10 (welremt  wedl-s ' 1
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3. fawrtat wrar 91
T A

. FA-fRcy - 3000
wdf & wfog ey
# TwEEeT
HfaaT &

5 e daAf & 1500
HETAWE AT

737 2263

(w) = s ¥ sfafer wa
andy frt *r dwd g ot o weE™
Ll S

(m) afe g, & 37 T FORTT A
wan witfwar £ 7

e ot afoar wew s
# Trwa st (st WAt AT oTew )
(%) fafamen wermw, of fosft &
aweaeT fawmr § oramw ahafady A
=€ Wi off 4
an L8

(a) Wit (). fafemes v
% o w9 730 W § a9 70 Wi
qEn W W @ E Wi A o@
WAREAANTL T AT AT &
T 9T g 97 frer
AT ' )

wrr-feefe & o e wwn e
efirwrfed gror o o e

480l ot www Tay g :
w1 ATy qft oy w6 o oRi
fis v v arT fawmr & fieme wfi-
wifat & fosg anm-fafe & 2o
afafere w00 & ooy § smiad
o o £ 2f

HWTC Wwrew § Trew want (oft
agfe aww guiw W) : e
T v ¥ wr ol W g
o awegEw o e et
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Pel Flanning Committes of Ministry
ey of External Aflslvs

‘rﬁh' SHRI RAM PARKASH
IPATHI : Will the Minister of
EXTERNAL AFFAIRS be pleased to

state :

(a) whether the Policy Planning
Committer of the Ministry of External
Affairs is atill l'unrllonmﬁ and if so, the

composition thereol

(b} whether theve s
amociate suitable experts in !hf ﬁtldl nf
cultural affairs, external economic rela-
tions, Information Services with the
functioning of this Committee on whole
ume or part thne basis ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI 5. KUNDU) (&) Yrs, Sir.
The Policy Planning Comminer is com=
poeed of the Secretarics of the Mininry of
Exicroal Affsirs with the Foreagn Secretary
as the Chairman. Wheoever apecific iasues
concerning their departments and arcas of
competence are concerned, other Sec-
retaries of the Government "of Fodin e

m and Review Commiter.

l'h) ‘If-l. ﬁ' Gomcramerey
Cw-nmwt should bhave
m m!ﬂ with n the ach
demic and cultural fields to take e
mum advantage of available expertisc
on foreign policy in the country. There
s already in ocstence limison between
Commiues and concerned scholars, aca-

demicians at Jawaharlal Nehru.‘yumwrh

Lot tue.
uﬂ&rn&mc«mﬁmwﬁ
o{mmmd“.lh-:

w-rn on 8 contimuing Baxis i bei
looked into. - d

wq'ﬁiuﬁﬂd‘nﬁ!
LR

4803. St wm wem s
= faim ==t oy @R # w0 oG
f :

{¥) *n wy froehr i o &
o el wROWIY TR AT A
ot wr Y W W

(w) afx g, #t war wnffy T

AFT & wAwl W WTE

e Ty wfy @ & At & b
FreTe & Are o i gf ot Wit

(%) ofx &, @ 98 i qoRR
# v fafer & ?

felw swrwe & v s (s
oo gw) ¢ (%) @ g
(w) o =i
(w) swr «ff w=m
Hijacking of Indian Alrlines Plene
daring Essergesry

4804. SHRI SAMAR GUHA :
SHRI KANWAR LAL GUPTA :

Will the Huuawr of EXTFRNAL
AFFAIRS be pleased w wrate @

{a) whether an sircraft to the Endim
‘while

from Delhi w
was Bijacked 1o Pakivtan g
Emergeney ;

(b) if s0, whether facts about the
Mmoitia o e Wjacers and con-

(d) whether Governmant have eome
acros the facn abour—

(i) the identitics of the hijackens ;
{if) their purpose far hijacking

" Fndian aicraht ;

{iii) condithoma of their rel-ase r and

{i¥) the role played by Pakistan Gow
womeent s pegard te the
hijackers ;

and

(e} if so, facts there abour ?

THYMINISTER OF STATE 1% THE
MINISTRY OF EXTE KNnL AFFAIRS
SHRI S, " KUNDU) : {al to (), An
disn Airlines mrg] agrcraft wag
ﬂ:&e& to Lahore on September 10, 1976,
ile om a -chduhd Right {No. 401}
between Diethi and Jaipur on the Deethi-

Jaipur-Aurangabad- y sector,
& aeet
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Government of Pakistan eximded co-
OpeTation in securing the safe retum of the
Pasigwrers, the crew and the airerall. No
couceminnd were made by Governmeat of
India to the hijacken.

On October g, 1976, an official spokes-
tuan of the Guvernment of Pakistan stated
that preliminary investigations against
hijackers had been completed and they
would be tried for violaling the laws of
Pakistan, Bui, in Januvary 1g77, the
Government of Pakistan decided to re-
lease the hijackers, as it did not have
enough tvidence to prostcute them and
also did not agree to return them to India
to face trial, On January 6, 1g77. the
Government of India expresed ts regret
and deplored thess moves of the Governs
ment of Pakistan.

It apprars that while no legal action
‘was taken againat the hijackers, they have
rémained under ‘‘protective  cusiody®
i Pakistan since then., It is learnt from
press reports in Pakistan that an appli-
<ation made on behall of the hijackers
for their release has been acrepicd by
the Lahore High Court. Federal In-
terior Ministry of the Government of
Pakistan in its reply iz reported to have
stated that the detenus bijackers possessed
TIndian pawmports and had committed an
anterpanonal crime by hijackiog the
plane. The case is likely 10 continue,

(%) = 2w & waw anefrs
wew ¥ # el @ ffe S
=t &

(w) wm goere W faere ai
smafas fTem = awE w1 & W
afe g, ot = aw aor feaa A wgr
g s

(n) 7 T=a w fagier fe
& ¥ A o ?

ey g gt sTw same
« T Wl (st WAl e ) ¢
(%) 31-12~76 % ¥w & 5373
safaw @ee ¥ ¥, foerd 4,004
sefos mra AT A A @ O @

Written Anspers T0

wfew, 926 ¥ ¥ % i 51 F 9
IRT T A

(@) =2t owadin g ¥ fag
Wit 7% Tt wr wfem = w foo
T § 1 Wi #r watesfy Tow wEe

WOl WTAREAEI a0

() smafaw wreer 32 ¥ fag
Rl # fgfer oo FoeRt @
¥ Frqfwerdt & fao Feffe sw&
it ¥ wgET #r = &

frdt & dw e o W

4806 st goAw feg
Far dwre Wl gy wd w oFw w
fir fereft farerr, wew w3w ¥ 0% g7 9
wifeer dar o aroaC aftet & frlr
s fRr g §?

dwre s § e s (s
wogfc sww gwie am): famr et
¥ s {rrt svewT ¥ & wwit #
Oy % UF {8 T AT 5
waw g f Eragur k1 oww
WA W AT s ar @

A T ATIT W FT A g,
wg e & fn st et ampe
#arcqfmad R @ 2 h ok

Quantity of Plates Supplied to Stock-
yards

4Bo7. SHRI SARAT KAR : Will
the M?inislrr of STEEL AND MINES be
pleased 1o state =

{a) the total quantity of plates af
different gauge supplied o the different
stock wards in the country during the last
two years and the basis of such alleca-
tion ; and

(b) whether there is any proposai for
opening a stockyard at Berhampur in near
mre ?
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THE MINISTER OF sThan
THE MINISTRY OF
MINES (SHRI KARIA M'I.I'N'D-Ml
(2) A statement giving the details of
despatches of plates to different stock-
yards of Hiodustan Steel Limited during
th- last two wears is at the annexure,
Indian Iron and Stezl Co. does not pro-
duce  any plates. Producers  send
materials to their stockyards subject to

7

roductionfavailability on the basis of
Equislliuul submitted by the Branch
Managers  and  Consumer  Cemiact
Officers poated in variou : Branches who
collret orders from partie 1in their respec-
tive regions.

{b) There is, at present, no proposal
to open & stockyard at Berhampur cither
by Hindustan Steel Ltd, or by Indian
Iron and Steel Company.

Heatecoemat
s/ [plates kyards of Hindostan Steel Limited during 1975-76 and 1975-77.
Stockyards 197576 197677 _
Plate Plates Plates Flares
upto 1omm :boﬂ' upto 1omm nbo-n:
thicknes !h:hell] thicknes th:l:heh!
MT MT:, MT MT
Pr-— ; 2600 1ghoo 4600 a3000
2. Qauhati Miosokia - 1400 1600 4400 oo
3 Vimg 6o rg00 6800 10700
4 Dhanbad 7400 #500 300 4300
5- Bokao . 1800 ryoo 7300 1900
6. Rourkela . 1400 o0 3300 5500
7- Bhubncabwar . 900 900 4000 3300
8. Kaspur oo gooo B0 sgu0
9 Allahabad . N 3500 ;qm oboo 8600
10.  Bhilai/Nagpur : 400 2900 7200 8900
11 Bobmay/Pune . - abgo0 20200 64800 -iilm
12. Ahmedabad Baroda . . . . 2100 00 11400 + Boo
13. Indore . & = . . 400 q00 3900 1500
4. bcmircwgm . 7500 7000 23000 17300
15, Faridabad . 500 1300 5700 2900
16. Kota Jaipur . . 1900 Boo 1300 Goo
17, Jull M bindgarh { Ludbl 1500 1300 2400 590
18. Srinager [jammu . . Boo ..
1g. Madras . 10000 9200 20100 11900
20. Sccunderabad [Vijaywada . afioo 5300 groo 7400
z1. Bangalore/Belgaum - 3300 3200 00 3400
g#. Coimbatore Trichy oo 700 11900 1700
23. Cochin 1700 1300 aBoo 1400

ToTar . - .
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e wter AT @ e o s

4g08. st goifew wf : wv
AT o ag o T o

(%) ®=n ag w7 § v = ofmw
s enfefeat & oy o s o ae H
wivafg s i ; W

() =f i, o vat =2 B Freht
Wit & 1fz 7t mf § o v =
wrow # 7

wwre swrew d Trow st (i
ogfc et quty ww) : (F) @i
(@). =% & T 1-3-1975 § 7
aftw & wgoee 8.5 wfawma sTE
mE

Lalieb e ek bl iicaod o
o &, 79 9U F@ & fag e O
e A &y F o fafw & oaw
Tfal ot wiom s §) 77 & qfow
i wd@ ¥ 1-8-1974 &
z A i fafe w1 29 = 65
=7 7 gfea gt 7€ o o g gwTe AR
=T T 7T AT AT AR AT F qaT
g1k oy | At dE &7 -
foit frarfam 30 & oemasy *9-

. i £ afewferat o wf, fomat ag
¥ W gra &1 aat i &g T ar |
0 FETC WA wera © fafa &
aqrergi g ar | A, Al fmetes
WY HATE T SATH AT T T FLB. 5
wfrma w &1 ok o

AET ¥t Fererw o fa e
4809. &t gwWrw et : @0
dwr ST oy sama &1 w1 &40 fr
e foamm § FAes SFaT g
w3 g6 a w1 i 2 gfeard
sz w1 w4t Wl afe g, a1 v
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47 ¥ 54 gfrawT & #foq w0
mar 7

Wt Savw § e s (R
worfe o qwdw AW) ;. wgoaw
faeelt &+t For & Fosrd mwwr ,
g Wt TfrEw W edwe
sz R F feet ¥ e
wit § 1 Frer ferez Sfvery 2 & afz
it am AT #T Sl & amo
It FHEr Frw F I

Allotment of Posts by Eastern Region
Calcutta to Orissa Circle Geological
Sarvey of India

4810, SHRIJENA BAIRAGI : Wnll:he
Minister of STEEL AND MINES
ased to state :

(a) how many clas IT and class IV
poats have been allotted Euu:mltmmu
Calcutta to Orima g’w le,

Survey of India since 1974 to 1977 ;

{b) how many of them have bren
locally recruited ;

{c) whether there {3 any new circle
crnl.ed sinee 1974 ; il 58, whether ad-
mir has been i ; il not,
the reasons therefor ; an

(d} whether there is less stafl of class
TIT and class IV in Orissa Circle as com-
pared to other circles; if 5o, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
SHRI KARIA MUNDA). (a) Eight

lass II posts and cight Class IV poses.

(b) Three Class IV posts were filled
up locally. Sinee direct recruitment o
Class 11 pasts is made on all India basis
through the Union Public Service Com-
himion, the question of local recruii-
ment dots not arise,

(e} In June, 1974, Orissa Circle office
was hifurcated into Orissa Ciccle (North)
and Orisa Circle (South). The work
relating to admin3ation and accounts
has however not been separated 20 far.

(d) Mo, Sir.
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Syring wp of Commitin o look ints

4811, SHRI K.B. CHETTRI : Will
the Minister of HEALTH AND FAMILY
ARE be pleastd to state ;

{a) whether 8 Committer has been
set up 1o Jook into the gricvanees of the
Physiatherapists ;

Ll:'}n if 36, when the report is likely to be
itted

() whether there is any proposal to
Liring a legisdation to safeguard the intrreats
of the Physiotherapists ;

{d} if 30, the details thereol ; and
{e)} if not, the reasons therefor ?

THE MINISTER O STATE IN THE
MINISTRY HEALTH
FLMILY WELFARE (mumom:
PRASAD YADAV) : (a) No, Sir.

(b} Doa not arise.

) There is » proposal bring a
lqlpl:m entited "l'll! INDIAN
COUNCIL ACTOF PARAMEDICAL
REHABILITATION PROFESSIONS"
in comsuliation with the State Governmeni/
‘Union Territorics.

{d) Thesalient fearures of the proposed
legislation are as follows :—

(1) To rcguhk uni.ﬁma standards of
raining of rehahilitation
profemions mpplmgnury to rehabilita-
tipn medicine.

Lq} To lay down mandards of Profes-
p-n:h.nc cthics and conduct of
paramedieal rehabilitation
?c-m;h for protection of the publll;”:
improved paticat care.

The comments of the Smate/Union Territo-
rics are awaited.

{e} Doss not arise.

Per of Pablic
and Publicity Officers abroad
4812, SHRI  HARI VISHNU

x\\iArH ‘Will the Minister of EX-
TERNAL AFFAIRS be pleased 10 stare:

(aj whether it is a fact thae in meat of
our ¢mbassies and mimiens abroad, the

rformmance of  Public Relations and
rblmn} Officers s nol commensurate
with the expenditure incurredy

(b) w0, the vemsoms for such poor per-
formance;

(€] whether Government propese to
initiate measures for improvement; and

(d) it 30, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 5. KUNDU): {l}and
(b}, While there may be some
ses in external publicity mnﬂum) i
sidering the limited resources placed at
its disposal its performance has by and
large been  satisfactory. Cantifusis
efforts are made to improve our per-
formance.

) and [d] The question of streagihen-

ing our pu iy unis abroad and imp-

in their perfs is under

constant review of the Minisory of Ex-
irs. The Ministry has appoini-

«d a Committee headed by Shri Chanchal
Sarkar 10 look into this matter. The re-
portof the Committee is expected soon.

Usideutified Vires in Dolli

4813 SHRT YADVENDRA DUTT:
Will the Minister of HEALTH AND
FAMILY WELFARE br pleased to sate:

fa) whether some unidentified wirus
has hit the city of Delhi;

(b; whether proper medicineg  and
treavment has bren developed for it and

{c) if s0, |hr steps taken so far 1o meer
this rp.de'u:u

‘THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND-
FAMILY WELFARE (SHR] JAG-
DAMBI FRASAD YADAV) : (a) Ne.

{b; and (¢\. Do nov srise.

W # ATt TrEwT

41814, st vy fordt ;oW
wwTT St 7 TATT WY FO WA

(%) aw we & g7 frra oman
IFIT §

(@) & & wegw wrwAT #
firr Faamim eafen meqan drz T
wTT RN §
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- Am) e fawvT S Awd w
fraar wifes daw oo ww fe

(7) v 7% gy gt Wi w-
W WY e ¥ e gn g fean W
e A wree afofor i &

AT sama # e WAt (s
Aot oy gudw o) - (%) A
& arire 30-9-77 ®1 99,677
fowrier amaT e W 1o Pl
T AT A

(=) 99,677 Fawrime wamdre-
weeT Wt 10 fewdT W OR-
et |

(=) w oy fawitere A gre-
Azl ®1 v frsy o we foar s
& 1 g W e & W7 80 Fo WiRTR HIT
gfae & wfior 110 % sfemw &,
F FAk FEAET T W TF AT 9T
farsie w7 § f e fivas awa @6
o A g
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conducted
Enguisy sbowt Indian Red
4815. SHRI SHARAD YADAV :

DR. B.A.\qz.l SINGH :
MRINAL GORE :

Will the Mirdster of HF.ALT'H AND
FAMILY WELFARE be pleased to
refer w the reply given to Short Notice
question No. § on 24-6-77 in which he
had given an asurance that an enquiry
wauld be conducted about the Indian
Red Cross Sociew aod state: .

{a} the action taken {by Gowermment

reon;

(by whether it is a fact that three staff
cars of Indian Red Cross, the numbers
of which are given below and the petrol
bills of which arc for Rs.7000 10 Rs.20,000
and more, are being wed by the high offi-
cers there for their personal use by erasing
‘ladian Red Cross’ and + mark of these
cars. lmported Fiat Vchicle No. DHE
2558_ Volks Wagon No. DHC 8295, DHE

141

[} if 3o, the reasons for delay in con-
ducting an enquiry by Goveramest in
this regard;

({d) whether it is also a fact that Rajas-
than Government are canducting an es-

Quiry into the cherges :g:l- Memher

(¢) the action being lﬂnby-cm-

men! againat such guilsy perons?

‘THE MINISTER OF STATE TN THE
STR HEALTH  AND

[b) and (¢). There are two vehicles
olks Wagens) Nos. DHC Bags and
BH.ESI.U which mever had any Red
Crom emblem painted on them. The
question whether this should be dooe is
under comideration, but the fact that they
belong to the Indian Red Crom Society
is written on their number platas. The
third car (Fiat) No. DHE 8658 which had
the Red Cross emblem, is being repaint-
ed and m that process the emblem has
becn defaced; but  wien the painting
work is over the Red Cross emblem will
be painted on it again.
The actual pemol blls for the above
cars for August, September and October
1977 are s Tollows:—

August *77  Sept, "77 Oetober *77

DHE 8658 .
DHC Bags
DHB G141 . . . . .

Ra. Ra. Rs.

689 1087 ]
475 205
350 382 38a
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““Wo unsathorised use of any vtlhiek by
any officerjemployee of e Indian Red
Cross Sacicty ha . .

d) No, Sir. However, the Rajasthan
Stiu) Branch of the Indian Red Crom
Society is conducung an €nqQuiry imio
some allegations agains ity Secretary.

€} Necessary acton would be taken on
the ceaclusiza of the eiguiry mCRLo
in part (d) above.

Remmeval of Emblem frem rted

Cars by Indias Bed Cress

16. SHRIMATI MRINAL GORE:

wﬂ the Minister of HEALTH AND
FAMILY WELFARE be pleased w0
state: c

8} whether the Indian Red ross
s»‘m:t; has !rrmrwbd the emblem (4}
from the 3 imported car for the use af
Bangladesh refugess (ome imported Fiat
and wo Volks Wagon);

(b) if so, since when iheac cars have
been wed without the cmblem [(+);
and

{c) the reasons for the removal of the
cmblem () ?

THE MINISTER OF STATE jN
TH AND

THE MINISTRY OF HEAL
FAMILY WELFARE (SHR] JAGDAME]
PRASAD YADAV) : fa) No Sir.

However, the ltalian R~d C-m Soeiety
has donsted ouc Fiat-car in ¢ and the
®isteT  organisations have dopared rwo
Volks-Wagona about 7:yean back w the
Indian Red Creas Sociery for its use.
These were not imporied by the Indinn
Red Croms Society for the we of Bangla-
desh  refugees.

(b} and {c} . Ia the cas of Fiat the
emblem on it was defaced when its repain-
tng was taken up recently. As far as
the other two cars, Volks-Wagons, arc
concernsd, they never  had Red Cros
marking, but the fact that they belong to
the Indian R-d Crows Suciety is written
on the number plates. The question
whether the emblem should be painted on
them it usder consideration of the Jadian
Red Croms Society.

whwrd Toa s dinn e g
Iwiw, TarfeaT way v & L |
fwar amr

4817. wt wfeow aim :

sada wid aw ww 54 ag 7907 69
FrEtT f

(%) i wdaidr weom drar fraar

wor AW ¥ qf wew wrer M1 ¥ 4
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(m) wer T T=T
Development of Medieal Facilities in
Drelhi

4819. SHRI PADMACHARAN
SAMANTASINHERA : Will the Mipi-
ster of HEALTH AND FAMILY ‘WEL-
FARE be pleased to state ;

(a) whether Government are aware
that the dl:g:wy facility for the health
welfare of e is in-adequate in
view of the :ot.llpopulamnufﬂmm‘[‘m
tory of Delhi;

(b} if 30, the total population of Delbi
and the daily average of indoor and out-
door patients in esch hospital ; and

(e} the extra pm-mon being made
for &cdevdnpmcntof calth welfare in the
Union Temm Delhi?

THE MINISTER OF STATE ¥ THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAGDAMBI PRASAD
YADAV) : (&) and (b} As o i-10-77,
there are 346 dispe wariss in  different
svitems of medicine being run by diffe-
rent agencies for  a total populztion of
3340164 in the Unign Territory of Delhic

ceping in view the resources available,
the number of dispensaries is not consi-
dered inadequare.

fe} It is proposed 1o establish  two 500
bedded hospitals and seven 100 hedded
howpitals besides a chain of new dispen.
saries in Delhi. Propesals for adding
mare beda in some of the existing hospi-
tals are also in various stages of consie
deration.

Vasectomissiion of Adivasia and
Harljan Bachelors

-53.‘0_ SHRI SRIBATCHA DIGAL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased o
state;

{ap whether during the previous regime
large number of Adivasis and Harijans
wha were bachelors were forcibly vaisec-
wmised;

(b} if 30, the number of such persons in
isa Swte District-wise; and
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{c) whether Gaverament would re-
cmnalise these perons at il own conl?

STER OF STATE IN
LY WELFARE (SHR} JAG-
m PARSAD  YADAV) J (a

information is being collect

#21, SHRT SRIBATCHA DIGAL:
Will the Minister of COMMUNICA-
TIONS be pleased 1o state:

&) whether there are many Block Head
Quarters in Orissa Statr withowt having
Sub-Post  Offices;

by i o, what is the sumber theread,
Diistrict-wise: and

(¢} whea Governmen: would pmv.dg
Sub-Post Officex 10 thewe plncn

pl.l:ed on the Tabie of the Houae.

¢} Tt is proposed to upgrade 10 out of
-,-gtf.lln Departmental Branch Post Off-
res at these Block Headquarters into De-

emental Sub Post Offices in the current
g:;-u:u] year. The upgradation of Post
Ofices at the remaining 1 7 places is being
planned for 1978-7g.

Beatemrent
Dhstrict-wise break up of Block Head-
which

quarters are without Sub Post
Offices in Orima Swe.

-
®
w

No. o«
SL Name of the District Block
No. . Gre.
{114
Sub-Port
Offica.
1 2 a
1. Dhenkanal . B 1
2. Kalabandi = . P &

3. Genjam - 1

4 Keoojhar, . .

5. Koraput = 8

6. Mayurbhanj , ., 2

7. Sambalpur . . . &

B. Sundergarh . . 1
7

Postal Division in Kalahand], Orisws

4822, SHRI SRIBATCHA DIGAL:
Will the Minister of COMMUNICA-
TIONS be pleased to atate:

(a) whether the backward district
Kalahandi in Orissa State does not have
a ipowtsl divisow;

(b) whether a pro to a
diviaion there s pﬂ;dpmdw mamw
gt for & long tuee; and

(€) if 3, when tsc 0w division will e
opened and at which place?

THE MINISTER Cll" STATE IN
E MMILINI-

N PRASAD

HBEO SAl) () Ye; Si

Kahkhandi  district in Orisa doex mot
have &'scparate Postal Division.

(b} No; Sir.
(e} Does mot arise.

Opening of Yogo Ashsams in the
‘Country

D{B;s SHRI M. RAM GOFAL RED-

il the Mimster of HEALTH AN'D
FAMILY WELFARE be plessed
statc:

(a) whether on acceant of the growing
popularity of Yoga in the country, Govera~
:::l Propose (o open more yogs ashrams;

(b) if 5o, the number of such mshrams
to be opened during the current year 7

MINISTER OF STATE IN THE
MINETRY OF HOALTH RAD
MILY WELFARE (SHRI .\cb.uar
PRASAD YADAV): (a) Clinical
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b is, b , being conducted for
cuke of bertmin disesses through Yoge at a
number of Ceotres. In addition, stepa are
akio being taken to develop the Central
Research Institute for Yoga and Vishwa-

yatan Yogmshram, New
{b) Does not arise,

Production of Steel

fa4. SHR!I M. RAM GOPAL
REDDY: Will the Minister bl STEEL
AND MINES be pleased 1o atate the 1otal
loss im steel production during the last
six months dus 1o non-supply of eoal and
the remedial measures taken ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Only
in the months of October and November,
1977 there was a short-fall in steel produc-
tion, parily on account of shortages of coal.
1t is, however, not possible 10 quantify the
loss in production on account of shortage of
coul alone since preduction was abio ad-
versely affected by some other factors mic..
power restrictions/interruplions ete.

‘Constant liaison is being maintained with
the coal producing organisations and the
Ministry of Energy who have assured that
the requirements of coal and power in the
coming months would be fully met. Impli-
cations of importing low ash eoking coal
for blending with Indian coal for wse in
steel plants to increase productivity is also

examination.

Gold, Nicial, Copper deporits la off-

ﬁﬂr. 9“1 G. Y. KRISHNAN: Will
the of STEEL AND» MINES
be pl:uvd to state:

{a) whether secording to the grologins,
there are pomibilities of gold, nickel, cop-
per and cobalt deposim in the off-shore
areas in exploitable quantity;

(b if so, whether any assesscoent
ingthese its in the sea-bed in dil n:u!
areas in the country has been made;
and

e} if so, with what resules and the sieps
usken by Government to exploit these
deposits

THE MINISTER OF STATEIN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA}: (a) “Placer
deposin™ of gold and concentration of
nickel, copper and cobalt in the manganese

ules are known 10 occur in off-shore
arcas in different  parts of the world.

PAUSA 1, 1889 (SAKA)

Written Asswers. B6:

(b) and (e}, Preliminary i investigation to
& very limted amtent carried out in off-
|hm area of the Orina Coast to locate

“placer depanits™ of gold bas not indicated
any gold.

Dunnf the current Reld seasom{1g79-78)
the Geological Survey of India proposes
o carry out exploration for off-shore mine-
ral deposits in the castern and western
coast of this country. The question of
exploitation of such deposits is at this stage
Premature.

Utllization of imperted oil Fired cor-
mish boller by Governmeat Medical
Stores Depot, Madras

4826, SHRI A. MURUGESAN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

{a) whether an imported oil fred
Cornish Boiler was a decade
back worth about Rs. g lakh at Govern-
ment Medical Stores Depot, Madras;

(b) whether this Boiler has been put to-
use; and

(€) if not, the reasons therefor and the

metion taken against those reaponsible for
i being out of commimien 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) An imported oil

fired Cornish Boeiler was purchased |n
1965/1966 at an  expenditure
Ra, 78,750 00 excluding sales tax l'rensh'
ete.

{b) No.

(2} The Bailer war originally obtained
as a part of Lhrz Scheme to set up the
facture of p in
Madras. However, the v:r\r existence of
Depots was uestioned in 1 and once
again in :gﬁg and the uchm?f:mﬁ»d on
the shell. In the meantme two huge
factories have come up in Madras for the
manufacture of Transfusion Flulds which
make mpplm -l] aver thz country. It u
not
10 st up any unu for production o{Tnnl-
fusions in Madras. [t is proposed to transfer
:ll;:lgpnler to l:hu Saidarjang Hospital, New
1
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(5) orwi ¥ aferewr swiws o
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o gfrot (weftafes) adwi
w1 gfmer oy oo A% 0
=1 g1 %1 6T 7§t i 2t & v
gfera s ¥ % fAu o
T IR W SR st
oA B |

Telepbone and 'I'el-gr-pln Facilitics to
Poat Ofice, Sonkl, Kasgra;

4828, SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

{a) whether it is a fact that an E.D.
sub-post Office is funetioning at Sunhi in
Kangra District, Himachal Pradesh with-
out telephone and telegraph  facilitie
canving inconvenience to the penple of the
area;

(b) il so, whether there is any proposal
ﬁw wﬂ\rlﬂlll! nelegnv‘n and telephooe
acilities at Sunhi;

(e} it so when, if not, the reasons there-
for 2

THE M [NS].TBR OF STATE IN THE

MINTSTRY COMMUNICATIONS

1 NARH.A'R.I PRASADSUKHDEO

S.M): {a) There are no telephone and

facilities in the Pest Office ot

-'ilnlu in Kangra District. Himahchal
Pradesh.

(b} and (¢). Terms of rent and guarantes '
have been quoted to the Himachal !rt— N

desh and their
awaited. As rpfumtpollnrnrthe

t, the work can be undertaken *
MM rent and FuarAnie: terms are
accepted.

wrifere} & sfere & Hewre

4. ot ang Fay ;w7 ey
sty afcare wmow welt o e #Y
v AR fe L

(%) sar odtdy, orgdfes aar
gre1Yifrw & wrerdd aay a6t w1 wfy
o wrr e W afew
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& dncron of Job-eri 3 el

4Bgn. SHRI MADHAVRAO SCIN-
Dla Will the Minister of COMM UNI-
CATIONS be pleased 10 natc:

{a) whether he is considering 10 iniro-
duce any job-oriented scheme under his
Ministry during the coming iwo years;

(b) if so, the details thereof; and

G?u:ledJobo thas are likely 1o
be ma.kd

THE MINISTER OF STATE IN THIE
ummv OF COMMUNICATYONS

RI NARHARIEFRASAD SUKHDEO
sm) {a) No, Sar,

(b) and (c). Do not arise.

Prices of India Stcel inmthe Waorkd
Dednkat

4831. SHRI D. E. CHANDRA
GOWDA : Will the Minister of STEEL
AND MINES be pleased to atate :

{a) whether prices of Indian steel are
the Jowest in the world market ;

{b) the comparative prices of steel in
the world market : a

(€} whether there iv any  proposal
under  Government's  consideration to
raise the steel prices

THE MINISTER OF STATF IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARTA MUNDA): (a) and (b),
Steel prices in the Imcmm:mdal market
fluctuate from time to time depend;
on many factors, We have sold aur steel nﬁ

zlodw:u at favourable prices in & sompe-
ive market.

(e) The Government do not propose 1o
increase the prices of indigenous steel at
preseat.

Postal Stare Department of Orisen

,sge SHRI SRIBATCHA DIGAL:
the Minister of COMMUNICA-
T[ONS he pleased to state:

(&) isit & fact that there is only one Pos-
tal Stores Department in Orima whereas
in all other State there are more than one;
if so, whether there in any proposal w
open more postal stores in Orisan and what
stcps have been taken to implement the
same and the place sleeted for the pur-
poec;

(b: is there mympmal;hnu.hcsau
Guc't'tedral-}d.um arc 10 be flled

the tate; il so, tl-z reasons therefor; whe-
ther Government have Gnalised its policy
in this regard; if so, whem ?

THE MINISTER OF STATE IN THE
MIMISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKHDEO
SAlL): (a) At present, there is one Postal
Saoros. Depot in Ogisss Ciscle at Bhubaoes-
:-JTW ﬂk‘; Foaal Glrl::.l';-nl- Dielbi

AU R m-ux L llmm
enly one Poval Stores Depot each. A pro-
panal 10884 up second Postal Stores
o Orissa Gm:lc at Jhanuguda is um

examination.

) I is woe the
saajer bocal,

h has been filled affici
¢ post n up on iating

Madificasion of the Pilec Nickel Plams

4833, SHRI GANANATH PRADHAN:
‘Will the Minister of STEEL AND MINES
be pleased to state:

{a) whether modification of the Pilot
Nicke! Plant and requisite tests cte. have
been completed by September, 1977:

() whether it has been finally decided
to commision the Nickel Plant in Orima
and if so, whether any tender has heen
called for this construction and if so, when:
an

{c) if nos, when will it be commis-
soned ?



92 Written Annoers

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (c)
Modifications in the Pilot Plant proposed
by M/s Chemical and Metallurgical mlgn
C‘;Idplny Lid (C.MLB.C.) were incor
wated by them during December. 197
My, 1977. Therenfver the te3ts were taken
in hand. Tests were conducted from 31-8-77
1@ 15-10-77. The report of the teson is
awaited. However a preliminary review of
the test duts indicate that the results of the
1e3ts were not satiafactory. The Govers-
ment has initiated action for the import
of foreign technology for the Projeet.

A ks of Ha} C Price Act
W"RMI SHRIGANANATH PRADHAN:

the Mimmter of EXTERNAL AF-
FAIRS be pleased to state:

(a} whether the Haj Committer Act is
going to be amended; amd

(b} if o, the basic feature of its amend-
ments ¥

THE MINISTER OF STATEIN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): {a) The Haj Com.
mittee Act is undex mctive review for pos
sible medifications. 1o make it more broad-
based and repraemarive.

#a} Does not arisc, m1 the Goverramens
have not formulsted their final views og
e sudrject. :

h-‘-ﬁ—ﬂ-rﬂ of
h
. SHRI A. MURUGESAN: Will
e Minster of COMMUNICATIONS
‘be pleased to state:

ICAA Aoy ooy
s
e g Yo and Teegrgts 2

{d) the number of years for which they |
arc working in that capacity; and

{¢) particulans a3 to when and how
their ;zrviw are proposed to be  regula-

THE MINISTER OF STATETN THE
MINISTRY OF COMML NICATIONS
{SHRINARHARI PRASAD SUKHDEQ
SAI): {a) and (b} The information is

ing coliccted and will be placed on  the
‘Tableof Lok Sabha aaseon azitis received.

(€} Itis not praposed 10 regularise their
services.

PATSA 1, 1999 (SARA)
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Leakage In reservoir for Salphusic
Acid in Cold Ralling MIIl of the BSL

4836. SHR1I A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased 10 state:

{m)} whether the reservoir for sulpburic
acid in cold rolling mill of the Bokaro
Seeel Limited made and erectrd st the cost
of Ra. 12 crares by the Simon Carves & Co.
bas started leaking soon afier commis
sioning ;

(b) whether the ovens of the 4 batiery of
the Cokeoven section of the Bokaro Steel
Litd. have also got damaged within a shoet
period of srarting; if o, the Feasens there-
for;

{€) whether in all thuse erection®, lot of
corruption was there which resulted the
defects in the plane: and

(d) il so, what st=ps Governmenl pro-
posc to take io the mater 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHEI KARLA MUXNDAj: (a) No, Sir.
Also, the valye of the entire block of
chemical plan in the Cold Rolling Mill

“at Bokaro was Rs. 1,65 crores only and not

Rz. 12 crores.
(b} No Sir.

Mo case of corruption in thesc erge
u'ns‘-;hu come to the notice of the Govern-

meat.
{d) Boe not arie.

af Cantzal Trads Unien

#8497 SHRI K. RAMAMURTHY :
Wil the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pheased to
state: What is the wotal m-mlunhiP af
cach of the fallowang Ceniral Trade Union

imatioms 28 claimed by themasties

sfter verification by Government
(a) INTUC (b) AITLC (¢) HMS
(d) CITU =] HMP ] BMS (g) UTUC
and (h) UTUC: Lenin Sacanii ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOU R (SHRI
R.‘\\-'INDRAF":"ERM.-\) : The %&lm
mer b rabip res as on the 318t Decem-
ber, 1972 of the organisations conceraed
(barring AITUC and HMS, which did
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not furnish their claim, and HMP whics
was not addremed) are w follows :—

Name of Organisation Mcab;l
INTUC . . . . =3,21,810
CImu 5,142,328
BMS 627,968
uTuc . . . 3.62,087
UTUC {Lenin Sarani) 248,504
NLO - B . . . 180416

Those claimed figuncs have not been
verified.

‘The last general verfication of member-
m“uum;rﬂm
der, and it was confined to four
Central Organiastions. The claimed and
verified membership fgures of these
tioms as on thar date are as
ows 1 —

Membership

Name of the Organiss- —————
Hom. Claimed  Verified

INTUC . . 2069,793 13.96,152
AITUC . 15,485,390 634802
HwE BI04 463,772
urtuc . . . na4B67  nasgs

Fest Ofice Bullding st Araria. Bilar
SHRIHALIMUDDIN AHMED:
Wﬁfémd‘ COMMUNICATIONS

i-:mmm:mm..
Amnmﬂunma I'urnenn I
and

d&?luwdmdm 'guqu;,

(b} if any allotment for construction of
& Post Offier building was sanctioned
the Circle, and the smount so
sanctioned; and

(e} if so0, the action to be taken by
Governmentin this regard ?

INISTER OF STATE IN
THE MINISTRY OF COMMUNI
CATIONS (SHRI NARHARI
SUKHDEO SAl) : (a) The Par Oﬁgg
building at Araria is

96

{b) No, Sir.
() Docs not arise.

firgenx Fores fafird gro wmnfer
wteT

4839, St WF YETC EWEt : W
& o ww At ag @ #oFEr
Lauds N

(%) = worew @t wd g Ty
v Fas Fafade, seage # forg aitfamer
=W ¥ oF ¥t & s fear
o;

(&) ofz &, &t W & o O
frm T s o} ;

() ®&T @ AT W wE TF
g g fear mr § i ofe g, &t
FuE v Fror § ; W

() = 2g Sz dur W v
dur zor TT § ot WX A% TEET
a7 & e v ww ¥ e
aftfiorrsit #7 wefrer ¥y o oY & 7

wemy ot W sirre F orew st
(@ ofen qan) : (%) #
fegem faw Fre ITaqe & wolr
araT WA el e wmee T
farayey W saTeE ¥ fog wfema w
¥ 5 dwzy s ¥ 0 & dwee af,

1976 ¥ WRAT, 1977 a% Wk
o fawlt ¥ wvey g o

(o) swirs wrdzx ot S 25
T I § AT TH T 45 Sferenr sy
Lo ULl i

(7) & (w). ¥ ot wwx
aqrgat ¥ fafow oot & & | aft el
gt frieni ot 3w & w W
ot
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A o I i I Work:
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484go. SHRI D. D. DESAI : Will the
Minister of PARLIAMENTARY AFF-
AIRS AND LABOUR be pleawed to
atate :

(n) the details of avrrlge carnings of
industrial workers; and

{b) themeasures bring taken by Govern-
ment to increast their carnings 7

THE MINISTER OF PARLIAMEN-
TARY AFFAR]S AND LABOUR (SHRI
RAVINDRA VARMA) : (a) Statements
1to VIgiving available information are
laid on hr Table of the House. [Placed in
library. See No. LT—u448'177]

‘bl Apart frum fixarion and periodic
revision of wages in respeci of scheduled
employments under the Minimum ngtl
Act, syslem of Wage Roards, Wagr revision
committes, etg., is also  resorted
tr for revision of wages. In the organised
arctor, bilateral agrerments on all matiers
including wages. help in improving the
wage levels and earnings of indusirial
workers.

Arrewt of Ol Mill Owaers in Delny

4841 SHRI P. K. KODIYAN : Wil
the minister of HEALTH AND FAMILY
WELFARE lie pleasee to state :

{a} whether three il mill owners wers
arrested in Delhi following the di
of a racket in imported rapesced nm

(b} if so, the details thereof and the
action taken against the culprits ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
!BI PRW YADAV) : (a) and (b).

tioh is being “colleetrd and
\ﬂil 'be laid on the Table of the Sabba.

Delay in Publishing Third Digest of
Indian Labosr Research

4842 SHRI K. RAMAMURTHY :
Will the Min ister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased o
stalc

{a) when the Third Digest of Indian
Labour Rescarch, 1968—yz1, is likely 1o be
published; and

b} the reasons | fror the inordinate delay
in publishing i1 ;

THE MINISTER OF PARLIAMEN-
TARY AIFAIRS AND LABOUR(SHRI
RAVINDRAVARMA) @ (a) and (b). The

Written Answers g8

Third Digest of Indian Labour Rescarch,
1968--71, is in the pres and the printed
copies arc likely to be made available w
the Labour Bureau, by the end of March,
1978. The publication of the Digest has
been delayed on account of constrains
such as time taken by the responding
agencies in sending the material and it
scrutiny, procesing and printing.

Implementation of Project Report
- SHRI K. RAMAMURTHY :
of P!

arrangements of vocational training as
mtadgnpap:eo(thcmmnry'u\nnu.ﬂ
Rzpoﬂ |976v77 when they will be
i

mplemnen

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR(SHRI
RAVINDBA VARMA) : Ya, Sir. A
staternent giving the details is enclosed.

Statement

Adoanced Vications!  Traiming Spstem.
(Vld:hﬂq t of page 2 of the report).

1,1 A project on Advanced Vocational
Training Sym:m {AVTS) has been laun-
ched by the Government of India and
S Govenments  jointly in colla-
boration with the United Nations Deve-
lopment Prcgramm: (UNDP} and Inters
national Organisaton  (ILOY).
The Synlﬂu mvulgu ng of highly
skilled workers and technicians in & varicty
of advance and sophisticated skills, nmot
available in other Vocational Training

3. The project which was comm-
enced in October, 1977, is expected to be
completed in four years and six months.

1.2 An agreement on this pﬂ?ﬂ‘_‘ was
l:lﬁ%d by the Government
P ILO on agrd Scpl.cmhﬂ
177

The estimated fnancial costs are as
fallows :

1. Government'of India Rs. 181,830 lakhs.
2. Stare Governmenws. | Ra. 243,050 lakha.
3. UNDF/ILO . Ra. 572,467 lakbs,

t.9 The amistance of UNDP/ILO
would be in the form of sophisticated
eul\npmanl and machinery, cxpertise and

fellowship. The Govenment of India and
State Governments would provide nece-
wary facilities; such as buildings, staff and
indigenous equipment for implementation
of the project. The ILO would be the
executing  ageney.
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1.4 The scheme would be introduced
in usemiu-meed Training Institute, Mad-
s and § Ceatral Training Institutes
for Instructors located at Bombay, Kun-
pur, Ludhiana, Caleunta and Hyderabad
and in 16 stlected Industrial Training Ins-
titutes. The short-term courses would be
ﬁddlnﬂly to the needs of the indutry.

ajority of the raineesshave tobe from
those groups who are already employed,
requinng upgrading of akills, retraining or
spcialization. The total seating capacity
of all the Institutes would be 1162. Ten-
tative et for the number of
to be craiped in the Advanced Training
lasiitutes/ Czatral Training Insututes for
Iastructors/Industrial Training Institutes
by the end of the project peniod is ap-
proximately 12,000.

1°5 The Training is p:g)mn:l w he
'nmp;:bd in ceriin selected trades like
Procets Control  Imstrumentation, Met-
rology and Inspection, Tool Design, Heat
Treatment, Tool and Dic-Making, ladian

Standards and Bule Priot '
mical and Electrical Maintenance,
Mordem Techniques, eic

& I ional  Media & G L

Coursas institute. (vide para 3.2 pni! 2 of
the report).

.t The raulis of a study conducted
] :nllyt the cawses of failure of appren-
tices in the All India Trade Teat revealed
that failure in the subject “Trade
was comparagvely high. ‘ion-nmhhmy
of proper Insructional Meterial and lack
of umiformity in standards of the Instruc-
Material are amongit the confri-
buting factors for this failure.

2.2 After a sudy conducted by 2 SIDA
{ International  Development
Mll:nnt)‘) Mision during 1975 on a reg-
uest from the Government of Lodia, a pro-

lbyupenl in the
ﬁdd io_a centralised manner to cosure

2.4 The project is pi tobeim
;m:uud wul:lwumluoe rom the d|
aternational Development Authority
(SIDA). International Labour
Organmation  (ILO) s o be
the executing agency. The duration of the
J::lupmpeuﬂ u yeans 2 months.
e 3:: &% not yet heen
lppm\ by the Plnnnlng Commission
and hence the quoition of implementation
does not arise at present.

g.!'hI'IT Certification and Gradation
of industrial m{ndepnngzpngc:
of the report).

3-t_At present there is no system of Oc-
cation or Gradauon of
Shlled Workers, at the national level, even
though a reviewindicates that myhnu].lr
or identical jobs exist in d,:ﬂ';nml indus-
m wrhhop e A ject dmt
or

hm with amistance of Swedish In i
al Development Autharity {SIDA). The
L I Labour Organisation (1LO)

is w be the executing agency.

3.2 The project cnvisages introduction
wt skilll testing, certification and gradar
of Industrial Skills, The piolt pme:: in

m& to be limited ta & few sel
in the machine shop and eleu:nnl
pa in the induwmies in and around
ore and Poona. Th: duration of the
m is two years. The
alhasnot yeat been app‘lwrd

Iry the Planning Commimion and hence
the gqueation d‘nn‘plmcnuuon does not

Arisc Al present.

4 Vecational Training for Women. (vide
Pars 4.1 page 2 of the report).

4.1 Based on the Fcanbul::ir Snnlv
Report of the Swedish etai

the first phase of the Project on \-"uuu'mn-l
Training Programme for Women were
‘worked

dards with the id|

um 1o qualiry.
The main production centre ia pro-
ﬁ to be located st Kanpur. The
i

s TEn
ol mnm
dmmﬂu

1977 The total cost of this phase msc of the
w

ayment po-
ised  courses
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are also for wpgrading aod
retraining m fields, based on the
loeal demand from indwtry or voluntary
-Ofganisalions.

;!"hut phase of the ?l'?)‘!ﬂ would
ngevel i necesary 1n. T.'ilr\lvlm
&c ?uﬁncd instructors, taining
melhodﬁlngy curricula and training ma-
“terial for new occupations suitable for wo-
men. [twould also conduct rescarch studies
o indentify training nceds of women in
urban and rural areas with different econe-
mic and training levels. The Programme
is expecied to have a significant impact
wrhen the trained Instructors would impart
training in variow fields to a large number
of women in different  States all over
the Couniry.

4-4 The existing Central Training Ins-
Atitute for Women [nstructors, New Delhi
has been upgraded into a National Voca-
tional Training Institute for Women, This
Institute was formally inaugurated in May
1g77 and started ity training activitiea in
advance lhlltnmmg with the introduction
of ad-hs¢ courses in Secretarial Practice
and Diress Making. [t offers regular courses
-in Advance skill rnmmq in Dress Making
and Embroidery & Needle Crafs, In
ud.tlum, it contioues Lo impart training
4n tnatructional skillin the trade of Cutting
& Tailoring.

4.5 Two Regional Vmuml.l. Tn.lm
Institutes  one lﬁ
Bangalore have been ut-up in Augus\
and October, 1477 rapectively. Basic skill
i have heen inmodueed in
. Dress Muking, Secretarial
Practice and u:l:rnnic' in these Institutes,
Advanee skill courses and instructional
training are pr to be introduced
during mexe mic sexion.

Publication of Research Semdy by
National Laboar Isstitwts

SHRI K. RAMAMURTHY :
‘Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR. be pleased to
stale

{a) Whether the National Labour Tnsti-
tute has published for sale the rescarch
study in a suceessful public sector under-
taking in Tamil Nadu on Work lnnovation
in an Organisalion;

( whether this research study will be
ted in Tamil and other regional

hngnng,n for eirculation among the

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA} : (a) The res-
Hea Biumulnd.?k:d.l"l"imwﬁl T

vy i,
s not been published s far.
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{b) There are no plans for such trans-
Tations at prasent.

T § wrdtfew g wewa & fer
war Forker

4845. ot gt frew : w0 awe.
wite afcare weamw Het ag TaTs A FT
w4 fr :

(%) @ wt g 3 R
FCHTC AT S e T
(@) v & wrifa o we-
7 # v Frote feg g § Wi

() aw ¥ Femraivr ¥ § aar T
w7 % faeer faeftg sgroar &
7

waresa sty afon werTw s
& wreq wialt (st wrewt sy T -
(%) 3= /T F oqEEE o
gferer & @a % a7 & fawre F71 A
& ¥ F fag #=w gard § 1 wranT
fafeemn gafs Wi it 1 F=i

(1) s g o g famm
wlgary gam, fagdt o
(2) framm= wa, TRE |

foqw W fewmEr dmoam, T
feedt, forly 3=ftw gowTy 7 @ T9-
W (saa wgw) whafmw, 1977
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® weta a wiawe § ¥ faar g,
& fawm w04 % fan o w=w 0
o @ § 1 wrots fafeem ggfn Wi
ZreEtdt 3T Ity wepeaT ofoe
=W Wit FEE e 9T gm W
sfrem 2% & fau ow oA W
fare e § ) @TETT W OATHS 9T
ol R

(@) "1 (7). g oFA W
AT G ¥ W TUT ARG AT 9 0T

™ @ s

feeit % autd st W faeiia
.

4846, Wt WTOR WT ;W
TR W ST W Wt a7 awT
Y v w0 v -

(%) = & aufd wewEr
£\ wwa e & o T AWl F S
T & 9AF ¥ Fredy farefry s &y
oy oW

(&) ¥ wmma feafa & o 3
wF wEgArEl ®1 fae ggver O
31wk § T T O A R %
FOHETT T WY TEARE A E 7

exree oYY afeere w=ar s
& T Wt (st arew gmT an)
(®F) T=T oFa ¥7 A7 Y & Wi A
a3 97 7| 4 A

(=) (i) o, 7@

(i) =% v 7 92 1
faavit & wroi fresil & wedi & g

fem iy e feomn

4847. Wt wmrem WA ;. w=N
fadw weft 7 @ ¥ T w4

(w) Frei & fory wrefig fawi
& faw wror ®oETT ¥ feel qumd
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frer o oY & W grE fr af ad
et frerar 3 qwar 2 W

(=) weew fawst * fat, soere
# ety 3w & oy w0 & W 99
o et e e Frwf 3 7

felw s § T war (s
owe yo¥) ¢ (F) 1-3-1977 % fadwir
# wrofrg fowsi |4t & fog gor fivwr-
%T 1639 ofra o gmrA fdard 9T
of | Ty AT T g A fear
5,77,07,612. 00 ¥IT 97 67 |

(&) wrer ATET T 39 AW W
s fawstfd=i % fae oo adw
&t §rao ot § for o g faamet
5.22,84,627. 00 WG % qrA WrE

4
frtnr femm wroitw famdt & st

4848. &t wWmrow A W foie
ot og ATt Fr g w4
(%) fae & foq e foomit
o fg=t ¥ wom & g9 F4A ¥ A0
w1 3Ta fordr i & W T T S AT
sfa ot feadt gaofn & F00 ¥
o

(w) i Frwt e Tt
3, forit fget & 1T ¥ amwdt
g & ST A1 AT 8 W g P
# geqr feadt ¥, ogt W 7 9w
At gt A § ¢

farter sue # T wat (st qHo
w) : (%) femfoma frodl
FTETO TR & fr=t F wdor £ S
w7 fmogma s et A @
s Tar faft SEwsi ¥ amg-ams
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o i § | Wt o o g g A
T awz # wan & sear a8t g€ | e
7§ fafew o<t § wfom s forar
2

(a) ~f Fe2eit & fot mem
gfaer 3@ 7 3, |fg g ¥
TATT FY AT AOTAY WTTA R WoRdt
TEET 0

Parchise of e Iron Plant from
West many

4840, SHRI D. D. DESAT : Will the
Minister of STEEL AND MINES be
pleased 10 state

(a} whether Goveenment have decided
10 buy a sponge iron plant from West
Geemany ;

(b} if 30, whether MECON doss not
have the full sponge iron technical know-
'

fe) Whether MECON has been retained
by aeveral foreign countrics 1o prepare
feasibility studies in regard to  sponge
jron plante: and

{dy if s0. the reasons for getting \'a'eit
German plant far apaage iron making ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARTA M'L'l"l\]‘l)-\}pjt':u.-!]1 A d.emnm-
tration  aponge tois
set up in Hothagudem {Andhra Pr-dum
with the amistance of
‘Government of India and Guv:mmenl al'
Andhra Pradesh will both participate in
lhu sject. The plant will be b e the

N technal of Lurgi (Wetr Ger.
mmﬂ using 100% Solid Reductant with
whom a contract for supply of equipment
has also been entered into.

(k) and (d} Though MECON bave thz

detailed en.;mum; services, for pmm
kmow-how,  foreign  collaboration i

(€) MECON have Feasibility
‘studies for sicel

ex on sponge

iron for Bangiadesh, Dubai and Abu
m.ﬁ'iquw nlso been appointed o
Consultants by the Gwmemd’hliml
tmne (-

plant based oo sponge iron L
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Telegrams in Devanaguri

5:34:. SHRI §. 5. SOMANI : Will the
Minister of COMMUNICATIONS be
pleased to seate :

{a} whether it is a fact thac telegrams.
of all the Indian languages can be sent in
Devanagari lzrlpt' and

(h) if 5o, what steps are priy to be
taken by the Directoratc Posts  and
Telegrapha to popularise sending of tele-
grams in Devanagari script ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) : (a) Yes, Sir.

{b) The Department has already taken
steps to popularise the use of Devanagari
script in_ telegrams through various mas
communication media such a acvertise-
ments in newspapers, posters, anetallic
tablew, ete.

4851 SHRI 5. 5. SOMANI : W
Alinister of HEALTH AND F.
WELFARE be pleased to stare :

{a) Whether the Danish Governm ent
has extended its co-operation regarding the
Child Care Servicesin Rural Areas of India;
and

(d) if s0, the details rcgardlng the aid
and programme in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAME]
PRASAD YADAV) : (a) 'ﬂlt I:Ilnuh
Government have

ness to provide asistance for :!ﬂ:ngrhmlm;
of Family Welfare and Maternity and Child
Health ices i rural and semi-urban
areas in the country.

(b) The ohject of the propased project
drawn up by this Ministry for this purpose
is wpmmmc family v}cll’m through the

the N
delivery ur health, nutrition, Materni
and Child Health and Fa ily W'clflr:s:zv
wices closer to the houwses of the people in
rural areas. The project is designed to cover
to selested districts m Suie, It ndpto-
posed, among other mm, 1o ad
aperation theaire and a & bedded ward
1o Taluka/Sub-divisional hospitals, reno-
vate and nddmmd equipment at
Primary Health Centres and to provide
additional sub-cenires s that ca:h b
ceatre may be able to cover a

The proposal

af m is nlll under




107 Written Answers DECEMBER 22, 1977

ltiswrrudd:ha:ﬂnl)a;nw averns
t may provide asistance for this project
to the tue of about Ra. 16 to 13 crores.

F, of Estatés to awold
cation of Flantations Labour Act

4BN52 SHRIMATI  AHILYA P
NEKAR : Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to stare @

(a} Whether Government are aware that
the fragmentation of the holdings of Estates
into smaller units is taki all over
Indis in order 1o avoid application of the
Plantation Labour Act;

b} if s0, the remction of Government
thereto;

(e} the steps taken to stop such deeds ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
HAVINDRA YARMA) : (a)} w0 (c). The
All India Planwation Workers Federation
has in a representation to Covernment on
12-11-1977 stated inter alia that che Plan-
tations are being fragmented in order to
avoid application of the Plantations Labour
Act. This anpuu will be hEpt in view while

Pl

Labour -\mmrlmml BLL[ which is now be-
fore the Rajya Sabha.

Installation for Telex Equipment im
Bambay

3. SHRI _P. RAJAGOPAL
NALDU : Will the Minister of COMMLU.
\[L‘ATICIN be pleased to state:

{a) whether Stred Programme Cone
trolled Exchange (Telex) equipment was
procured and inatalied at bay; and

{b) its comt and capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAl): (a) No, Sir.

{b) Dies niot arise in view of (a) above.

§.P.C. Telex Exchange in New Delhi

#54. SHRT P. RAJAGOPAL NAI-
D'Ij \ll'ull the Minister of COMMUNI-
TIONS be plessed to sate:

(8) whether provision of SPC Telex
am.’...e was made for New Delbi Centre;

and

{b) if so, itv estimated cout thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO S5Al): (a) A pro 1 for
imstalling S.P.C. Type Tramit Telex ex-
change at Delhi is under consideration.

(bl The estimarted oosr af the project
is about Ry, 37 Cro

Sino-ladisn Relations

4855. PROF.P.G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whecther he has been recently giving
public statements outside the Parliament
but inside the country urging for a steady
and improved Sine-Indian relationship;

(k) if 36, broad details thereof;

{c) whether Government have contem--
plated as well as taken any concrete sicps
in this direction during the period
M’xrcll 25, 1977 to December 10, 1977;
and

(d} if 50, full facts thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL.
AFFAIRS (SHRI 3. KUNDU): (s}
and {b). Foreign Minister has stated that
Government of India welcomed steps
towards normalisation of relations with
;.lauin_a.n:{:m;il\: b‘;:. of ot z(ivc Princi-

Nt ng principles of reciprocity -
and mutual benefit.

{c} and (d}. In the pen.od March a5 to-
1o, 1 ',r';, bave
n]u:n a series of initiatives towards nor-
malisations of relations to mutual benefit,
mdudm the renewal of trade and shi
ping liaks between India :‘-d J(.‘.!-iu and

Em the two countries in felds of

benefit in fumrt in the fields of trade,

culture, science and technology are en-

\-iuged

Inviting  Representation  from
Political Parties

4856, PROF. P.G. MAVALANKAR:
Will the Minister of PARLIAMENTARY
AFFAJRS AND LABOUR be pleased

o state:

fa} whether Government invite re-
presentatives of some or all po!:'ticnl

dial
of constitutional, tical,
Les'hllﬂw mattery (acing the P, ul.ammh
the country is arranged;

(b) if wo, full facts thereof;
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(e} whether one or more independents,
una:;aed 16 any Political party, are also
mnvil

{d) if so, Full facw thereof;
(e} if not, why not; and

() full details of participants and sub-
Jjects at such dialogues and meetings which
tovk place beween Government and
opposition leaderyin thesrenns 1674, 1975,
1976 and 19777

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RA'-"I\DRA VARMA) (a) e (f).

with the repr s of poli=

t pnmd:afgmum rtp':u:nl.cd in Pu
liament i
members are held, as lnd. whtn reqm.rsi
ln discuss isaues of political, consulutional
od legislative matters. There are no
Inrlilrdfu(rulum regard to invitations,
The jarpoic i :o cxchange vmw with
partics concerned. A statement indicating
the dates of the meevin sub-
jects discussed, Leld.en_l'Mcmzn in-
vited and Leadens/Members who atien-
ded the meetings during the years 1974

0 1977 (upte zoth December, 1977),

laid on the Table of the House [Placed
im Library See No. LT-1.449/77]

Press and Information Units in Indian
Embassies

4855, PROF. P.G. MAVALANKAR:
‘Will the Minister of EXTERNAL AFFA-
IRS be pleased 10 state:

a) whether all Embassi i
l2) wheiber il our Eesbemics, High
abroad do

[aformation units;

u;plrlle Pres and

(b) if so, full facts theresl;

(€) whether
strengthen and improve (hc ms umtl.
particularly in the more im) I of our

diplomatic missions abror:
fd} if so, when and how?

THE MINISTER OF STATE IN
THE MINISTRY OF BXTER'NAL
AFFAIRS (SHRI S. KUNDU) : (a} and
(b). All our Diplomartie Missions al
do not haveseparate Press and Information
Units. A list of the countrics where our
Missions heve full-ime officers locking
after information work h'ﬂ.-ced on the
Table of the House. In i
Missions also, one of the officers devotes
wually & good part of his tme to pres
and information work.

Written Answers 110

(c)and (d). The question of sirengthening
our publicity units al and improve-

mentin their performance is under cons-
stant  review of the M:uulry of External
Affairs, The Minisu inted
P Committee Iu.ld:er_r Shn chal
Sarkar 1o look into this matter. The report
of the Committee is expected scon.

Statement
List of the countrics where Ipdian Mis-

sions have full-time units looking after
loformation work

1. Accra {Ghana)

2. Addis Ababa (Ethopia)]

3. Ankara (Turkey)

4. Baghdad (lraq)

5. Bangkok (Thailand)

6. Bonn (Federal Republic of Gernmany),
7. Brussels (Belgium)

8. Buenos Aires (Argentina}
9. Caire (Egypt}]

19 Canberra (Australia}

11. Colombo (Sri Lanka)

12. Dacea (Bangladesh) .-

15. Dar-es-Salam {Tapzania)
14. Djakarta (Indonesia)

15. The Hague (Netherlands)
16. Hong Kong (Hoog Keng)
17. lalamahad (Pakistan)

t8. Kabul (Afghanistan)

15. Kathmandu (Nepal)

g0. Kuala Lumpur (Malaysia)
ar. Kuwait {Kuwait)

22. Khartoum (Sudan)

23. lLonden (UK.

24. Luwaka (Zambia)

a5, Moseow (USSR)

26. New York—PMI (USA)
27. New York—CGI (USA)
a8. Naircbi (Kenya)

29, Ottawa [Canada)

30. Paris (France)

91, Prague (Caechoslovakia)}
3. Peking (Chisa}

33. Port of Spain (Trinidad & Tobago)
34. Rome (Dalv)

35 Rangoon (Rurma)
36, Rabat (Moreeco)

37. Seoul (Republic of Kerea)
8. San Francisco (USAJ
39. Singapore (Singapore)
40. Tebran (Iran)
41, Tokyo (Japas)
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43. Thimpu (Bhutan)

43- Vieana [Austria;
44 Washington (USA)
45 Warmaw (Poland)
46. Jeddah (Saudi Arabia)
47 Lagos (Nigeria)
Fanrf yeawr sa & wende feeslt, T,
Tl Gy woeE Wl # SeOa
AT F W W R
4858, St WigT Ve : T R
WA AT qF A T TATY FEFG
¥ -

(%) fo=me sma ety & et
fesh, TogT, A=A T A waes
ol # O EETd agr F weie feea
AR FA G ;

(=) = &6 A FFT AW
(fafmaa @1 Tepa)  wfafrm,
1970 ¥ I94H1 & W= ATGHE T T4
# A9 4T § WGHAAT T VAT ST G
< @ 4. W

(m) =a wfafres & wentr afas
Tt afaandi & wirerds § @ 3%t
TR A g 2 g §

o it dadm W sarey # e
st (st arin Am): (%) & (W)
A OFA T G R AT AT g F
s qT £ X 9T T & Al |

frgmm &m wgwm fufedz gro
fan e

4859, =t s AT : wET eAwY
ot W ST O T ¥ RS
i x@ F7 e W At Fg
fafrrzr & AT 33Tl w7 YO W
# i e 3T 1 Fow-few v &
fa frae-fead g0 % 3% fog mo
3?
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e Wi W s § e s
(ot whear wot) @ e wrer
#t o § W Awnaes o Tw @
Frt |

G 2z
Telenh

for
Bills in M.

politan Citien

5.860, SHRI RANWAR LAL GUPTA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a} the oumber of complaints for over-
charging of bills for_the telephones in all
the Metr, itan cities of the ecountry,
separately in the last 3 yean;

(b) in how many cases thewe complaints
were found genuine;

(c} whether Covernment are aware
that in many cases either the telephone
bills were not sent at all or the amount of
telephone bill was much lem;

{d} if so, the details thereof in the las:
3 years; an

(¢} whatspecific steps Government have
taken ia the last 6 months 1o aveid over-
charging, under-charging and for nor
sending the bills propecly?

THE MINISTER OF STATE IN
THE MINISTRY OF ICOMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQD SAT) : (a) The numberof
complaints for owercharging of bills for
telephones in the metropalitan eities of
the esuatry for the lase § years are as
fallows; —

197478 197576 1976~ 77
Bombay 18,81 15,436 30,085
Calcutta 2,747 6,677 21,085
Madras 3,700 St E.755
New Delbi niy 8,970 11,550
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(b} The number of complaint found

PAUSA 1, 1899 (SAKA)
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geauine is as follows:—

197475 1971576 1g96-yy

Bembay

Calentra

Madrur . .

New Delhi . . . - .

786 1,349 1l
505 1442 3461
259 965 580
1,220 1,900 5,920

‘c} 1o (e). Billing is computeriscd in all
the Metropolitan 1elephone districts. A
list of the telephone numbers for which
bills are not prepared by the computer
for want of master data, is produc
the computer.  This list is examined an
hills are inued manually thereafler where-
ver due. A waichis kept on the displowl
of these non-imue liste. A few imstancis
do arise where delay occuns in feedin
master data due to late receipt of complet
Adviee notes and - subseribers remain
unbilled. However in Delhi Telephone
District there is a general delay of about
two months in the jsue of bills due to
non-availability of computer time. Con-
tract has now becn awarded 10 an other
compuler AgencY on Jo-11-1977 10 ensure
timely imucofbills.  Asoni-12-1977 items
pending for imue of hills were Baor in
respect of bills dur v be imued upto
3131077 §

Billing iseormputerised and henee human
v rory are avoided.

Forunightly meter readings are taken.

wpdfenn < er Frame i
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(a) afz g, a1 =0 2F arC
frmifae w92 & FEwr =l
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(m) fremifos &9t & woedt &
am wt § Wi dE a-fese wTdy
7§ oAt § 1§ arEE ween o
[

(=) afx g, & e =
w7 ¢ W W I ATEE & Wi
wEngEai St wErTfeEa A ¥ AT 9T
Fwt ofr # & A srefewe o
0T F wple A A e

(=) ofz &, &t = & w@E A
wATy 4§ fFefem & aar frers wndae
T ¢ W 9% Ao few oy & 7

wure darem # TR WE (=
gl swTy guRw &) : (F) 7 wEH
T gEdEE 9T e O
1-10-52 ¥ 1 WA 7 F IE-
fegz ardt fem mmoar

(&) s & & F& 0

() & (7). frest  Fectest
TR ®fafe & srdwE FETE
@r=Fr ¥ 1 7 afafy w1 we fe
W

Hifer-frws Fargrt ®1 o wfafafy
g ) TF ST TR 24/25
s feadi i # wfwg aafemt o frerdr
e won re-few 6 B owfEE
i g g

(%) ww & A& ¥50 |

foatw
s jerow wre-fewe adt ek & fag
fraffer sifr-frdme fagrte
1w afifeefedi WY

giewr, wmE e ardy
w0 ¥ fedt e ax g

PAUSA 1, 1809 (SAKA)

2.

Written Answers 118

g aw faare gt e
ICT ; WX TF TAF HAT A
faemT #7 18 WEA TR g
i

et w1 & aom o aoer g
=T EiE-fzE mw oaw A
gt fFr Ao ww S
1 0 0RT ST AT T FT WA
w gt 1 ft sufe &0 oger
ar 108 THT 9T W EmE
Tr-fere ot fmm w wwaT & 1

frdt W1 weaT & Foesw F
TF SE-fEEE AT w® Y
# o= @ wrer Agy fRa A,

feilt o § Il feg W OF
el H & (24/25 -
ferei & wfuw aff) sfez
sufirdf gz Jrdr e an i
orE ae-fedal Y g
6 & wfew T w1 =nfem 1
arfger wHEHT A 9 F R
® aw & ofgewrdl 9T -
fogz st fiFn o & sETEl
o foramz fmr ao

. sk T-fewe Al O AT

YT 9%,  ATHTAgEET, ATy
A A oardw ¥ WA w0
oF o GgR  Freatt qE FT
& I W Tefoer €
fearg am aar s@F qEw
& faq  wrefio qogr &9 @t
¢ O WA T v fomr A )



119 Written Answers

Charges rector, Central
mm'mmm ir-mdl

4865, DR. BALDEV PRAKAsSH:
will %ne Minister of HEALTH AND
FAMILY WELFARE be pleased 10
ater

(a) whether his Ministry have recrived
any complaints against Dhrector, Central
Research Instituie for Ayuxver.la, Patiala,
:;gan—.li coffuplion, misappropriation

funds, illegahtics and  multifariows
irregularities and abuse of power and if
30, what action has been taken by Govern-
ment so far againgt the said officer and if
not, the reasona for delay;

(b) whether any enquiry has been or-
dered or conducted against the said officer
by Government and ilfvo, whatisthe resuli
of the enquiry report and the action pro-
pased in it by the enquiry officer:

() whether the saif officer was taken
from Punjab Cadre. and if 30, whether
the post was advertised and the qualifi-
cations prescribed: and

{d} the qualifications of the said officer?

THE MINISTER OF STATE IN
THE MIXNISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
Bl PRASAD YADAV): (a) and (b). Yo
An oa-th--spot preliminary enquiry bas
been conducted by an afbcer of he Mi-
nistry of Health and Family Welfare.
A pote on a secrel etquiry on the com-
plaint has  also been furnished by the
“C.E.L separmaiely. These reportsare under
consideration. Crrd-m of revesion of Shri
Keerti Sharma  were isued on gth De-
cember, 1977 and he hassinee been relieved
of his eharge.

(e} Yes Inmll]y a t of Project
Oficer was allowed for I.K Central Re-
acarch lamitute (Ayurveda) Padiala by
the Central Council for Reacarch in Indian
iei and H hy. Mean-
while the Executive Commirtee of the
Council alic sanctioned a post of Di-
rector  in the pre-revised acale of Ra.
Flo0—1400 Bt its mecting beld on 24th
Nor n:tnbu', ig70 and recruitment rules
for this post were also l?m\md. How-
«cver, the appointment Diirector  for
+ Central Rescarch Lustitute [Aymd.l],
Patiala was not taken up as the
ment of Shri Keerti as Project
Officer

by the Vice-President of

DECEMBER 22, 1877
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search in Indian Medicine and Homoeo-
pathy had at that time not framed recruii-
rent rul es for pail of Project Officer,
Ceniral Research lnmlule (Ayurveda).
Patiala. agaimt which Shri Keerti Sharma
was appointed, on deputation basis, with
the of the G of
Punjab, with effect frofn the 26th February,
1971. Hiz  appointment was also ap-
reved by the Executive Conmittee of the
wncil at itsmeeting beld on 3-7-1971.
A proposal for setting up of threc more
Central Research Insuitutes for Ayurveda
in the various regiors alongwith the
taffing pattern which inter-alia included
'& a Director in cach Institute, was
approved in the scale of Rs. tio0—140n
by the Exceutive Commitice at iy meeting
held on 24-11-1970. However, the scale
Director was upgraded
400 1o Ra. 1300--1600
by the Executive Commitlee at its
special mm held on tith February,
1971. Agc ingly. the of Project
Ofhcer, Ceniral Rmx}apm;mmqu?‘nr
-\; urveda, Patiala, was converted into that
Diirector. 'Hum:u‘r Shri Keerti Sharma
continued as Projoct ficer on deputation,
on the same trms s before. The
recraitment rules for the post of Direcuor,
Central Research Imstitute  (Avurveda)
were subsequently modited by the Exe-
cutive Commillee at ity meeting held on
3-1973. The posty of Dirccror, Ceneral
reh Institute (Ayurveda), Patiala
and the Central Rescarch  Instioue
{Ayarveda) Choruthuruthy were advertisd
on an all India basis in March, 1973.
Even though the recommendations of the
Sclaﬂumu%',unmmtt were approved by
the Executive Committer a1 il meeting
held oo the goth March, :gu. yet these
could not be implemented due to ceriain
uhjectiona raised by a Member of the
Governing Body of the Central Coudeil of
Rescarchin Indian Medicine and Homoeo-
pathy. This matter was reconsidered ai
the 12th meeting of the Executive Com-
mittee of the Council, held on 19th Octo-
beer, 1974 and the President of the Council
to meet the sclected candidates
bulnomdumaen:wo&pm As oo
appointment one for the post of
Director, Central Research lpl::-ll\ur

reversion from the post of Director,

National Institute of Ayurveda, Jaipur,
Shri K::m Sharma M
Drirector, Gﬁﬂrn.l Instituic
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was made with the concurrence of the
Government of Punjab.  Steps are being
taken to advertise the posi of Direcior,
again.

(d) On the basis of the information
furnished by Shri Keerti Sharma. he pos-
semes the fullowing  qualifications:—

1 Aﬁrmhana (Degree in Ayurveda)

Board of Examination, Ayurvedic

De'plll‘hmlll. PEPSU  Government,
Patiala.

2. Honaurs in Sanskrit (Shastri) from
Punjabi University.

3. MLA. (Hindi) from Punjab Univensity.

Telex Facllities for vt of Mica
from Giridi nr)

ﬁ!GG SHRI R. L. P. VERMA:
Will the M:rualtt of COMMUNIGA-
be pirased 1o state:

{a) whether Giridih (Bihar) s famous
for mica wade in the world and foreign
au:hlm to the tune of about Rs. g0
crores is earned from mica exports to the
wvarious countries of the wnr{w

b} whether in the abmence of telex
facilitien, the headquarter of Exporr
Trade of the Mica Trade Corporation of
India has to incur unneccuary expenditure
on the pelex fi v which is available
in Pama, o0 miles away from the mica
Arcac

i) whether 1 4 mica exporters of Giridih
and the Mica Trade Carporation of
India_havr applicd for the provision of
telex facility in  Giridih and many traders
have expremed their desire 1o take telex
lines conmectinms:

{d} if s, whether Government propose
to provide telex facility in Giridih for the
development of mica trade and coal
mine industries there; and

{e} if so. by what time?

THE MINISTER CIF 'iTATF N
THE MINISTRY OF 1CA-
TIONS ‘SHR1 NARH.»\RI FB’.-\S.-\D
SUKHDEO  SAI}  fa) 1o e
Girdih s a well-known mica trading
centre and suliiantial foreign exchange
is earned through mica export.

[E] P‘m?Inglual-lu“ Mica Tlude C:rd-
ration ol ia ave recent l,)pl
E telex  connections st Gg-n'.hh A

eet for installation of a 20-line telex
exchange at Giridih is under examination.
It is hoped that & new telex exchange can
d in 1979, and
provided to all these parties.

PAUSA 1, 1888 (SAKA)
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Alrluaehngeuwrimzubh-nbnd
situzted about 50 Kms. h.
Any intending subseriber al Gu il
sirous of obtaining connection urgenily,
can be provided such connection from this
telex as a long distance connection.

Friendly relations with S.E.
Countries

4867. SHRI SAMAR GUHA: Will
the Minister of BXTERNAL AFFAIRS
be pleased to stater

n] whether the Ministry of External

irs have drawn up any socio-culbtural
g’o\' for swengthening fricndship with

ernments and peoples of the $.E. Asian
countries;

(b} if 30, the facts thereabout;

{c) whether any cultural exchanges
have been made with these countrics
during 19774

{d) whether prograrmme For exchange
of weachers, students, scholars, artists
and men of culture between India and the
5.E. Asian countries have been drawn up;

fe] if so, the facts thereabout;

() whether India will see up new cens
tres of culture and atrengthen Lhe exi
culwral institution in these countries; lns

{g] if so, the facts thereakiout?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI §, KUNDU). (a) and
(b). The Government propase to s
cultural agreemenis with all ﬂ'll.ll'llllﬂ
in $.E. Asia with which we do not have
such agreements at present and to follow
up all such cultural apecements with  bi-

v agreed 1 1 ex-
change programmes. Moreover, the
cent Conference of Heads of Indian Mis-
sions in South-East and East Asia in
August 1977 made a number of useful
recommendations to the Government for
promaoting culwiral relations.  These re-
eommendations have generally  been
accepted and some of them are alrud‘sr
under implementation. The G
ment have alwn &

ommitter under
Fvaluate the performance of the Indian
Council for Cultural Relations and 1o
suggrat guidelines for its future activ

© Government hope that the Cowncil
shall become a mare aetive instrumert for
Ernmulmq cultural relations with South
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(€} Wes, Sir, These exchanges have
covered vitits bv writers, s~holan, journa-
lises and artists, holding of art exhibitions
and presentation of books and rJ«:l; of
art,' as well as deputation of Indian

demiciany to foreign

(d) and (c}. Detailed groglzmm: in
under preparation by the and in
the Department of Culture, wherever
feasible.

W[} and (). Yes, Sir. As for establish-
ment of Indian caltural eentrea in South-
East Asia, t':¢ Government would like 1o
set up such centres, wherever practicable..
The Governmen: would also give due
comideration to anv requesi from cultural
inatitutions in the region for projects which
would strengthen cultaral contacts with
India.

o 3 Calei A 1

Nhrm 'Ipp'lhd to Orisan mnd Andhra

,W SHRI SARAT KAR: Will the
Minister of STEEL AND MINES be
plased to state:

{a) the toral quantity of Caleium Am-
monium Nitrate supplied 1o Orista and
Andhra Pradesh during last three vears
Trom the Rourkela Pertiliser Plant;

"W(b) what are the basis of allocation of
m‘:l' quantities to the different States;
E

7Y whether the profitability in mar-
keting in the nearest zone to the Plant
has b2en taken into consideration or net?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRT KARIA MUNDA)} : (a)
The guantity of Caleium Ammonium
Nitrate (CAN) supplied to the Stater of
Orima and Andhra Pradesh from the
Rourkela Fertilizer Plant during the years
1974-75 3 1576-77 b indica below:—

Quantities supplied
. (In tonnes)

—_—

Orima  Andhra

Praddsh
19475 . G090 65,560
1975-76 . 6o,379 160,562
gy . . . 69,460 121,005

(b} and (e}, The allecation of C'.AN
1o the different States js made by Go-
vernment after taking into account agro-
nomic requirernents, supply plan given
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J the maoufacturers and uw Past pattern

distribution. In the wsupply plan,
the consideration ﬁpmﬁnb"ll)‘ in mar-
keting in the nearest zone is abo aimed at,
subject to development of & diversified
market in different States to meet changing
marketing conditions,

wrer oy avr Fiarner grer e vt W
et arfwet ¥
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Geological Survey of Sidhi Dlsti. of
MP.

2. SHRI SURYA NARAIN
E: H: Will the Minister of STEEL AND
MINES be pleased 1o state

[A} whether Geological Survey of India
out sarvey in Sidbi  District
’l;"\? exploring the ibility of
mln:ral in the area for the last 16 years;

(b} il so, whether ltw wiecess has been
achieved so far; and

(€} il mot, what is the use for wasting
money for the work?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDAJ: (a) Yes, Sir.

(b) The asscssment of coal deposin in
the part of the Singrauli coal field in M.P.
bas  indicated a reserve of about

PAUSA 1, 1809 (SAKA)
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1350 million tonnes of coal in Sidhi

dulnclol‘ M.P. Investigation for copper

Byrl.lb—B.l.bll‘llﬂl ares was initiated

in 1973-74 and is still in a8 pre=

:mnaw results warrant further explora-
on

fe) Question does not arise.,

Financial sssistance to Bhutan

-;87‘3# SHRI P. RAJAGOPAL NAI-
Uz Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state:

(a) whetber Government gave Fnancial
amistance for Five Year Plan of Bhutan;

(b) ifse, the amistance given: and

3] Ihegurpaufer which the assistance

was given ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERKNAL
?_FFAIII..S (SHRI 5. KUNDU}: (a) Yes,
ir,

{b} The total amistance envisaged by
the Guovernment of India for Bhutan's
Fourth Five year Plan (1976— 1981) which
is oowin its second year of implemen-
wtion, is in the region of approximately
Ra. 70 crores.

(¢) In kerping with the traditional and
specially close links of friendship between
India and Sovereign Independent Bhutan,
the financial amistance from the Govern-
eent of India has contributed 1o the
building up of infrastructure in Bhutan
ineluding the fields of agriculture, animal
Bt , education, forestry development
and amali industries. Apart from Govt.
of India's asmistance tow: Bhutan's
Five Year Development Plans, Govt, of
India have undertaken to hw'dld a cc;:;:ut

t on tumn-key basis an hydro-
ﬁme power plant for the mutual bene-
fit of India and Bhutan.

ot § fara s v a1 fwrr mT

4874. oY gWMT SR : W
wTC it ag @@y #1 g owet e oo
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school geing

T e Salies

5. SHRI M. RAM_ GOPAL
REDBY: Will the Miister of HEALTHE
AND FAMILY WELFARE be pleased to
state:

(a) whether T. B. symptoms  bhave
e s e S
e i and even 3
d\dd:mwﬁzﬁl affluent familiesin the Mad-
ras schools; and

(b) if so, the measures taken to proteet
the children from this discase?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND-
FAMILY WELFARE (SHRI JAGDAM-
Bl PRASAD YADAV): (a} and (b}. The
information it being collected from the
Government of Tamil Nadu and will be
laid on the Table of the Sabba.

P, of list of Medicines for
Reimburscment

4876. SHRI HARI VISHNU KAMA-
TH: Will the Minister of HEALTH AND-
FAMILY WELFARE be pleased 10

state:

fa) whether itis a fact that in the list
of approved Ayurvedic, Unani and Si-
ddha Pharmacies published by Govern-
menl for the purpote of reimbumsement
of the cost of medicines for Central Go-
vernment  employee, the name of Shri
Aurchindo Asharam Ayurvedic Fharmagy
dees not find a place ;

{d) if 50, whether Government propose
1o rectify the omisin;

{e; il mot, the reason therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) : {a) Yes.

(b} Ne.

{r] Under the exlulng procedure, the

:lrmn.:ld }u{ in Indian Spmn‘:dof Medi-
cime an oo opath: imch A
veda, Unani u\duP;udghn{} are :?wwr:
on the recommendation of the Statc]
Umion _ Territory Gowream mis. The
Union T-eritory of Pondicherry has not
sent any proposal for the inclusion of the
name of Shei Aurobindn Asharam Ayu-
vedic Pharmacy in the approved list
If that Govt. sends the proposal, the same
will be considered.



129 Written Answers

¥ aneg Y dren st
wewe & W wT O e ot
e

4877. st WO WS ;w7
e i g wwmw SE 17 AT
1977 % WA S99 W@ 762 ¥
TAT & W 7 AE @ € 5 w0
fi :

(%) ¥ aven @ A
o weprel § wTH T T SR
%1 gem feadl &, fowt aramr g
= A i Fri s & amare
qT WA GHARTT FOAT

(7) 7 T f wwifeei &
o%t g7 sErafa &7 % fag avem A&
FraTEl w7 @Y 3, W Aferie § W
foret B poad A wfam @il
"

(m) = ¥ mrea @ A

* gravifer  swarai & ow W F

ary Fwifmet € frafe $aer oqer

& wrarT o7 gt 8, 7 fw ferm &

WTHTT 97 417 of g, &7 T & #vor
47

Farenn WYt of CaTC SETIa Hara i
e WA (et Wl g amew)
(%) = aowTe wAe gre, feedr
wtz T e T foel B
FTH AT T Gl F AT FE
29 W7 A & fa%T drmar grg e
¥ w9 § o1 fagft s F wmaTe q
woAT thasgww & fan § ) fafamer
wrer, 7t fareelt # frem #rE wmifes
e

(@) jwits wwiteR B g
Cedl i BN SC B B i
qoga—18

PAUSA 1, 1897 (SAKA)

Written Annwers 130

Tt & ity wrifaet % fory Fraffer
weff e} o R 16 e B 8 1

() graifew ot @t
frgfer 9% s & e o #
ot § wiifs TA% fag A€ AT
arer fesstar avsmww At 0

Shortage of beds in the Hospltals of
Delhi]

7. SHRIKANWAR LAL GUPTA:
Will the Minister of TH

HEAL AND
FAMILY WELFARE be pleased to state:

fa) is Government aware of the fact
that there is an acute shortage of beds
in hospitals in Delhi;
(b]llltaimlfad!hntdmum
tween the k
by the Gmt.rll (mvm.mmr f)clhl M

and |

[} if yes, the steps  taken by the Go
vernmment to have proper co-ordination and
to provide more beds for the patients?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI_JAGDAM-
BI PRASAD YADAV): (a) avail-
ahility of beds in the bospitals in Delhi
is three per thousand population, as
against_one bed for four thowand popu-
lation fur the country as 2 whale.

(h) and {c}. No, Sic. A Hospital
Board has been constituted under the
Chairmanship of Lieutenant Governor,
Delhi 10 mrdmau heateh and medical
eare services in the capital,

TETEY T AT A TR W v W

46879, ot Tmowe feard ;o
WWIT AAT T FFTA KT FAT FCA

(%) 7 3= o & f¥  fgwmaer
2V ¥ Tgrét WK awie eat §owray
Frwe ¥ d-famfta SRR &
wiaara it w97 $aw AT w|
F T g &
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Indisn Red Cross Soclety

48P0, SHRI UGRASEN: Willthe Minister
of HEALTH AND FAMILY WELFARE

be pleased to refer to the reply given

to Short Notice question No. 5 on

2461977 regarding  disappearance of
eight blank ;h:guh in 1975 and subse-

guently a sum of about Rs. 52,000 found,

withdrawn from the Red (gm-a Society,

New Delhs account with the State Bank

of India and suate:

fa}) wasany action laken against persons
responsible for safery of cheque books;

(d} ubelbel'r in a raid bycPlelhl Excise
Depastmen uanti iquoT wan
found in J‘:nw.:lf%g; “E&’d‘e I’:d Croms
Society, New Delht's premises without
licences; if so, full report about the same;
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() whether there is age limit for re-
tirement in Red Crosm 'io:nely and what
inthe age of the present Secretary  General;

(d) why Lok Sabha polling day r.e.
rﬁﬂ‘l Mahth in Delhi was not
chc-l v in Red Crom Socicty,

l\ﬂr Delhi; and

1z} who opened the newly comstructed
marble Red Cm building and what the
uablet reads?

THEMINISTER OF STATE INTHE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The case is
under investigation by u.= Police. Haw-

ever, the bankers isonally
pudllo the Society asum n; 50,100
withdrawn from the Society's " account
LLnder'l'md signaturesin February/Mareh,
19751

(b) There has bren no raid whatsoe.er
by the Delhi Excise Department at the
Red Crom Societyvs premises.

fc} Yes. Ordinarily, the age of retrie-

ment of the regular employees of  the

Society is 60 years but the Society may,

in special circumstances, contioue or em-

ploy a person bevond thar age. The

agt of the present Secretary-Geaeral of
he Society is 68 vears,

(d) The office of the National Head-
quarters was closed on the Lok Sabha
polling day ie. March 16, 1977 and
same workers who were an ur-
gent work were alsa asked to take time
off to cast their vores,

fe) The then acting Prasident of India
who is also the President of the Tndizn
Red Croas Society opened the newly
econstructed uarters building of the
Society on 2551977,

The tablet beann the words *
by Shri B. D. Jatti, andm ul dia,
on a5tk Jure, 1977"

Low pay te cxmira Departmental
Post Masters

4881 PADMACHARAN
SAW\N'TASNHEM Will the Minister
OF COMMUNICATIONS be pleased to
state:

(a} whether Government arc aware
that the Extra-Departmental Post Masters
waorking in remote rural arcas draw the
lowest pay, when Government have
cided the runimuin sslary policy;
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(b} what is the total number of em-
working in the extra Departmental
t Offices;

fe}) whether Government are sympathe-
tic to raise their pay: and

{A) if 5, what will be their pay,and
when they are 1w get it?

THE MINISTER OF STA
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAD: {a) Comsidering the
fact that the Branch Posmasters work
for only linsited hours a day the allowanee
pavable to them is not considered inacle-
quan.

FIN

(b} As on 31-3-77 thr 1otal number of
Exira Departmental agenis was 222405,

ie} and (d), The wage structure of the
Branch Poumanen is under review,

Cost of Production of a pair of
Rail Wheel

Hiz. SHRI VSUKHENDRA SINGH:
Wil (the Minister of STEEL AXD MINES
be pleased 1o stac:

fa} the com of production of ane pair
wof rail wheels with axle and at  what
price thev are sold 1o the Railways; and

(b} the comt of production of one wn of
steel in the various steel plants and at
what priee it is bring cxporied?

THE MINISTER OF STATE IV
THE AMINISTRY OF STEEL AXD
MINES (SHRI KARIA MUNDA). (a)
= ot of production of di ferent
«categories af sieel varies from plant to plant
depending on several factors like product
mix, capital ecst ete.  Similarly. the
expurt priecs for different categorivs of
steel are subject to Auctuarions depending
<n International market conditions. Rail-
ways arc being supplied a pair of rail
wheels with axle at a price of Rs. 4300
wexclusive of exvise duty and JPC e,

mﬂmﬁwﬁwmm
1883 ot T fag ogr: F0
FWTC HlT g T # g0 w4 fE o
(%) ¥ @ == ¢ f5 weitmy
AR A S S
%uﬁﬁkn&ﬂm‘rwmam
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Setting ap of an Expost orieated Almmi._
‘Siam Planf i M.

{EB . SHRI SURYA NARAIN
SINGH: Will the Minister of STEEL
AND MINES be pleased to stae:

{a) whether Rustian experis have sub-
mitied a report to government for setting
up an expore ariented aluminium plant
in Madhya Pradesh;

(b} if 3o, the details theeein: and
{c} the reaction of Government thereta ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
ta (e A feasibilicy report was got
pared by a Saviet ageney for senti ng up
an export-oriented alumina plant hased
on Mainpat bauxite deposits.  Thr feasi-
bility report concluded that the exploita-
tion of these deposits would not b eeo-
nomical for export of alumina. It was,
therefore, nol pomible to proceed further
in the matter, .
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4885. SHRI MADHAVRAQ SCIN-
DIA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether it iz a fact that country’s

igh Commission in Loadon have been
threatened for assassination in case a person
whe is being tried in Srinagar on charges
of Bank robbery and murder, is not re-
leased immediately;

(b} ifso, his reaction in the maticr; and

€} the s pr o be waken for
the security of the High Commission ?

THE MINISTER OF STATEINTHE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 5. KUXDU) :

. (a) An mesge ded
in a cassct tape was received by our Hi
Commissioner in London on 8th November,
1977 threatening his life if & person who
was convicted in 1968 in Jammu and
Kashmir for armed dacoity and murder
was mot released immediately. This
person had managed to escape from jail on
B/g December, 1968 and was rearnesied in
June, 1576 when he, alongwith two other
persons, attacked 2 Bank jo Jammu and
Kashmir and murdered the Bank Manager,

(b} The case is being dealt with under
the proeess of Law.

(c) Basically, the provision of security
for personnel and property of Embauies,
High Commissions, Conaulate, cic., is the
respomsibility of the host Governments.
For cur part, we have advised all our Mis-
sions to observe and intensify all depan-
mental security measurer and to lnd-.& in
'one ligison with the local foreign offices
and security agencies. In sclected Mis
sions, home-based security staff have been
posted.

In the presenn case, the matter has been
brought to the notice of the UK. Govern=
ment for ensuring adequate protective
arrangements.

Construction and completion of Pro-
jects in 5. E. Asia, West Asia
Africn.

886, SHRI GANANATH FRADHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) what are the proj which bave
been completed and are being consiructed
by Indian firms in the x:wlw. public
and joint sectors in 5.B. Asia, West Asia
and Africa and money involved in these
projecus;anl
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(h) how i
these prﬂj:;t.:’y e Srs smploysd i

THEMINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 5. KUNDU):

. {a) and {b}. Indian firms are participat-
ing in a large number of prniecl’:in'szu.th-
East Asii

5 . West Africa. The
rta uisite information is being collected and.
will be
a1 3000 as pomible,

placed on the table of the House

P inP & TDep

4887. SHRI SHYAM SUNDER
GUPFTA : Will the Minister of COMMU-
NICATTONS be pleased to state:

(a) the number of officers, former Secre-
tary, Ministry of Communications superse=
ded Brst as Joint Secretary then Addi-
tionalSecretaryand thenSecretary;

{b} the post in the pay and date on
which he joined in Posts and Telegraphs
Department;

(ch the date on which be was promoted.
II:" the T.ele‘:uph Engineering Service and
s ‘profemional libeats

(d} the number of times he was sent to
forcign counwries with their names for
training or for some other assignment while
wr.vrlinq in the Director General. Poats
and T Ministry of C ica-
1G4 ; &0

i~} the utility/benefit which the Deparie
ment got from such foreign tours/visita?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
éi}ERl NARHARI PRASAD SUKHDEO

iH

{a) Appointments 1o senjor posts of the
level of Joint Seereiary and above in the
crament of India are Glled on the
basis of selection on merit from amongat
officers belonging 10 different arganised
Group ‘A’ Services keeping in view the
requirements of each job wad the ifica-
tions and experience of persons within the
ficld of choice, These appointments are
made on tenure deputation from various
Services. Officers of diverse Services
have no common seniority, and as such the
question of superscmion would not arise in
such appoiniments.

{b) SheiS. M. Agarws! joined a1 i
neering Supervisor in Posu and T
graphs rument on g-16-1941 in the
pay seale of Rs, Bo-5-130- 10-240.
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_ (g} Hewns aqeimed a3 Amsisiapt Divi-
tional Engincer (Telegraphs) (Probationer)
00 14-1°-1944 on the resul of the compe-
titive examination conducted by the
Federal Public Service Commimion in
Movember, 10945, His academiciprofes-
siomal lifications are B. 5¢./G
Tostitute o, Electrical Engineers(London).

(d) and (e). A siaiement i+ Jaid on the
Table of the Lok Sabha.

[Placed in Library(See No. 13-1450)/77]

AlL laints of corraptl d

#88. SHRI DENEN BHATTACHA-
RYA : Will the Minister of

FParlismestary
Affairs amd Labear be pleased (o state.

{a' whether many complaints, including
<omplainis by Members of Parliament
were made against the presemt Ceniral
Provident Fund Commissioner alleging
corruplion, misuse of powers etc!

(b} i 10, whether insicad of indepen-
dently fnvestigating those complai as
vequired by Government's instructions,the
same were referred to the CP.F.C.; and

{c) whether in the interest of clean ad-
mbmi:lnl.ionl. Government mnlpki refer
i complaints to the C.B.L. for proper
and independent investigation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOLUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA}: (a) Some complainis

have been received.

{b) Factual position was ascertained
from the Office of the Central Provident
Fund Commimioner. The matter was
subsequently examined in the Ministry
after scrutinising the relevant files called
for from the Office of the Commissioner
and a report was submitied to the Shab Co-
amimion. Simultancously, the matter has
been referred to an independent authority
for advice.

{c) The question of referring these
«complaints to the C.B.I. will be considered
at the appropriate time, if such reference
i1 considered necemary.

Amand Margis mecting abrosd
$8g. SHRI PRASANNBHAI MEHTA:
DR. HENRY AUSTIN :

SHRI SHANKERSINH]T
VAGHELA:
SHRI ANANT DAVE :
Will the Minister of Extersal Affalrs
be pleased to state:

{a) whether the attentioa of Government
has “Mary

PAUSA 1, 18990 (SAKA)
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{b) if so, whether they have decided to
held the meeting in Lendon;

(¢) whether the Government of India
ave T d . G

rot 1o allow the conlerence; and

{d) if so, the reaction of that Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI 5. KUNDU) (a) Yes, Sir.

(b) The G have no infe
on the venue of ihe mesting.

(<) and (d). Do not arise;

Asrest of Bangladesh Cltizens.

4890, SHRI SAMAR GUHA: Wil
External

the Minister of Affairs be pleased
e state:

{a) whether Bangladesh citi
have been :ﬁa,::;u luring 1977; citizens

{b) if s0, their number:

(e} how many of them have been tried
and imprisoned, hed back to Bangla-
desh and are seill in Indian prison;

_{d) whether raany Bangladesh minori-
ties have helplenly erassed inte India and
are staying here for several vears:

{e} whether they are living as Stateless
persons in India;

([} whether it has created extremely
difficult situation for carning their livelihood
and particularly arding education of
their sans and daughters; and

tg) if 3o, will the Government grant
them eitizenship right without delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 5. KUNDU):(a) 1o (¢). Informa-
tion on it i1 being collected which
will be laid on the Table of the House,

. n tadeshi nati h
been pushed back; those who are fﬁ::;
crossing over'te or staying in Indinillegally
are asked 1o go back.

m(d) to (g). nb?eyocs!as-:ﬂmmdw
e extent pomible in the Statement made
in Lok Sabha by the Minister of State in
the Ministry of External Afairs oo st
Decomber, 1977.
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Study of Impact of Minimum Wages
on Farm Prodocts-

’:&11. SHRID.D. DESAL :
Minister af
Labour be pleased 1o state:

‘Will the
and

{al whether anv studv has heen made
ta find out the i impact of fixing minimum
wages on the econemics of farm products:

(b} if s0. whether farmees are suffering
losses in periods of falling prices due to
minimum wages fised at a time of higher
consumer prices, remaining the same ; and

{e) ifthe answer 1o {a) is in the negative,
the reasons for nmot undertaking such
sudies ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRE
RAVINDRA VARMA) : (1) No Sir,

(b} Does not arise.

(¢} The well-accepled principle of mini-
mum wages is that statutorily Axed mini-
mum wages are considered socially desira-
able and necessary irrespeetive of the
fitability and the paving eapacity the
employer.

Medical Facllities to M.Ps,

4faq. SHRI AJITSINH = DABHI:
Will the Minisier of Haalih sad
Family Welfare be pleased to state:

(m) whether medical facilities under the
Centeal Government Health are
being given tor Ex-Menbers of Parliamear
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midin“l Delhi, New Delbi, Bombay,
Allahabad, Meerut, Nagpur, Kanpur,

ore and Hydera-
bad only whereas the Ex-Members of Par-
lllnlcnt not residing in these cities arqgoot
given these Medical tlnlnuu.

(b} whether parens of Members of
Parlisinent are mven lh¢ md:ul _atien-
dance/ of
Parliament and Members to lhclr families
only if they reside in the above-mentioned
cities:

{e) whether the type «f facilitie™avail-
ablein a hespital to Members of Parliament
and their family Members has to conform
to the scale prescribed by the bespital con-
cemed for Claas T Officens: and

(d) if so, the status of the Members of
Parlisinent equal to Class 1 OFiccrin rE*ll‘d
o availability of these medical facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH ANDFAMILY
WELFARE {SHRI JAGDAMBI
PRASAD YADAV) :

(a} The medical faciliies under the
Central Government Health Scheme are
being given to the Ex-Members of Parlia-
ment residiag in the cities covered under
the Central Government Health Scheme.
The Central Government Health Scheme
is at present functioning in the citiea of
Dethi, Bombay, Allahabad, Meerur, Nag-
pur, Kanpur, Calcutta, Madras, Bangalore,
Hvderabad and Patna,

(b} The medical faciliticaunder the Cen-
tral Government Health Scheme arc avails
able to parents of Members of Parliament
if they are mainly dependent upon and are
residing with them at Delhi™ew Delhi.
Parents of the Members of Parliament whe
are beneficiaries of the Central Govern-
ment Health Scheme and wha may be visit-
ing other cities where the Scheme is operat-
ing and stay in the areas covered by the
Scheme are entitled for free medical treat-
ment under the said Scheme on the hasis of
the autharitation to be given by the appro-
priatc authority.

{e) and (d). The Members of Parlia-
ment are treated om par with Group A
(Class [} Oficers of the Central Govern-
ment in the matter of availability of medical
facilities,

12 15 s,
QUESTION OF PRIVILEGEAGAINST
CHAIRMAN, CJ\L?TTI‘A PORT

MR. SPEAKER : Now rnnm to be
aid on the Table, Shr Bamala.
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SHRI SAUGATA ROY : Sir, what
about my adjournment motion ?

MR. SPEAKER : 1 will allow vou to
raise it under. ...

SHRISAUGATAROY (Barrackpore)
Sir, [ bave talked to the Minister and |
agreed to mect my point.

MR. SFEAKER : He can} I do om

know.

SHRI SAUGATA ROY : Itisa very

serious matter.. . ... [Mmllm\

MR. SPEAKER : The Minister wanms
to make & statement, Would you allow
him 7,

PROF. F. G. MAVALAKKAR (Gan-
dhinagar] : Is he laying a paper oa the
Table?

MR. SPEARER : No, he wants to
make a statement about sugarcanc.
Many Members are interested in it

SHRIJYOTIRMOY BOSU (Diamoend
Harbour) :  Sir, according to your Direc-
tion No. 2, a member wanting to raisc a

g breach of privilege has
precedence over ‘the Minister's statement.
Slr, T have given potice of a moton of pri-
vilege againat the Chairman of the Caleutta
Port Trust. He gave evidence before the
Fublic Accounts Committee. . ..

Sir, [ rise on a point of arder.
Have vou allowed him to raice the privilege
:}:::ol under rule 2227  Are you allowing

SHRI VAYALAR RAVI (Chiravinkil) :
 (Entereuptions

MR. SPEAKER" : Mr. Botu, vou are
raising this question again and again.

SHRI VAYALAR RAVI : He wannp
to move these motions against the

SHRI JTYOTIRMOY BOSU : I know
he is shieiding the burcauerats, including
the Chairmnan of the Gl.lmltl?ort‘[‘nnq. .
g:f!ml‘l Sir, if you do not allow it to

raised mow, you willbave to face it in
the Dextwcution.

MR. SPEAKER : Al right, Mr. Bosu.
Ihl.vfnmrheeunfn:d{nllwllfe Teis

SHRI JYOTIRMOY BOSU : Sir, [
want to point out,,..

MR. SPEAKER : I have heard you.
Ihwtnldmmlmmlﬂm
the privilege motion. If you have any
other matter, you can raise it.
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SHRI jY?;r.IRMOYIBOSU : Doyou
mean to say.that a small employor, class
em‘phw«ey 3

MR. SPEAKER : 1 have beard you.
SHRI JYOTIRMOY BOSU : Listen
10 me.

MR SPEAKER : | have litesed io
you half a dozen times.

SHRI JYOTIRMOY BOSU : A
Class 111" cmployee  comes and reveals
things I-iommol’mr Dum-nd
For doing that he i,

MR. SPEAKER : Please don't record.
SOME HON. MEMBERS:es

N SHRT C. K. THANDRAFPAN  (Ca-
mnanore): On a poiot of order. The Pub-
lic Accounts Committee has certain pri-
vileges to take evidence.

MR. SFEAKER : Do you koow the

faco?

SHR.I C. K. CHANDRAPPAN : lam
raising & point of order. If an ordinary
bcrplo‘rtt has been asked to give evidence

ore a Committee, it is the dury af the
Houe, becaue the Commitier is acling on
behaH of the Houne, to give him protection,
if & buresucrat is going to victimise that
employee. Prom what be has said, as [
understood him, the Chairman of the Cal-
cutta Port Trust is gOINg 10 victimise this

for giving emdence before the
Public Accounts Comminree. If ﬂlr cm
is like thay, it is the responsibili
House to look into the matter prolncl
the employee.  You cannot just shut him
out. You give an assurance that you will look
into the matter. | sm not going ints the

merits of the case, an jmue.
Because the Public Aﬂommmﬂn
is acting on behall of this House, is a
Commmittce mppointed by this House, if
anybody is viedmised for gn-in' evidence
metzu Committee. ,

MR. SP!.AK?.R Your peint of order
has many *if’s"

SHRI SOMNATH GHATYRRJEE
(]ldlvpur}, The question is whﬂ.h:l h:

ot T s ety cany f the Brasesent

t is very cany for

m “that he is not taking a a.dnn
him for this. Under the mb of  some
fictiious charge, he can . dismissed,
whm:hrnlohjnn-w wﬁhehmfne
gmn; Therefore, kindly do not
lanme of the c‘uu:: given to
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him. 1tigvery easy 1o suppressit. There-
fore, it newrnudf t the Privileges Coni-
mittee should go into the matier. Orher-
wise, do you expect that anybody in this
country will co-operate with any Commi-
ttee of the Houwse? This v & question
of the very functioning of this House. Let
the Privileges Commitice decide whether

was & real ingention which has been
camouflaged notice. This matter
cannot be d::.yded like this.

SHRIVAYALARYRAVI: On a point
of order. An attempt i victimitation by
the Chairman of the Gnl:u;:a Port Trust
againnt an employes iy being
Before taking & Scwwn. you hn.v:.tltl::m
out whether the concerned
made an appeal to the same
to look into this matter, fequesting lh-
protection of the Commmittee.

comes to this House, the PAC must l.mk
into it

SHRI SHYAMNANDAN MISHRA

[ i) : Sir, the House would like
1o be salighteucd by you in thin manter.
Here is a scriows allegation made by an
hon. Member. He makes out a case of
breach of privilege.  Prima farie, it scems
that jt wwld amount to & breach of pri-
vilege if cortain investigations confirm his
sllggmuon. S0, the duty of the House
clearly to my mind is to go into this marter
and to ask the Chair to investigate this
matter because the Coramittee of the House
in the House itell. There is iio diffevence
between the Committee of the Housr and
the House itself.  Therefore, if any wimess
has tendered, an evidence which has
ultimarely led to his peryecution, then the
Howuse will have to protect that witness.
We would like to be amured by you that

will look into the matter, investigats
into it and then come before the House
with your finding.

SHRI JYOTIRMOY BOSU ;: What
“was the obwcrvation of the Commirtee?
I quote:

“Thaok you very much. Your asvs-
tance bas been very useful 1o the Commi-
ttee.

Nw‘,f:rou apprehend same Illul on
u. You sa; rog
m:dm. llnr,qmsunlhll dwf.‘om—
mittee is unanimous in this regard  that
such persons should be, by the
arma of law. Secondly, Iclb:mﬂ'i-
deuuhdenlbeﬂunmnu v ly can
be penalised or victimised under any
dmmhrm!umw—hw-r
&ihnﬂmnﬂ. highest foram

*¥Not veoorded.
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What is the letter that he bas received ?
I quote that also:

“You have submitted a number of
memoranda containing allegations rela-
ting to various departmenifsections and
persannel of Calcutta Port Trust. The
allzgations macde “are purporied to be
based on official documents and records™
I bave been directed by the Chairman
to obtain explanation from you as 1o

how vou procured such records and docu-
ments and in case such records and do-
cumenis or information perisining there-
to were obtained through other Caleutta
Part Truat employers, you are required
to furnish the names and designation of
such employees.”

‘What more do you want? 1 feel that the
matter he referred to the judicial commit-
tee of this House, namcly, the Privileges
Committes. 1t is an all-party Committee.
So, there i3 no cawse for complaint. 1
move that the matter be referred 10 the
Privileges Committee,  Sir, you get the
sense of the House (falerrwplions)

SHRI RAM JETHMALAN] (Bombay
North West): Sir, in the Public Gallery.
we have got a lot of school children. In
1he interest of their education, they should
be sent away from the Public Gallery before
we carry on our deliberatione.

MR. SPEAKER : No.no. They are
enntled to Jmow what we are doing.
( Faterruntioas},

st ity sher o (A T) - wEny
wgtea, amy MT age A7 Wi 1
I qull g &1 g £, wa fam
% w9 oA F 2T )

PROF. P. G. MAVALANKAR: On a
point of order. Mr. Jethmalani, my
estcemed friend, made same abservations,
1 want io go on record e tay that  the
practice here has been that & Member of
the Housc shall noldtlk: any notice :r
anybody in the Gallery. at is the
Pl::liﬂ- Therefore, he need  not refer
to persons in the Gallery. That is not
done.  We are not supposed to take any
netice of whosoever may be sitting in
the Gallery, (Taterruptions),

SHRI SUSHIL KUMAR DHARA

mluk) :  Sir, I want 10 say some-
g:i.:;,n Please give me a chanes.

ot drfier Tme : TA § R A
it amnft &, ooy Afre-nfi e
wfegy ... .. (wwww) .
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% og fraca s wr o fs Wy
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g arag A s fda w w0
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o WY T GAT I94T £ | g9 wY
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TR FET AR o oy arEw
& g fie 1 Wt 5w aw F faw
Ao gt @ @ g 1 B A
s fafaddw g g o1 Hew @
difaw #w s ffedw dmr &
fafeemmams  wrc o ofaw o fx
A §x W 54 T afaw are
fx wuer | at ag ww & Sy e
1 W v Ffarer @ 1 &Y w39 ot
ol % W AT § oA
st faserdy ifam &) F1w &7 JEwr
aa1 &t A1 | Afe sTgRTeET Oy R
ot § AT a8, e TR E
fafafra w341 & Ay ww faay o

SHRI SUSHIL KUMAR DHARA :
I have been trying my best to impress
upon you something. Flease linten to
me,  Sir. This is also a question of
rivilege for a Member. What  Mr,
Jroticrioy Bosu alleged, T am aiso allegh
in the same manner. 1 sent notices '5
privilge motions rwice, but you rejected
them. In lw:m of what Mr. [yetirmoy
Bosu has said today, 1. want toosay that
it is clear, from the letter which he read
out juwst now, that this notice Which was
given to Mr. Haripada Ghosh was given
to him oo the 17th December, 1976, He
came before the Public Acesunts Com-
mittee on the 15th March, 1975, Some
unserupulous d%cgrs ook :333»:.,: of
the cy and he was swpended.
That poor man is now in the streets,
You wikl be astonithed 1o kmow that he
hias n-nlhilaclo feed his family of seven
members, has a very brilhant son.
but he had to give up his  studies. He
is mow a wage-earner ; he i3 caming
wige by manual labour and thereby

is maincaining the whole . You
should take some notice of it In this
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[Shri Sushil Kumar Dhara]y

way the buresucracy, the wnacrupulous
offi cers must not de allowed io do anything;

they should be resrained [can tell
you sir, that Shri Haripada Gheah s
going to be repented soon; this retrench-

ment order has bern signed by FA &
CAQ and it has been kept the Chair-
man of the Caleutta Port Trust in this
desk.  Assoon s this House rises on 230d
on the 24th that notice will be served
"o Mr. Hari thh Thll employee
whe came ore lic Accounts
‘Committer to hely !h.v Comm o is thus
‘being punished. 1 can say with all asu-
rances that the Caleutia Port Trust atuho-
ritics are very o - | have written 10
the Mioister and 1o the Secretary several
leters in this respect during the last four
monilis, But nothing has been done.

SHRI CHITTA BA.SU."SI:II.I] :
Mr. Speaker, Sir, Shri Hanpada Ghesh
appeared before the Public Accounts Com—
wmitiee on the 15th March, 1975. He wa
wuecd & chargesbeet on 12th July, 1975
and again on 218t July, 1975.  Ultimately,
a letier was written to him on 17th Decern-
ber, igyb. that be should disclose the
names of those persomii from whom he got
the information and placed it before the
Public Accounts Committee.

The Public Accounts Committee is a
oody which is there 1o have surveillance
over the Gevernment ang it is accountable
to this Howe  This Mr. Ghsh
was atked 1o give relevant evidence
before the ?ubl'u: Accoynts Committec
and he did so and mentioned about the
functioning of the Port Trust. For this,
he has been victimised,  This does amount
o breach of privilege and needs 1o be
referred to the Committee of Frivileges,

SHRI MOHD, SHAFl QURESHI
(Ananiwnag) : Sir, Shri Jyotirmoy Basu
bas raised a very important point, but the
only trouble is that he docs not ke the
entire House into conbidence, because he
presenis  the matier in such a way, it
seerns, that be in quarrelling with the
whole House.

The point is that there are various Com-
mittees which have been ap) ted by
you and as Shri Shyamacan Mishra
pointed sut those are the Comminea
of the House and people giving evidence
before such Committess  should not be
victimised. This is, therefore, & fit case

to be sent w the pnvue.u Commitiee.

MR. SPEAKER : lIn view of the
sirong views of the House, [ shall revise
my opinion, but | am duty-bound to el
m why I withheld my consent. When

|J Bosu sent me a notice about
always think that the privilege
ina qmti-wimnl matter and one ol
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take a serious view of it—immediately I
called or & report from the Chairman of
the Public Accounts Committee whether
itis a case of victmisation or it is someth-
ing outside the victimization.

SHRI JYOTIRMOY BOSU : Not
necessary,

MR SPEAKER : Please hea, me
I have beard you ; you have a duty

lﬁllr.lrm:nw

The Chairman of the Public Accounts
Cmmtmald\lnwnmpnnum;MI
bas nothing w0 do with the evidence
given before the itwoe; it is totally
something different. It is on that bens
that | have withheld my consent. [ have
a duty 1o respect the opinioa of the Chair-
man of any Committee, for that matter,
that is appointed,. It is because of thar
that I with held my consent. Now, that the
House is 30 muh agitaied about it, I shall
Fevise @y epinion.

SHRI C. STEPHEN ;Idum)
Mr Sqeaker, Su'. 1 wani ¢
ision. When you referred this to the

G‘.wmunofthe Public Aecounts Commil-
tee, 1| haveno opinion eitherway. The fact
of the matter was that this employee seat
in a petition 10 the former Chairman of the
Public Accounn Committee, Shri H. N.
Mukherjce. He made a record on that afier
going through it that this Committee has
oothing h:l:u“h::l‘ thisdoes not amount
o any violaton of any privilege or any
undertaking given. ﬂed{d that afier going
through :J.T the facta. 5 uently, you
scaticio meand | quoted that Chairman's
obaervations. Before the sent these
papers 1o me, this emy) Dyee sent  the
g:pm to this Comumittee also. [ saw that

\vugiu—nuramis order from onescction
tion to another, He disobeyed the tra;

Ca the basis of violation of that
Elﬂ'cro;ldlu' wuron was taken. This
is a very distent thing from whatis happen
ing. T.h:rdvrt. hd‘on: the :;nw!.q mtlur

before 1 releived any |numa.uml'mmyuu
saying that this has to do with the
amurance given by the ittee and,
therefore, there ianathing that the Commit-
tee h.ugm to pursue, When you seat it to
me, I gave this backgroundmaterial and
Edlal back o you. Ihntsalvtrr

ite views aboutit, but as cthis i
& maticr which [ dealt with, I do not want
10 make any reprueau.l.um before this

There ix another point and that is,
you will have o coander what it does
amgunt W,

If all dhe facts stated are cosrect, it
o pt of & Commu
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And there is a precedure, if it amounts to
contempt of & Committes, and that is that
the Commitee will consider and the
Chairman of the Committee, as per the
inivn of the Committee, will make a
aubmision 1o vou.

SHRI JYOTIRMOY BOSU : Ne,
no,

SHRI C. M. STEPHEN : This ] am
saying not as the Chairman of the Com-
mitter, but as @ Member of this Howe.
You may kindly rake this aspect into
consideration.

SHRI JYOTIRMOY BOSU : The

House is supreme.

SHRI €. M. STEPHEN : That isall
righe. What the procedure musibe_ .,

SHRI JYOTIRMOY BOSU : On a
point of order, Sir.

MR. SPEAKFR : You bave a duty to
bear others al o,

SHRI JYOTIRMOY BOSU : [ can-
nen be misled like this.

Under Rule 222, . . (faterewptionr) [ am
on a point of order, Sir.

SHRIC. M. STEPHEN : Iam already
on & point of order, :

1 am mot pleading for anybody. 1 am
onlv putiing this question before you,
not  as  Chairman  of  the Public
Accounts  Cemmitter but 21 m Member
of this House which is keem that
precedenes laid down must be healthy
preeedents.  Suppesing somebody comes
before my commiites or the commitlee on
l.okpal and suppesing he has committed a
contrmpt there and that committee is
seized of that and if the Chairman writes
0 you, then vou can take it as & matter of
privilege.  This is the proccdure.  Be-
fore you finally sav as 1o what should be
done, what the procedurc must be is a
mateer you may kindly eonatider so that
healthy precedents are laid down.

I have nothing inst sending thia
matter to anybody. ‘T‘nn not at all
taking any poition cither way. Now that
you bhave mentioned that the matter was
sent to the Chairman of the Public Ac-
counts Committee, | am giving to the
Houwe the background the matter
without expresing an  opinion as to
whether a privilege i1 imvolved or not.
As 3 member of the House again and not
as a Chairman of the Public Account
Committee, T am submitting that healthy
precedents should be laid down. If the
allegation is that & privilege of & committec
has been violated, then the matter must
initially go before that committee and you
may consider this.....
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of sugarcone & gur

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI Rﬂrl
NARAIN) :  No, no.. {lmierruptions) It
s a question of privilege. You please
Kive your ruling.

MR. SPEAKER : I am allowing it..
wune . (Interraptions)

_Taking into comsideration the strong
views expressed in the House, [ am revising
my opinion and I  am sending it to the
Privileges Committee,

SHRT RAJ] NARAIN : What about my
privilege motion *

_MER. SPEAKER : It is under con-
sideration. I have called for an explana-
tion.,

Mr. Barnala,
SHRI RAJ] NARAIN : Privil
matters should come first. Then, S::-\:I'lcﬁ

House is going 1o adjourn tomorrow.

MR. SPEAKER : Privilege questions
will not lapse.

SHRI RAJ] NARAIN : Then. wharis
the meaning of ‘earliest oppartunity® ?

MR. SPEAKER : 'Earlicst’ means an
early as passible.

Mr. Barmala.

12,43 hrs,

RE. DISCUSSION QN PRICES OF
SUGAR CANE AND GUR

@ ger few (mgw) -
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) : Hon. Mem
are very much agitated on this issue and T
share their feelings. 1 am an agriculturist
myselland 1 do share their feelingyon this
imue.  They need information regarding
sugarcane and gur prices and khandsari
also. A detailed statement will be made
by metomarrow on all  thae wspect.

(smwrerem)
e W oMW st (FET) -

w9 ¥ W 9T o wew ey &
(e

. gickm mwr (Sr@g) :
# Feft. g ¥ fqte wwm fr &
AF U AE T ) )
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SHRI PRAJAGOPAL NAIDU (Chittoor) :
Let us have information on levy sugar also.
We  want information with regard te
levy sugar. It is connected with thaw

SHRI K. LAKKAPPA (Tumkurd :
There was a statement made by the hon,
Minister of State for Agriculture on the

ious occasion. We had a3 Half-an-
our discuwion on the fixation of sugar-
cane price,  ‘On that occasion Mr. Bhanu
Pratap Singh could not answer several
questions. al questions were raised
by the other side also. The entire House
wanted more information. The entire
House demanded a proper price being fixed
for sugarcane. I would like to submit
to you that we should have a full discussion
on this issue tomorrow. Is the Minister
agrecable to have a discunion on this to-
morrow ? What is his reply ?

MR. SPEAKER : I do not know,

SHRI K. LAKKAPPA: 1 draw through
you, the attention of the hon. Minister and
reguest him o make a statement in this

regard.

SHRI SURJIT SINGH BARNALA :
T do not know whether you have the time
for this tomorrow or not. | do not know
‘what the business of the Howe will be
TOmOrTow.

MR. SPEAKFER : Tomorrow there
will not be afy time for discussion,

SHRI K. LAKKAPPA ;  Sir, thisisa
moat imi:ﬂrtlnl subject.  You will kindly
draw the attention of the Minister
on this and ket him say what he wants to
say on this.

MR. SPEAKER : He has promised
1o make a statement on this.

=t wx wwv fg (TTOOREY) -
% vemx wow § fe v ¥ oww O
fomr & o & o3 T & S wifge o
g ITa MR & fwifa o ff
i faw anfers feordt &Y Aff & @
&1 W Tt o O fomr o
framT o gl 9w W A

ot Iuiw (dEfar) @ o e
et age o1 et § ot iodke ¥ qraw
oTF wTHE WY ST ¥ gew o
faifry T T @ % B

0 agt T of o T Ay A oaw
8] .
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wt aAt T wET : FE AT AT
foram fegmm A i nFa Y W E )
# grem w7 e oow g T www
g1 9 TEE arw W9 oAk A e
™ afE Zw A IER AW A R |

SHRI SURJIT SINGH BARNALA : ]
have no vbjcction to @ discumion taking
place. Time can be given.

SHRI SHYAMMANDAN MISHRA:
(Uluberia} @ “Uhere are ibree ways to
satisly the Members on this isue—one is
ithat the Government should find time for
two hours tomorrow for a discussion on the
statcment to be made by the hon. Minister,
1 do not think that there is anything
coming in the way of such a discussing
being permitted tomorrow. Aficr all the
business of the House s transacted,
we can discuss this problem. Secondly,
if the Government is oot prepared to do
that and the hon. Miniswer is engaged
otherwise, than the Government should be
prepared to extend the Housc for one day
anly for the discussion of this subject.

The third course that can be adopted
is that the Rusiness Advisory Commultee
should <it this afiernoon and sireamline
the discustion 1o be aken up tomorTow,
‘We can take out eeriain things from the
Agen:la and include this subject for a dis-
cussion  tomorrow.  These are the three
eourses open €0 the Houte and one of them
ean be adapted.

SHRI PURNA SINHA (Terpur)
Mr. Speaker, Sir, time capsule has
been uncarthed and it has already been
ripped open and contents have been found
out and inventories have been prepared.
Certain  itemns were shown to the pres.
Can the press know much before Parlia-
ment can knew it 7 It was Parliament
which got it unearthed and it must have the
first chance to know the contents.  Are
wou going to ask the Minister to disclose
the contents of the time capsule to Parlia-
ment hefore the Howse adjourns. We
want a categorical statement fomormow,

MR. SPEAKER : The Minister is not
here. The Minister for Parliamentary
Affairs wants to say something.

o9 War AW e sAew g
Tvw wat (&t mén wvw) oA g
o T A 9 9= wA AEA g )
x5 mAAT Tt W e § oo
qr wwi & fog Wt A w fear g o
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= 9% Wt §1 oy sy § wife oy
it 7 waeT § o wETfEE e
WA T WS TH QO T AT W )
B9 S WAt § W WO T A
@ a%% § 1 ot ¥ ow "= ow
W #s W Tw www faew wwa g
ST T 9T a8 @ F A% § ) oW
WA HTEG #1 OAOW A gl ar d
T T gETE W e ST A f
g gErU gETT ¥

SHRISAUGATAROY Ona point of
order.  There was half an bour discussion
onsugar ind and wh b d:: o
takes place Ministers are expected to eeme
prepared with policy statrments and other
infurmation as 30 that Members
have raise the matters again. The lion,
Minister Bhanu Pratap Singh did net
come prepared with a1 palicy statement.
Se 1 request the Ministers  through
you that in future when they come for dis-
cussion they should come red with
lfacts and figures and policy statements,

1256 brr,

PAPERS LAID ON THE TABLE

ACCCUKT SOP AMIMAL WELFARE Poamp,
Manras FOR 197376, Review  axp
Axsuar RerorT ofF Kreaia Acpo-
InpusTRiEs  CompomaTion L. pom
1975-76; Axvuar Reromts (Hmor) or
Oriaa  Acko-Ikousteies  Comrcmartion
ror (068-60 AND1g6g-70 & STATEMENTE,

THE MINISTER OF AGRICUL-
TURE AND [RRIGATION (SHRI
SURJIT SINGH BARNALA) : I beg 10
lay on the Table :—

(1) A copv of the Certifed Accounis
(Hindi and English versions) of the Animal
Wellare Board, Madras, lor the year
76 and the Audit Repart thereon
the suberule {4} of Rule, 24 of the
Welfare Board (Administration) Rules.
{Placed in library.  See Wo. LT-

1964,
142fif79].

1
SHRI EKANWAR LAL GUPTA
(Delhi Sadar' : | want 1o move & formal
maotion that the siting  tcmorrew ke
extended by two hours for this discussion.
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(2) A copy each of the following papers
under sub-section (1) of mu‘unmgv;k of
the Companies Act, 1956 1—

(a) (i) Review (Hindi and Engliah
versions) by the Government on the work-
ing of the Kerala Agro-Industrics Corpora
tion Limited, Trivandrum, for the year
‘ug75-78

(i} Annual Report of th: Kerala Agro-
Industries Corporation  Limited. Tri-
vandrum. for the year 1975-76 aloagwith
the Auditsd Accounts and the comments
of the Comptroller and Auditer Generali
thereon. [Placed én library. [ See No.

LT-1427/77)

(b) Annual Report {Hindi® wersion} of
the Orissa Agro-Industries Corporation
Limited, Cuttack, for the vear 1568-6g
alongwith the Audited Accounts and the
eomments of the Comptroller and Auditor
General thercon.

{c) Annual Report (Hindi® version )
of the Ozima Agro-Induurics Corporation
Limited, Cutuack for the year ng?v:lo
along with the Audited \ecounis an the
comment of the Comptrnller and Auditor
General the reon.  [Placed in Jibrary. Ser
“o. LT-1428/77)-

{3) A statem-nt {Hindi and English
vemions) explaining ‘reason for not laying
simultancowly the Hindi version of the
Repoart meotjoned at 2'a (i) abave.

(4} Tw> vatements (Hindi and English
o) i for delay ia!aﬁ:g
h s mentioned a: (2){a), (b} a
;c\t r:m. [Placed in library. See No.
LTt 4¢Bj7;-[.

PROF. P. G MAVALANKAR
{Gminnpr} : I want to make and
observation with regard o the papers laid
on the Table of the House ; I have sought
your permission 1O raiar this matter with
particular reference to itrm 3, 7 and B in
today's list of business, Papers, state-
nenls, FEpOTIsCic, are bring laid by various
Ministers and I have purpusely notsoughe
your permimion so far to raise certain
objections.  But now that we are coming
1o the close of the present sgaion, 1 thought
1 shall invite the attention of the House
1o som= important matters,  You will be
pleased to recall that a number of impor-
fant stalem=nts, reporis, reviews clc.
cowering the activities of the government
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and public corporations for which the
qu-Ernmznt of Iadia are res-
ponsible through various Ministries are
being laid before the House. This practice
though followed siricdly and lecrniﬂﬂy
in cffcct and in spirit the purpose s Jost
if they are laid 4 late as 4 or 6 years alter
they were supposed to have been laid.
For exampie, the Minister of Agriculiure
is laying on the Table of the House today
the Hindi version of the annual report of
the Orina Agro-Industries  Corporation
for the year 1968-66 I know that, fortu-
natcly, there is & committee for papers
laid oni the table of the House which will
look into all these cases and T am just now
nat on that question. My point is that i
Ministers bring before the House reporus
of activities years later, they just go in a
routine way ; the marter is referred to the
committee and it makes a repart.  But
the purposc of kecping vigilance and the
right of interrogating the government are
being denicd to us, Therefore, my request
to you is this. You will see 3 footmote
which says that the English versions of the
reports for 1968-64 and 1959-70 weree laid
o8the Table of th= Howe on 28th October,
1976, and the mere tramlation into Hindi
had takem one year and two months
This is something unpardonable: even if
reasons are given they are unjustifiable
How can the government take : 4 moaths
for mere Hindi manslation of a report
which was laid already late by six vear ?

Now they take 14 months more tn lay
the Hindi translation. You can see how
thit very seriows procedure laid down over
a perind of years has been ridiculed and
made fun of by the laying of delaved o
parts.  Secondly, the reasons exaplaining
the delay are alio being laid on the Table
by the Minister today.  He lays the report
and simultaneously lays the reasons for
delay. So, tomerrow 1 cannot raiv the
mawer. If I knew the reasons for  the
delay atleast a eouple of hours in advance,
if then there is a serious lapse, I can invite
the attention of the Howse to it with your
permission.  When bath are Jaid simwl-
tancously, nothing can br done. 1 you
agree, therefore, 1 suggest that the state-
ment giving reasoms for dealy in laviog
either the Hindi version or the original,
Engliuh venion eught te be circulated 1o
all members of Parliament at 7-30 or &
in the morning along with the list of busi-
new, 3o that we may study thase reasons,
If the delay iv ordinary and trchaical,
we will not waste the time of the House
by raising it here. But if it is a scriows
matter invelving accountability of a high
order, we will come s you before 1o
o'clock, take your permimion and raise
it in the House.

* Tne Eaglish versions of the reports were  Jaid on the table on the 28th October, 1976
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3 90 hru.
MIR. SPEAKER : T will look inte the
malter,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) :  Being the Chairman of the
Committee, [ want to make a submission.

O w4 § T A A Aee
F wET§, wg ag AT A ¥ o g
FaE ¥ A FE-R A ¥ e i
wrt § o o oo azg e R
W TG A T WG T WA § g
N ALEE F, FATEE T A T 0,
FAET IO W AT R

wf wrgdT @1 naAHe 1 GEY
teegw § foed g w FeT W
T A B, SR 7, 8 W & AW
feire wrdt § 1 #1% gre| wr Gl
=& adf & 1 T ofefET W
I w L F AR W H o A
mamagigmifE 7, s A ¥
FX AT s o1 TIAE g1 AG6
¥ T Ay w0

EATE W e & dwar & fw
feare &% w97 wrE & a7 W@
T AE ok @ w7 3 ¥ fr e
&t o, aff wré 1 v sare §9 Y
ozl A

it wré & fr 57 w9 F ooy
w1 grE7 agrn wifgw wfe a7 AL,
Fgl 0% IR §, wg A% , w7 IE
@ A ogew W qEh A
et £, Og U4 W AW wT ;%
W 537 & I T 5% e gEE &
mEY & | 9T gwar & faw &
g STEAT wT A #

SHRI SURJIT SINGH BARNALA :

There are two 1 of reparts bring laid
today. Ome hy?f item z({s) “Review
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(Hindi & English versions) by Government
on the working of the ala
Industries Corporation for the yrar
1974-76"", There is not much delay in that
But my hon. friend is referring toitem 2(b)—
e A Y

o Industries ration Limited,
Cuttack, for the year 196865, But he
has not read out what follo «, viz., “along
with the audited accounts and the com-
ments of the Comptroller and Auditor
General thereon™,

All that has taken time, and that has
been explained,

MR. SPEAKER : The delay of nearly
q vears is too much,

SHRI KANWAR LAL GUPTA : The
Minister should not be allowed o explain
these reasons. It is for the Cummittee o
ace why delay has taken place.

SHRI SURJIT SINGH BARNALA :
It was only mentioned that it was a report,
“‘along with the Audited Accounts and the
commenis of the Comprrolier and Auditor
General thereon,"

MR. SPEAKER : Even then g vears'
delay is something unpardenable.  But of
course, you are ool responsible.  Some-
body else may be résponsible. At least
in future, theve reports should be placed
on the Table of the Housr as carly as
pussible.  The Auditor General must
have asked for the report carlier.

We will look into the matter and see how
we can expedite things. [f you can give
it in writing, we can see how it can be
stream-lined.

Awuvar Rerowr oF Namxar Proprenvimy
. Couxcic FoR 1970-77

W A AR{T €N game §
wsr Wt (ot AT ww) o oweEw
wEte, & st 9 wAlT £ Wi i
T FaTEwar gfeg, 7 fasr & a0
1976-77 & afaw afaaer (feh
aur  dEal  Hepow) & 0%
sfe a0 oTm W wmE § o
[Placed in library.  See No. LT-t429-77).

REVIEW axi AxNUaL REVORT 0 F
Bxamrat Avusminus Co. Lro., rom

1976877

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) »
T beg to lay on the Table a copy each of
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the following papers (Hindi and English
wersiona) umder sub-section (1) of secton
61gA of the Companies Act, 1956 1—

(1) Review by the Government on thr
working of the  Bharat Aluminium Cu.
Limited New Delhi, for the year 1g76-77.

{2) Annual Report of the Bharat Alu-
minium Company Limited. New Delhi.
for the ytnn?;rﬁ-ﬁ along with the Audited
Accounts and the comments of the Comp-
troller and Auditor General thereon.

[Placed in library. So No. LT-1430/77)
Avorr REPORT 0K accounTs or Cerrral
Boaro ror PREVESTION aND ConTROL

or Waten PoLLumon ron

1576-77

frmfw sty wmmw awr gf it
grain swew § Trew Wit (o o
fewe) : & o (srgwer Frreer aar
frdaw) =fefrrm. 1974 ¥t 51O
40 T I (6) ¥ WA IW
v faronr o fagaer s
¥Em o EE ¥ o+ 197677 ¥

[P'-r.»d e, e NoLT-ty0 7).

ARKUAL AsspmyuesT Reront Re. Hrnr
FOR 197374 and 197472

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
ISHRT DHANIK LAL MANDAL) : T
brg w lay on the Table a copy of the
Annual Assesiment Report (Hindi and
English versiom! on the mmeand it
implementation  for  sccelerating  the
spread and develspment of Hindi and iy
progremive use for various official pur poses
@l the Union for the yrars 1979-74 and

o 1o W ATARET (ThitaeT) :
wemt TEEm, & wverw 7 R oart ¥
T T TR F ) X owAam w7
felt § A T g it oft Ty &
oA 7 % fafew daai o -
wrr & 13 fp & F1aw § afa
A ¥ AT FATT Ay WA o7 gEET
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wiiwr ®1 foe ® aew & w0
o & vy WE 197374 Wi
1974-75 %7 frdtel & ww aww &
are car ot o 4, wwfs 1977 W
A g A X Wt ¥
zhr fih ¥ gwai ¥ feeer faeme
FUT RO e ¥ e fawed e,
¥ Ty wt # fodid wrw gart wmer

# Tudvr @ T ¥ frg I d—
wWat ¥ e s
MR. SPEAKER : Mr. Mavlankar, you

can ooly raise it. This s not an oceasion

to make speeches.

StaTewmnTs e ACTION TAKEN BY
CrOVERNWEST ONM VARIOUS ASTURANCES
aves ny MivTEns

o w1 Awdt e swow F
e st (oft wvér mwr) ;e
wirea, & ;% gar & fafow = ¥
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How wfedt gro Ry wa  fafaw
aREAT,  T9T aqr w1 Wdr
SfrwTeT 3 T Fre # wdr wrATEy
A aver frfafar fason (fedr
4T SEAT HTRTT) FAT 9 6T LA
E:
(1) Foarcor dear 10— g i w1
Hagar a7, 1976 ) &4
(2) fawor  &war)
4—TEAT A4,
1977
(3) foraeor wsar 5-
FETEA, 1977 T AE FAT
(4) Frworses: 6
FHU WA, 1977 l
(5) fawom deat 1—-J
a5, 1977

{Pleced in Library 5o No . LT-1433'77]

Reroar or Desipanse Couvision
ne. Dearn or Jusnce D. §. Laswea,
Prevesmion of Fooo ADULTERATION
(57 AsoT.) Rures, 1977 axo Reeont
or THe Cousrerree on Druo. Asse
18 Inmia
e Wit afitaTe e SaTe
# Trow viay (v IO R ama)
& frafsfas oa w41 Tem o¢ =
i—
(1) wiw wmm afafias,
1852 ¥ ATT 3 F

FiTT (4) F wma
ETiE I T
e THe wHAT FI
et ofeafadi # @i
s % fex  ¥=E
wORT @O wfs eiE

Rajya Sabha

s % gfwEe
(fg=ftr  sesoam)  #7
aF afT
[Placed in Librarry. See No. LT-1434/77]

{(2) ma wiframr oo
wfafiaw, 1954 ¥
€T 23§ 94T (2)
T o " g
frmvar (af Awras)
fagw, 1977 (f@d aa
At wEw) W
os  wiw, @t femiw s
fesme, 1977 ¥ wom
& Jwea # wfugaar
HWT  Hie @ie fre
73z (¥) ® wefem
T

[Piaced in Library. See No. LT-1435:77]

(3) mew ¥ lafedi &
EiAm  FEAEr Rl
F  afmaen  (fgdres
He4<w) ¥ OOF TA )
[Placed in Library. See No. LT-1436/77]

13 97 kers,

COMMITTEE ON PAPFRS LAID
ON THE TABLE

MinrTes
SHRI KANWAR LAL GUPTA (Dellii
Sadar): 1 beg tolay on the Table Minutes
of the sittings of the Committee on Papers

Laid an the Table held on grat Augus,
4th ©crober and 20th December, 1977,

z3 o hrs.
MESSAGES FROM RAJYA SARHA

SBCRETARY : Sir, T have 1o report
the FRollowing memages received from

*The English vemion of the Report waslaid on the Table on the r4th Nowember, 1977.
#oThe English version of the Report was laid on the Tablr on the 5th Decemler, 1977,

3082 LS
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the Smnry-can«al of Rajya
Sabha )

(i} “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Cooduet of Business im
the Rajya Sabha, 1 am dirccted
1o return berewith the Appre-
priation (No. 4) Ball. 197
which was y the
Sabha ar s u:un; beld om
the 14th December, 1977, and
transmitied to the Rajys Sabba
for i recommendations and
10 state that this House bas ne
recommendations to make 1w
the Lok Sabha in regard 1w
the said Bill."

(i) “In accordance with the

visions of rule 131 of the Ru}ﬁ
ol' Procedure and Conduct of
Businest in the Rajva Sabha,
[md.uncwﬂmen:luelbﬂtz

Sabha at it
itting In-ld on |h= 19th Decems-
ber, 1977."

CAILDREN (AMENDMENT) BILL
As pasuro #y Rajva Sasua

SECRETARY : Sir, 1 lay on the
Table of the House the Children {Amend-
ment) Bill, 1977, as pasmsed by Rajva
Sabha.

1y 1o hrs.

COMMITTERE ON PAPERS LAID
ON THE TABLE

Seconp Rerort

SHR! KANWAR LAL GUPTA [Ddhi
Sadar) : [ beg to present the Second
Repart of the Commitiee on Papens
Laid on the Table,

33 1x hrs.
PUBLIC ACCOUNTS COMMITTEE
awp, 1BTH, 2137, 24TH, 15T, 33AD,

A6TH, 4197, 439D, 4TTH, AND 50TH
Reronms

SHRI C. M. STE.'F}_{{!!N II%&N
1 beg wo preseai the following Reports
of ge Pu Accounts Comiitiee :—

1) Second Report on pu
. 9 and 10 of the Report of the

CECEMBER 22, 1977

(2)

(3)

4)

(s}

{6)

(7

[
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GnmpuoLIer and Auditor General
of India for the year 1974-75.
Union Government (Defenae Ser-

wice).

Eltblund: nwth“
e

Indn for the year 1973-74

I.Ilninu Government (Civil ul_.-

Twenty-first Reporton

51 of the Report of Comp-

Todie for the year rorers,
 lor [l =

Union Gmmmy:' 9{? o J

relating to Roctlement of

Ex-Servicemen mear Seijosa.

Twenty-fourth Report on Pars-
grapha ld;::l“ o ll&cadw‘-y Ex-
M M um

of the Comptroller and ﬂm(
General of [

1974-75, Uniop  Government
antltny
Thirty-first Report on  Action
taken by Government on the
recommendations of the Com-
mittee contained in their Two
Hundred and Fourth Report
(Fifth Lok Sabha) zr!lt.int to
E ion of Srin Tel

Exchange.
Thirty-third R, on para-

cport
ph 33 of the llqmn of the
F‘:mpndlu and Auditor General
o-f lodia for the year 19
Gowernment (Clvil)
rrJl.un; to Haldia Dock Project.

Thirty-sixth Report on Action
Taken by Government om the
recommendations of the Comni-
tter contained in their Hundred
and Fifvv-cighth Report (Fifth
Lok Sabba) relating to Irregular
Release of Woollen Garments
under o misdeclaration as Rags.

Fuorty-first  Report on  Action
Taken by Gowernmcot on the
recommendations of the Com-
mittee contained in their Hundred

and hey-first llcporl Filth
Lok ﬁhn relating to émﬂ-
f.ewr Agricultural  Production

rogramme.

Forty-second Reporton  Action
Taken by Government oa the
recommendations of the Com-
mittee contained in their Two
Hundred and Tenth Report



165 Committee on Gout. PAUSA 1, 1889 (SAKA) 166

Asrurances Report

(Fifth Lok Sabha) on Naval
Dockyard Expansion Scheme—
Ministry of Defence.

(10} Forry-seventh Report on Action
Taken by Government on_the
recommendations of the Com-
mittee contained in their Two
Hundred and Ninth Report
srmh Lok .thhn] relating 1o

(11} Fificth Report on Action Taken
by Governmeni on the recom-
mendations of the Committee
contained in their Hundred and
Seventy-third Report (Fifth Lok
Sabba) rclating to Directorate
of Advertising and Visual Publi-
city.

293 12 s

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESO-
LUTIONS °

wit win  mwx wef {m]
I to present  the Tenth Report of
tlbcanm:ime on Private Memben'
Bills and Resolutions.

COMMITTEFE ON SUBORDINATE
LEGISLATION

Fooutn ReronT

SHRI SOMNATH CHATTER]JEE
{ Jadavpur) : 1 beg to present the Fourth
Report of the Commitree on Subordinate
Legislation.

COMMITIEE ON GOVERNMENT
ASSURANCES

Finer Rerort
SHRI YAGYA DUTT SHARMA
{Gprdaspar) : I beg to present the Fini

Repart of the Committee on Government
Anurances.

—_—

1313 hrs,

RUCT-

*PUBLIC SECTOR IRON AND

TEEL COMPANIES (

LBINT-L AND MISCELLANE

'ROVISIONS BILL

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK) :
+to move for leave to introduce a

Bill to provide for restructuring of the
iron and steel companies in the public
sector 30 s to secure better management
and greater cfficiency in their working
and for matters comnected therewith
or incidental thereto.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce
a Bill to provide for restructuring
of the iron and steel companies
in the public scctor 50 as 1o
sccure better management and
greater cfficiency in their working
and for matters connected there-
with or incidental thersto.”

SHRI C. M. STEPHEN (Idukki} :
Sir, I oppese the introduction of this
Bill an rwo E:’"“d‘ one techaical and
ﬂnh other sy tlmi‘:“ Coming lﬁ ﬂ‘bl‘:
techalcal e ¢ going thro
the Bill T ﬁmem are certain pmvmlgu
which provide for delegation of power,
eg. power to alter the conditions of

remove difficultion, power to alter the
lhm structure of the :ompnm by

i These, o me,
are delegatary m but 1 ﬁnd there is
no mmur-n:{n?nu attached to the Bill
which gives details of the powers of
delegation contemplated or incorporated
in the Bill, which iv onc of the mandatory
provisions.

Then, this Bill provides for taking over
of certain companies : it is nol  exactly
taking over, hut companies which are
today under the management of SAIL
will become independent companies,
direetly under the control of the Ministev.
But there i1 no financial memorandum.
1 do not know. T would like to get some
light on this point. Is it the contention
of the Minister that when these com-
nanies, which were being man by
SAIL 30 fur, will he taken over the
Ministry, there will be no additional
expenditure, no sdditional staff. nothing
of that sort ? Appareatly, it will involve
an additional expenditure, in which casc
there should be a financial memorandum,

*?ylish:l in Gz of lodia Bewrasediaary

Pare 1F Section 2 dawed 28-12-77.
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or they should say that there is no financial
expenditure. Neither of thesc memoran-
randa is appended to this Bill. Therefore,
the Bill as presented to the House is
defective on the technical ground I am
wimng out, which of course can be
ractified with your permimion. He can
aubsequently do it. 1 am pointing it cut
so that the Minister may look imto it

Then 1 come 10 the subatantial ground.
Iwant to draw the attention of the
Members on both sides, irrespective of
partv affiliation, that this Bill represents
a mijor deviaton from a vilal pelicy
in sn extremely vital area of navonal
inter Sweel production is an arca
vital interest for us. We know the past
history upto 1962. Although we had the
steel plantis at Durgapur, Bhilai and
Rourkela, production remained stagnant
around 4 million toone. A committes
was sppointed, it went into the struct-
uring of it, it produced certaia proposala
and those proposals resylted in the for-
mation of SAIL. The idea was that
these companies together and the com-
panies dealing with the inputs, namely,
designing, comiraction, coal supply.
they will all come under SAIL o that
there can be coordination. The manufact-
wring concertus need not go to the Ministry
or other people, they have nothing 1o
worry about, the supply of the inpuw
will be the concern of SAIL. That sor
of arrangement was brought about. The
result w;: that in 1973-74 Pproduction
went up by 19 per cent. I 1974-75 0t
went up further and in 3 u-ﬁat?ﬁﬁnhﬂ-
As against the 1973 figure, today our
production has almost doubled as a
result of this streamlining.

There is one clement in this Bill which
i qduuml-nd another element which
s abeal ]

is . The |
element ia that the different steel plants
which are autonomous units now under
separate m ments are 1o be brought
under a lin;[e management so  that
sufbeient coordination takes places. This
is welcome.

the other hand, & very d rous
minﬁ is mow being done. The NEDU
MEKON, the refractory, HSIL—all these
companies which are today under SAIL,
looked after by SAIL, are now being takea
apart and put directly under the Ministry.
According 1o me this is & very mischie-
vous move which will be disastrous in
the matter of the totality of our preduction.
We will go into the exact reason for this
at the consideration mage.

We are todayi o a position of com-
prting with + craational concerns.
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M.R;!{EPBAKEPL: Will thar mot be
more vant time of ideri.
e Bl # t the e ol considenng

SHRI C. M. STEPHEN : We were

today and ﬂwli%‘iml to the cxtent
of Rs. 400 crorcs. This is becawse of the
streamlining. But the reverse gear is going
to be applied now. If these arems arc
going to be put directly under the bure-
sucratic maghinery, corruption will be
rampant, things will become difficult,
ca-ordination will collapec, our compe-
tition overseas with the Germans

the Japanese in particular will become
casily affected, and we will be pushed
back. This will be the result.

For example, thin is very widely known
that in the NMDC there i an  area
known as Babubegan which was investi-
gated for iron orc—everywhere, when

take over, investigation wakes place
for which about Rs. g erores, I understand,
was spent NMDC. Now it is repocted
widely, d tiops are coming,
that this particular thing in #sught io
be handed over to Chowgule. Many
mm iloar. I this ﬂu‘){li:tnmt

owgules get wil i

thc‘ad\gnuﬁ E{ R?’Eym whi?::
spent for 1 purpasc of prospecting.
5o, it is & move against the public oﬂ'::r.
againat & very vilal area, where we will
be_wiped out in the internationad field.
So, I would like to know what the palicy
of the Government is,

1 find dismemberment of SAIL, dis-
il of CSIR, di e

aof S h Tent in
the matter of recruitment by the nationa.
lised banks. here di-am’u
in taki w the point Beinteg-
rnim.m a major adverse revemal
of a nationsl policy which will affect
our sell-sufficiency, which will make ws
subordinate to international cariels, a
major reversal of a policy which has
proved to be beneficial. I, therefore,
oppme the inwroduction of this Bill.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) : Sir,
I dio not wish to have a lengthy discussion.
That will come at the consideration
stage. But for the benefit of the hen.
Memder who has raised eeriain objections,
let me first inform him that there is no
need for a financial satement becaus
there would be no expenditure involved
from the Corsclidated Fund of India

Secondly, with the steel companies
or steel fmcrories comstruction in over
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two coming to an end, the Hindu-
stan ‘§I7e¢| works Construction Lid. would
undertake several other works not connec-
ted with mteel. In fact, they are already
engaged in more work not connected
with ateel than with sieel. in steel Plants

will have to wind up from there. We
are looking for foreign partmers fc\l'_l:_hm

to take work in third

PAUSA 1, 1809 (SAKA)
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The hon. Member has agreed to the
major thing and that is the integration
of the steel plants, The belding company
idea was started by my predecessar, Mr.
Kumaramangalam, I am only taking
it up to a final stage of making one com-

any. It is not a part of the Ministry,

t will be a separate company. Instead
of & holding company, it will be an ownin,

the purpose of putting that mpqn{
as an appendage or a part of the stee
pants will not be beneficialto the cons-
truction company which employs & large
number of people and which has to find
uodll both inside India and outide
India.

SHRI C. M. STEPHEN : And help
the Dastur & Co.

SHRIVAYALAR RAVI (Chirayinkil):
Wny encourage the Dastur & Co.?

SHRI BIJU PATNAIK : I am talking
of construction works. The Dastur &
Co. i not & comstruction company.

SHRI VAYALAR RAVI: It is a
devinging company.

SHRI BIJU PATNAIK : The HSCL
% & contracting company; it is & construe-
tion company.

Then, the MECON are a design and
i This i

P with full’ autherity to
with the production of steel.

The NMDC, the major supplier of
iron ore to the steel plane, is being sepa-
rated from there to make it a caplive
mine of the steel plant. It will come under
SAIL. So, the hon. Member need net
have any fear that this company is being
taken away by some bureaucrat or an

i

them other non-ferrows areas, like, abu-
minium, chrome, fin, manganese and
whatever other things come in other
non-ferrous areas alio. They have goi
also to develop a consultation serviee
became we get dcmn.dmgm various
d f ies b0 i

service from bere for mine plann'mv:
2 is called, in which we have a certain
amount of weaknels, We have to build
that up

These are the various considerations.
It will only inerease the effciency of the
entire thing. 1 would request the hon.
Member not to raise his objection to the

i
also taking work in internacional market,
like, in Nigeria and other countries.
It 1 taking a large number of work for
steel plants. All over the world, the
designing companies, the devign consul-
tants, are separated from the produci
companies. They have then a great viabi-
liey. It is so n]‘i the world over. They
arr supposed to be an  independent
auhiority, like a judicial authoriry. They
taks a designing contract and they do
it. If they are a part of the producing
company, then it will have an adverse
effect. If the steel planu do not come
up rapidly, then MECON will have
hardly any work in India. Therefore,
they have got to look forward to works
outide India. [ am happy to say that
I will be able to give them a lot of work
in the third eountries. It is for this resson
that MECON has been made an indepen-
dent authority.

Similarly, shout refractories, first they
were captive ies. Now, they are
expandil i!lallerl. Tzhc larges
plant Ui'l?hc at Bhilai ivelf. But a separate
company outtide the SAIL is thought
of because it is to sell a large part of
it produces oumide steel group itell

of this Bill.

SHRI C. M. STEPHEN : The point
1 was rmaking was this: here was a
particular g:n? tried in the course of
three years found to be absclutely
beneficial in this result... ..

MR. SPEAKER : You can raism it
during the debate.

SHRI C. M. STEPHEN : Why then
did you Bnd it neescessary to have a
different set-up 7 1 would aso like to
e enlightened., , . . {Faterruptions].

MR. SPEAKER: Not now. There isa
stage for it, later, when you can raise it.

The question is :

“That leave be granted to introduce
a Bill to provide for restructuring

of the iron and steel companics
in the public sector so as to
secure 'h;ingr mgn-ﬁpenl and

ater efficiency in their working
E:ifc mutters connected therein
or incidental thereto.”

The mation was adopiod.
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SHRI Bg‘U PATNAIK : Sir, 1 intro-
duce # the Bill.

13 a5 hrs.
RE : QUESTION OF PREVILEGE

aeng wEeT, ¥ wTIRT sy w223
Ft s femr Srgar § 1 A F st
fer anh & fawrs firfeds Fw
fear &, 9wk art & o wgw ax &
fF %A 1@ gy &1  frmdre fea
I— uwddl ¥ AqAs ¥ & fam ooy

aw g aorr & fe oaw axw &,

AT T ATET WY AT &)

MR. SPEAKER : You yoursclf told
me that you would produce additiona
material which yw have got. Again you

want 1o raisc it..

SHRI EANWAR LAL GUPTA : I
have given every detail w you.

MR, SPEAKER : Merely your giving
is oot sufficient. I have to look into it.

x3' 26 hora.
ELECTION LAWS (AMENDMENT)
BILL**

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFA [‘EHRI
SHANTI BHUSHAN) : Sir, I beg 1o
move for leave to intradues & Bill further

to amend the Representation of the hople
Act, 1951 and the Iodian Penal God:

MR. SPEAKER : The question is:
““That Jeave be grapted to introduce
a Bill fun
Representation of the People
Act, 1951, and the Indian Penal
Code.”
The mation was adepied,

SHRI SHANTI BHUSHAN : Sir, I
{utroduce the Bill.
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1y ol krs,
[Mr. Depurv-Sezaxes in the Chair]
13 a8 hrs.
MATTERS UNDER RULE g77
MR. DEPUTY-SPEAKER : Mattens

under Rule g77. Mr. Ram Gopal Beddy,
He ia oot here..

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore) : Sir, 1 want to
make & submision,

sitwrfx qorw W (s T
wsm wgtw, 44 WrEm a7 ¥
wHIT WA AR W e d9 F fan
o Afew frar o faree oraTa wat
e AT AET £ )

MR. DEPUTY-SPEAKER : Ifthe Mi-

nister wans to reply, be can inform the-
tomarrow.

Speaker and reply

wiht o AR 8 e s
®r (ot fear ar oo St e
# frmrf 37 & fag &% | a7 &
14 ari|m #t Fgr a7 ) fawe fae
fafreT o 7 o ST AT &
ot wft firmr 2

MR. DEPUTY-SPEAKER : Under
rule 377, if the Minister wants to reply,
be has pot informed the Speaker. If he

want to reply, be can inform the Speaker
and reply tomorrow, if he wanwm.

e ot afare v s
(st aw arw) e WG,
T fReft =T T AT wwEn A
freft i & 1§ A Ja= w g
AT A Ffag A g A
¥ ware 2 & f dwT @ F

T WETNw . Ad AR, 377 %
o o & i e g

*lntroduced with the dati

of the Praident.

ssPyublisbed in Gazette of India Extraordinary Part 1I, Section 2 dated a2-12-77.
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off v AR ¢ & mEW owET
oTET A w, Afew § agar S
fe & ot ama 71 w27 & feamr =
TETE ... a2

MR.DEPUTY SPEAKER: The Mini-
ster can reply tomorrow. We will seod
him the extract of what the hon. Member
said the other day.

SHRIMATI PARVATHI KRISH-
MAN : Sir, [ want to make u submission.
The time ailotted for the Resolution about
the recommendations of the Railway
Ceonvention Committee it only one hour.

MR. DEPUTY-SPEAKER : When we
take wp that Resolution. you can make
that submimion.

{i) FAnURE TO INCREASE THE PRICT
or Sycar (aNe

it e wwE (9IET)
Tt 3w § ¥09 aw FOT A o
i & qr fadkt #7 § 1 ZEId
¥ 253 AT faF 2 B we

113331
inagiﬁiﬁ
3’55 ] 4 -
1319374
533

3
"
Fa

143
34
i=
1

FAUSA 1, 1808 (SAKA) Rule

st &1 85 w0 & gE 255 fow
i w1 & ow § ) Afew oww

%
%
1
3

44%
q-%
14 %
ﬂg%
AL

g

EE
E
14

-
o
=

aan
11
d

i

pt
3
|
A
1
A
o
|

# e owTER
T ET faur marg
385 70T ¥ g2 o
wifeel #1 oRTEw g@Et & &
i AW & aw & A qqmr k)
|7 T gEATh & ot eR eR Ianr-
sfa d st a gr Al draf ) Iww
W ot i AT qvETRS TEE At

]

5
1

;4341
+3

TTM AMIT g 91 | 39 feRrw
OAATC 1948-49 ¥ 2t W™y wAAAT
famr ar o 32 W oww T
w fogre an & war ar o Wfea
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{ 7 Trardt walt]
W Ty % oaw B owd e
¥ ¥ 2w ¥ feam w1 femm am
62 wfro g o1 Ay WA w2 WY
43 gf ® Ao &

|

qwFe F1 Fg1 & e W e
miEsi 1 9=y & w §, W mF
Rt § ) faddw §
74 91wt @ foid g
St ng aw afen s o g
A 1970-71 ¥ 0.2 Whww gar
1971-72 & 7.5 sfaws gwr
1972-73 & 15.7 whrwa gur
1973-74 ¥ 10.8 Wiawx gur
gz 1974-75 # 9.3 whwa

2
|

i

p T DT

g e w1 afy T wH A
%9 gk ww & e fear o
f& ot ¥ g sx far am
W g g ¥ # ot W formiy
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3 Te fFt WAT fad a1 w7 T9g
wgi & Fr fransi &1 it &1 2 15

e 7 faaran mwk 1 oy T wf
rit L

ot
wrfgy arfe xg feami L
T e T w0 o e, o
g 2 { e a7 & geadrd ¥ A
o, ww gwar ar wf f& Oy e
Frm Fadwi &, w9% o1 ™ 8 %o
sf1 feee qawse am ot ST
afazi § fas qr @ Fww W 10
Te §1 29T 1 gW A IAY feowA
oW A W IAR IA, A qreeT

1

FAZ ¥T B o Nfa frwzm 3 nani
cfae gard wiw g fr wad agir
arf FeTd o o st ¥ 9o ¥
G TWE A we § 1 gud am oy
fe wa qr w1 oW @w £
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wFTET, R W W Avem
¥y T AAT F FAE gARC ) AT
w1 § f g %519 walfn @i
i fe g AW as 96 am
‘Fadi @ mag) Aamw § 5 ow
15 ST A@m oset D @@ &
o g1 ax § a sy @A v wawm
fear & fF 85 W wAW T
W 5 w0 fewr St AT 7 geihg
WIATH 9T TETEA TAET AT FCAT
mifgr W = F T aE an
wifgg |

INN AEtew : 5T F, g7 TEA E
iy ifa

(i) MuawavaceMenT v THE  CMLL
L1o. ano Eastemn Mavcanisz axo
Minerars Lro.. Dowcnaxen, Bisan

it Qrmrw gy waf (W)
A gy, & w9q &wW w1 A
difrs @R @ oowE s ¥

~ FefET &, 459 ¥ @Ey Ta qgAr
§ wifs fret i W fa
o fafwez g Pemmw ams
et fafeer s B R g
ait & frmdimiz @ mm 8 Faek

PAUSA 1, 1809 (SAKA)

N o s g ww faegr o
afeqm g1 of @ W wwE wTow
4,000 9957 g6 7 @ § WK 13
mogdl ot 7 g TR & ) 4,000
wagdl & wifeEi #1 faerec gz
HET 50,000 7% AT § FT HFwTI
%1 e & ag e &R ArEgar
£ fe ag & 30, 40 F0F w7 www
frfs g7 & 1 98 ©F e awr
o § Wt owEw g uT favr ¥
fomma & 1 0@ T A ET -
drt wfte E wer &, e gl
fwefai gardem , wwTw, B,
ww, frddg ¥ & 1w & wwivw
feet W FwweT F 9 § 1 oW
FuAT ¥ 1960 ¥ wifwEr w¥ &
dar war A fewr § 9w womed
& feemr Wt & i ¥ W feem
ot & &g ft 'mg 1975 ¥ i aw
gl W A ot g femm oman g
Mt 45 A s=Y & ove
CURCUE SR G SRl O
w0 #t feafa & w1 1@ F4



afy FoTT &) afewgy #T & 3
Tl # T o g oA ded
g § e &M owEl A @
MG ® SEO W O OUeE
T W $e AW ) wwE Wy
i;mﬂm_iﬁaﬁw
1

&5 el wgem w1 27 wEw,
1877 =1 UF dEram W faEwT
Faam wr, Hfew wodt @ 28 o Fgamy
T s ¢ W T § A e 6T s
Wi femmar @ & ot ™ #0%
s g fear W @ 4,000 WART
gt W AR 4 6 oF faw
feafe smw grity
(ili} REroRTED NEWSABOLT WRONGFUL

conrivexent or Mr. Jusnee 5. K.
VERMA BY THE MANACENENT OF

. Swanesut POLVTEX LTD, GHAZ1a-
BAD

3 d
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oft Oy AT (SEET) @ IE
wgrey, % o g Wi A W
a5 v f | KR gy A ag o e
7 i wivw o fadt o wr &
fiear o, AfeT T wgATT AT A
T 377 ¥ T fomr wmr o

R arfede o faer § @ aTe-
frs arT fare W § ) ow R
F1ew firer § wmowt e & e s Al
F T WA H T AT T TG T AR
¥ oAt 13 wogdl ®F IW WA
U & W AR TEY A R,
o sErEERT W 1@ 3, @R TS -
T T AT AT E gt
vt 1 og A7 AAT § #@iw &, 4 wewe
W A ¥ oA T g 8w R
T FW w oW wr g )

ot w1zw fam & 8 gwy woEw
&1 wgfF gm T ArEr @R
Sfrdeg i, 9t i & & o
o #arom s & oFe g @
e e aTge qofafa &t & &
afe Tt & ot @ e § ) ww wiE
&Y FORTC of, aF W agE qEaT T
S ST FTRTT & a9 AT arneET
&
fgrgeara &1 Tak aYT RW AT F
W & T W Fhew s s
A A AT § ST qer
& 1 T A1 st rw doe i aw
ot ¥ TAE 14 WrE WOE I
qifwden mfsgraig & § | 99F wow
e Wy # ot N At sy far
¥ ok W9 99R 2200 §, Wiew @
et avg & Y 99 9T weaT T §2
d

e g ¥
qft mErT ¥ wOw wwr
dam swgfar ww  dow

%54
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T T F R, W A g W
&t s afeg fl'![ﬁn*e!’lﬁ
Y WEGEET F7 & v wg omgy |
g 6 A ) Al A AN e
wogfear & wTgT & qAF 0 T
T A ¥ 9 uw avesw § oaw
%7 feay, WY A 9T w agi vwr oA
TOEEEd Wad I 9y &, =
o # e A ) AEE e e WX
Fawzt wfe v et A w0
o femd i hew 51 ek 1
o a2 TaT A, afew o oamh
o & ek &) el wr g | o i
fedl g & 8 ¥ red ¥ fower
wT Wt W IR o e fr,
afewr wYf s o gt

Tg qgA @i wear § fe o
el frgeas W oEw & ad Wi s
e T T g1, I% ark 6T aw
T T T, Afew o syl
AT aTwAE g AT 3w & faamm
w1§ el A ) a | w R fE
qlﬂfoﬁcﬂn !‘I’fﬁ, Woﬂrﬁotﬁu
oe faer waem & oY SART AT
g omr e

w12 fae # wiE g AT
T A & aoa wte geed i dife
&1 2 ad & o awg 9T AT TR
ﬁiﬂfﬁ&ltﬂfaﬂaﬂnm{n!ﬁ
wfgerr o dimros sggfa & sm
fira g & e Wiy W wE ¥ o
&T fa 3o & 1 & fawr samew i
7Y WAWE ¥ U wOAT ST
iFmemmofmfra?
T AT A AT Feg A g e
foet i wat ¥ §, agr ¥ W guTe
gl & wfra & oqw § A
frarom wwgfar o arie o e
wiks ¥ S7odT 9w wTET A i
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T TG gu f ;R A A i
Ife qawr o o @ @, W oA
T FY A T e g

T W FHTT A WARGET, 1977
¥ d W ¥ weinan fefac 9
e fra e @t F oF w0z O
 Fhrw & @ qifedem & fE
Wt v T fad, wfe = 3= WX
HIETT T W TN TAZL wT A0
THAT AT HE | Teg wrhe Fe FTo
sfe w1 WEEW 7 A & wrew 3w
STV GO FA RAC H YOO A AR AT
L A

%5 forg & wg wwar g froww
L 7 Ot ot ¥ &7 W, qeI
= AWy reely w T ar A
drarow swgfoar % qry frdy g £,
Fg we | &, Wiw wIE gure aagl
# S & | Far ¥ el F
g &Y mawe = &) I wTEE
Wmmﬂfmﬁﬂnﬁoﬂn
ko %ﬁmtm;wgﬁw
& fabr gu # o'x widw geee & qow
# el a51 ¢ &, 99 & faars FrATdr
¥ AT | W FAGT GORTL & W
* am Wt g wfer @ aeeaat
e oo wrfe dYe, fawr dmrw
NTLETHT HaTam TE (A€ TS
A TR E | ¥ I g e
wart ¥ faega wmm 2 fi o wfew
=1 froam fed s F anv # wrdagl
wii Tt g

(iv) Fme accipent v Samackar OFrice,
BAY

SHRI P. RAJAGOPAL NAIDL
[C&mom] Sir.  recently four  persers
died becausc of the fire accident in
Samachar Office in Bombay., You know
that there are so many accidents in rail-
ways ; there are so many stabbings in



183 Matters under

[Shri P. Rajgopal Naidu]
Ambawnadors’ Offices and there is so much
ofsabotage in the cauntry. Many people
suspectthat tiisis alw asabotage.

Government has not given the details
with regard to the recent fire accident.
Goveramnt has als not  said anything
about the help given to the {amilies of
victims, whedier compensation was given
or not, Itis creating ascare’in the country.
Ualess Government takes stern  measurcs
to put down all this violence it will create
confusion jn the country. Thedlore, I
régasai the goveroment 16 investigate ioto
the matter and let the House kmow about
the details.

{v, FAILUZETO CIVEQITIZENHIF RIGHTY
TO REFJOEES WHO caME TO Dnoas
ArTER 1970 Inpo-Pax Wan
ot Wy ewre wret (T C

IIA WErEA, ¥ W T wqw wy

& WA § Fag w0 @ W A

T3a Tge {1 wrfgg w 9g e

i Adt &, feg ow Tofim waT )

1371 & fggrme Wit wifesm &

az ¥ a4aq fasg o Txo € daw

T TEA AR AT I G I gAY AT

F1 Ty @arar | § 34 g9 TiAd w1 ¥

WL WA F, IW A9w FA gATT E

aifeeta o srwrs w6 o ot At

TE TEFT S Al ar fE wyw b oy

Aamwigm i ara s ot £ 1

qifee & "o @ AW 37 afet

¥ 9% e TAd fag ¥ Frov g

AT £1 ¥ wifwere €1 0w s

Fasagini afome mgmiwgma

W1 gaR gAT TN FARE § ow g

W 47 F1 @A §T E agh A A1 @1

& ==Fi7 wror €1 &7 ¥ Trew @

a1 gAY W § afeera @ AR

@ aF I A R —ar A AT

WA AT EMO WA AT F AT IATC

firg orrdy, e & figgmamr 3 o wm

I KT {7 AT WTHT ATH ¥ | WA

I am wedw g § ) g aneed

g & 5 ara 3w & afedi ¥ @
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# fag Zdy dex & o v el ¥
T WRTT §, Hfe 3T & e o ae
a@l, % ¥ Al ot gaTt darew A
T T e wraw & fag 2 @ el
fag | way T /Y w98 ¥ wY Rew W=
geaTd 7 200 ™Id § A1 W€ aTH WY
T ot wff ax aAr A o E
T AT W TAdr I W e
¥ WTI AX T WE E1OTE | AT WA
A& WA ¥ fag w1 awrT i R
T % fg o i wod faed R ellT
T w1 15 ™Y faad B A
18§ wrx ®7 "k & FAwr § ow=r
=t A o frafg s o &1 99
ww=t w1 qu e 43, ag ot g
#rr ) Fww 50 w90 I8 famdy o
wrvad %1 w95 § fo v 39 d A
weorragt & #09 ¥ e ® 9% 91
o omr A w6 Ak # 4 gf mafadt
mufmre i gt adn?
I % qm & F fac dar A 9
TAr fopaly ¥ frq wd< o5 my )
gw rwiqafad dama R fEwa i sq
forads dt a2 w47 I | [ R
ug g1 ¢ fr afetsas w9y
b omordmd ? o w ot At ot ot
e o1 gaTdr WTE £ B 4% wTR
w01 % oy f I8 I LT AT W
aft afl, W@ g @ faw |
¢y A, oF AamirEa w1 afesTe
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PARISTAN REFUCEE Wi MEX PROM Maxa
Caur

SHRI SAMAR GUHA (Contai® :
Sir, I want to draw the atiention of 1he
House through you to a very shocking
and at the same time shameful affair that
has been reported to the Chief Miniter
of West Bengal by a delegation of MLAs
whowere sent to Mana camp, Deoli camp
and other different eamps where the
former East Pakistan refugees have bern
rotting fer pericds ranging frem 7 to 15
years, Recentdy a group of MLAs wa
sent  there to gee the condition of the
refugees in those camps. On the b,
they and alio 1 13 of 1hose refugee
campa have made a representation te the
Chief Minister of West Bengal wherein
they have said that about 10,000 girls and
women have been taken away from the
Mana camp and other camps alio and
sold outside.

SHRI SHYAM NANDAN MISHRA
(Bepusarail @ What are the authorities
doing ?

SHRI SAMAR GUHA : There
are serious con plain’s against the authori.
ties. The girls and women have been
subjected to shameful behaviour, There
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arc reports against the police alao that
some of the girls were taken away and
atrocities commitied on them. You will
remember, I raised this matter of the rotling
conditiona in which the relugees life in
different camps for 7 o 15 years, 1,306,000
former East  Pakistan™ refugees  have
been kept by the Government deli-
berately in Mana and other camps, from

where it is very difficultfor them to come
here and get any information whatsoever,
m;l cannot c?lmlrmu:i;dl:f cities and make
complaints.  All ki FEparts agains
the employees and some other agencie are
aso coming again and again, The
Minister for Rehabilitation i3 pot here.,
Twant tomake a humble sggestion through
you to the Minister that he may make a
statement on this matter. The report
has come out in Anands Barar Patrika of
18th December and ithas been submiteed
by reporuible peryona who visited  the
camps, I wo humbly request the
minuster to enquire into the matter about
the behaviour meted out, by the government
employees and awo many other agencits
working there to the refugees who have
been kept in Mana camp, Deoli camp and
other  campe in  Dandakaranya. An
enquiry should be made and & repore
prosented here.  The conditions in which
the refugres are living are almost at asub-
buman level. A tram of Members
of Parliament should visit these rifugee
camps and make a report to the Governe
ment about their condition and also the
;I!icy in regard to their rehabiljration.
ese refugees who met the Chiel Minister
of West Bengal made an appeal that they
want to go to Andamans. ather
day when I raised the matter, the minisier
anid, they will not be sent (o Andamans.
Almost everysession I have been bringing
this matter to the attention of the House.
The Government promised  that ibey
will be sent to Andamans, but the
Minister said the other day that they
will not  be sent to Andamans. The
arcas have been cleared there and these
refugees want to go theye, [ would
again humbly submit, let the  muniseer
make an equiry about this rrport that
hag come out. Alse, lethim send a weamef
Members of Parliament to  these refugee
campd to see the conditions there and
make a report and alw submit a report
about the licy and programme for
their re habilitation.

STATEMENT RE : APPOINTMENT BY
INDIAN RED CROSS ‘OCIETY OF
OFFICIALS ON A COMMI'TTEE TO
DISTRIBUTE RELIEF MATERIALS

ameg ot afoert T W
(ot owomerre) o oofer, 24 99,
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RESOLUTION RE. FIRST REPORT
OF THE RAILWAY CONVENTION
COMMITTEE

THE MINISTER OF RAILWAYS o
{(FROF. MADHU DAKNDAVATE! :
Sir, 1 beg to move :

“That this House approves the res '
commendations made in paras 5, F, 7, 11,
tF, 17 an 18 contained in the First Report
ol the Committee appointed to review the
rate of dividend payable by the Railway
underaking to General Revenues as well
a1 other ancillary matters in connection
with the Railwav Finance and General
Finance which was presented to Parlia-
ment ot the 17th November, 1977,

“That this House further dircets that the =
action t1skea by Government on the
recommendatiens made in this Report,
should be reporied to the Commitiee”. *

Sir, by a resolution pased by Parlia-
ment on lhc r5th January, 1976 in the
Fifth Sabha  and on  2o-1-76
in l.heRl 'ya Sabha, the recommendations
conlmré in parms 4, 5, 15, 15, 17 and 23
of the Elwcnl‘h Report of the I'hllwl\r
Cai

1973, in the mater of dividend ;nynblp
by the Railway undertaking 1o General
Revenues as well as  ancillary matiers in
ronnection with the Railway Finznece
and General Finance, were approved by
Parliameni  with the Ferther direction
that the action taken by the Government
on the other recommendatioms made in
that Report, as well a2 in the Eighth and
Ninth Reporu, should be reported o the
said Committee. The sction taken on
these reports has been duly advised 10 that
Committee.

The recammendations made in the
Flevenih Repari af the Railway Convention
Commiitee, a1 approved hy ~Parliameni,
determined the rate of dividend pay
by the Railway undertaking to Gencral
Revenues and other  ancillary matters in
respect of the financial year 1976-77.

With the disolution of the Fifth Tok
Sabha, the Railway Convention Commit=
tee conatituted in 1975 became functer
afficie. On the constitution of the Sixdh
Lok Sabha , 3 resolution was passcd by
this House on 2nd .Augulr, 1977 and by the
Rajya Sabha on L, 1977 cansti-
ruting & new Rai wsy ention Come
mmu. consisting of 12 members from the

l.ok Sabha membens from the
Rajva Sabha. As the recommendations
of this Committee in the matter of
dividend payable by the Railway under-
taking to General Revenues and other
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aocillary mattens  duly  approved by

Parliament in respect of the  current

Bnancial year [:gn 781 were not available
at that time, budger entimates  were

framed on |$e basis of the arrangements

approved by Parliament in respect of the

financial year 197G-77.

In their Fimt Report, the Railway
Convepticn Comsittee, 1977,  have
recommended that the fnancial arrange-
ments between the Railway undertaking
#and General Revenues in the matter of
dividend payable and other  ancillary
matiers, & approved by the Fifth Lok
Sabha in respect of the fnancial ar
1g76-77, may be continucd in respectof the
current financial year {1977-78)  and the
oext financial year [1g78-79)  abao,

A~ obwerved by the Committer, dunn;
the year 1976-77 the finaocial
manceof the railways registereda  mar-
ked improvement over the previows
two years. The Committee have alwo
noted with gratification thar the budget
cumates  presentcd by me in June,
1977 for the year 1977-78 eavia a net
surplas of R.:."u' ;gmm as :r;nll the
met surplus of Rs. 26745 crores projected
in the interim budget presented me
in Mareh, 1977. 1am happy to say that
during the period April-October 1077,
the Railwapm' garnmp have shown afurhter
improvement, in that our groas carnings
are R«. Rg-3 crorca more than the earn-
ings for the correwponding iod Jast
year and the net working retults are alw
better that the budget proporiion for the
current year by about Ra 50 eros.

4+ the Coavention Committee have
puinted out in their Report under consi-
deration, the Railwavy' indebiedness o
the Geaeral Revenues under the Develop-
ment Fund and the Revenwe Reserve
Fund continue to be sabatantial not with
standi I||r marked improvement  in
the Railway® financial performance. 1
agree with the ohervaton of the Con-
wvention Committec. it would need server.
of sustained eFort on the
milwavy to wipe our these lial .
Tt shall. however, he the constant endea-
wvour of the Railwav underiaking to aug-
ment the earningy and 1o keep the
working  expensss under awrict cheek in
order that the loans taken from the General
Exrhequer  mav be repaid as guickly
s possible.

With thewe few words, I rommends the
resolution  for the consideration of this
House. Before [ sit down. [ would like
to exprems mav graefu]  thanks o the
Chairman and other Memben of the
Coavention Commitiee for the ardous labour
wunhertaken by them. for their sympathetic
coatideration of the Railway' problems

3092 L.S.—7

Convention
Committee (Res.)
lnd for the apedition with which M

lised their rec
ﬂm regard for the years 1977-78 md
1978-79.

MR. DEPUTY SPEAKER : Resolu-
tion moved :

“That lJul House _qpproves the re-

23 8, 6, 7, 11
e Firnt Report
review the

Committer ed to
rate ofdlvﬂcndﬁpwlbl: by ll:e Railway
undertaking to Revenues as well
as other ancillary matters in connection
with the Railway Finance and General
Finance which was presented to Parlia-
ment on the 1yth November, 1977.

That this Houwse further directs that
the action taken by Government on the
other recommendations made in  this
Report, should be reported to the Com-
mitiee.""

Shri Mobd. Shafi Qurethi.
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wog ¥ ¢ dm fe A o W
wAT & W WX I aga ot g mr
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PROF. MADHU DAXDAVATE :
We have accpeted their demand’s  and
they are saitsficd and have withdrawn
thewr strike.
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SHRI M. KALYANASUNDRAM
{Tiruchirapallil: Reforr [ begin oy
. may | kaow one thing? As
pwmn--l bv the hon. Railway Minister
the other dav, hi: stawement on the ros-
tructuring of the Rilwav Board can abo
b+ waken up (o discuwion tog=ther with
this rrolution 3+ that w- may discus
Jbath twgrrher,  Is than the pwition, Sir?

PROF. MADHU DANDAVATE:
In the other Hose, members who parti-
cipate ] ref=—ed w the restructaning abo.

SHRT M. K \LY ANVASUNDRAM:
1 should abo join the Rallway Miniter
in thasking the Railway Conveation
Commieeee  for their maidea report.
09 wird abiut the Convention Coms
mittse joell before 1 proceed (arther,
B=lore 9yt th= function of the Raltway
Convention  Commnittee was  limited
. seatling the fnances to b appro-
priated to the general revenues. During
the past 67 vears, the seope and fune-
I -of the I.lllmg Gonvention. Com-
m have eilarge They are func-
tioning move o |ow 28 & waich dog on the
-functioning of the railway sdministration,
it fAnances, it method of working, etc.
T think this shousd be kept up and the
Railway Convention Commitier may be
made a Standing Commites and ant as
an annaal € nnivtee. Ifthere iy a chaggr,
-theve will b= a0 eontmany, 1 thidk
for two vears one committer should be
allowed o function.  This should be con-
sidered by the Speaker and ado by the
Railway Minister.

With regarfl 1o the recemmeandation
made by the Convention Commites, thi
Hnurhuwmpllhcmulbtym
because we wre nearing the ncxt 1.
Suill may suggestion wdl be that sufficient
Aaudocations dhould be mumde for .the ca-
going schem=t which are delacyd because
they are alia :nn.tnbulms for the lasses
<in revenue, “Sir, lasge amounts of money
&:0 locked up in comtruction. Conatruc-
tion works get peglonged foe a logg time
without earning any revenue during that
period.  This is a thing which must be
awoided.  S:condly, the raiweys could
not improve their earnings due to non-
fulfilment of promises of wraffic made by
other -indunries; plan targem sre not
Fulfilked a':t‘n.u wraffic s forthcoming.
Whaile the #ailways have made aceange-
ments o taan traffic. that traffic which
has been promived is not forthcoming
which is aanther reason why the r.
are being put to financial Jdifficulticy,

The hon. M~miser who spoke carlicr
sefcrred to the fact that the  working
expenses have been oo the increase, and
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that the revenur is notl commensurate
with exeraditure incurred. T de agree
that there ia soope for improving the
revenue, bt thic is aot the correct way
of looking at ir. that is to say, tn gn hy
what ix the amoun: soent, what s the
return rie. We have o see what i the
service which is bsing rendered amd whee
ther there s anv impmyement in that,
This is a public utility service and on the
effici=nt working of the railway swtrm
deprnds the entire cconomy of the coune
try, not to ocak about the defence of the
coumtey. Thosr who arc decrving the
imerease of working expenmacs, | think,
do not realise the results or the services
rendered by the railwavs.

1.do not hold anvy brief for the Railway
Ad:ninistration. I will cometa this p
a little lazer. How are wr in juder the
perforrmance of the railways? 3 is oo 10
he judged by the increwse of working
<xpenyes of by the rrveaues. They are
shasing some socisl burdens. The hon.
Minister told ws about the inlelaedura
of s pailwars 1o the geneeal revenues.
No doubt the indebtedne is of the order
of Re. 477 crores in the current yrar.
For .ﬂuwﬁ: atmerver,
to br a hugr amount. But thow whe
kmosw huw much thr railways are incorring
ns a'loss due to carrying this sotisl burden
would sppreciate the obligation that the
general pevenue owes towards the railways.

The mhurh-n_vn.nc I:cmp.' wun in
the litan cities is a very

service for industrial workens and office-
Their eates are qulle
cheap and this has to be so. [ will
wun\lﬁnimuwn;muvnm
This is an emcntial servier for the wage-
earpers, The railways are incurring a
Jom of Ra. 200 crores 2 year for rumning

the subwrban sérvice dlone. Then comes
ains. Then comes the needs af the
wervices, —all atconcrasional rawes,
Thzrerare. ane has to take into account
all'these factors. But this doe sot mran
that there ia mo scope for improvement
of earnings or far ||rumhmn¢ the wark=
ing expenditure. There is « for jm=
the warking cxpenecs, w, there
in 2 lot of wasteful expenditure; in spite
-of the inceease in working expenses, con-
plaints are coming that the workens ulo

not get p tools with which w wurk.
Supplying parts
dnﬁy auen w. The complaint iv

that the quality of |pmpurn tools and
other Consumer ied to the
wark shops and the loco nhcds and other
Mreas arc dcuﬂwll'.ms in addition, the
working oxpenses have gome up.
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Another anomaly is that while work-
ing expensts are increlsing, our work.
shops ure not put o full use There
is a surphn capacity in our workshop,
Skilled workeny are available in the rail-
way workshop; plants and machinery that
are available in the railway workshop are
also good. Tt has got to be put to greater
use 5o that you can bring down the et
of expenditurs on repairs and maintenance,
The effective way of bringing down the
rxpendi on repairs and maintenance
s by making the workshop to work o
its full capacity bv making available to
it the spare parts and other qualitative
comsumer stores without dificulty 33 and
when they are required.

This takes me on to the question of
purchase, supplies. storage and distribu-
tion of sorey i the railways. There b a
lot of scope to streamline all these things
aod 0 improve them thereby preventing
the leakage of revenue and wasteful ex-
penditure on sparrs. 1 the Railwsy Ad-
ministration has cared for the cooperation
of the workers, the expenditure on
and mainicnance could be brought
and th=ir surplu. eanacity meore fully
used.

Then. Sir. the hon. Member, Sh.li
qQureshi who was pleading for the rail-
wavmen just now forgne that it was under
his regime that he put 3 ban on the con-
structirn of mew  guartern. [ would
request the Railway Minister to lift thia
ban o8 emtrcction  of now quarters
and pr wile for the staff uale guar-
ters. Aaather point s thar all vacancies
in the higher grades are kept pending
aldhsugh he has n promising in this
House arveral times o fill nyp the posts.
T the 1ewee shed and in the work shops,
the efficers’ powts are uot filled up as and
when they arise as a meavare of ceonomy,
Hovirs of work are mot proscrdy eaforeed.
The Railway Ministee tald s very -
homes duty has been
in respect of rumning staffl
Tt is men coreeer. He s mideading.
Tn wazq when Mre Qurershi was the
Minister of Stare for Kailways, he en-
tepe | into am agreoment with the theo
runming stall that the hours of work for
the ronning siff would be wen howrs.
But. that has noe :;d’urr--d_al all since
then.  What 1y = Railway Minister claims
is different. Pascnger serviees are al-
yeady huving ten hours work because
P aul express traing have 1o
run fast; vou fan have oen hours doty
thrre for the lnen running saff who_are
working in the paveiger servires. This
yefers onlv to the woods sevvices. For
running the gueals irains, e wheee in
India, vou bave enfirced the ten hours
wek leaving aid* the thirteen or fousteen
hours of work, Look at the protest by
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the loco running staff and the admini-
stration.  The goods train services will
give of the reilway earming. The
loco running staff hawe to bear the burden
and they are reiming; therefore, T osay
that their grievances sould  he sympa-
theticalty considered.

There is a lat of sape for i mproving
the revenues. The main point here is
that the workers must not be made the
target for any project of economy.  Three
lakhs of workers are still being treated
as casual labourers, This war one of the
demands of the trade unioms in 1974
strike. Nothing has been done although it
is nearly ome year mow. It may memn
some finagcial commitment, But can the
rail run without thoee labourers?
It is impomible: all that labour forer ia
necesary. mre kept sa casual labo-
urers for paying low wages. This is

ing the workers and exploitstion
of lsbour, Thir should be rectified as
carly as pomible, at lesst by the next
budget,

Ome word about the finances of the
railways. Looking from a disance the
finance of the railways may look depres-
sing. Bot you must judge their peror
mamoe during thirty yeans after ]
pendence in the background of what they
wereatthattime. Weinherired overaged
wagona, overagrd coaches and locos over-
capimlised perrmancnt way, The Britisher
toak away more than Ra. 770 crora by
way of com; ation. Today we can be
proud of the achievemnents that hawe
taken place and for this improvement it is
the nation, it is the railway men who
have contributed. It has not been done
by one or by the Railway Board
alane, (Sl‘ eourse [ acknowledge }l(ha sere
wices of our enginerers; some of them are
very good. Recently the railway bridge
over Amaravati a river between Karur
and Tiruchirapally was washed away com-
pletely and it was reconstructed within g0
days and train services were restored.

PROF. MADHU DANDAVATE:
i5 days ahesd of time.

SHRI M. KALYANASUNDARAM:
5o, we should acknewl their services
alsa. There should be fair deal m the
workers who have conributed for the
growth of the railways,

A lot of iraprovements have to be
made im the structure of the Railway
Administratdon. Durieg his budget
the hon. Minister promised that he was
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[Shri M. miﬂn 'uuruimm]

Roing to impl dati

of the Adwnhmuve Rcl‘nm: Commis:
sion. Now he has laid a statement; I do
not know what that stutement wnmnﬂ-
Tt appears to me that there is anly ch:

in the nomenclature and not any mlll:nll
change in the structure.

Instead of additional members, there will
be advi This point is that the work
in the Railway Bhawan must be reduced.
The arca of aperations should be zonal
division and not Rail Bhawan. Rail-
wayv Board must confine itsell to poliey
and laving down guidelines. The geoeral

ers must be the key men who

nhold; be answerable for efficient running
and they should be mldq urwlnhl:
for losses. In the

you are not able to fix rupuumlnl:z]
body. 1 am not agaimst any in \rldul
ial of the Rallway board; within
their own limitations they are doing their
best. I do not want to demoralise them.
Ban the structure is such that they cammot
do better.  The Railway Board members
come there at the age of 55 with only
three wears more 1o relire.  So, they
have to look for some favour somcwhere
to prolong their serviee somehow or other.
There i3 no dvnamizn and no cffort
1o make new approaches. The re-struc-
turing should be in this direction, not
change of nomenclature. The reatrue.
turing should enable voung prople to
come, It is not nnlr a quation of ful-
filling the cxpectaticis of our e.
“The developing countrics are now looking
“tor us for help in the matter ufm
tion of railways. So, the railways have a
- great future. "

1 wisth the Railway Minister all
success and 1 hope he will 1ake my cr ti-
cisrs in the proper light and do the need-
uld.

SHRI V. M. SUDHEERAN (Alle-
v): Sir, 1 do not want to speak for a
m . The minister has referred to
some |mpcl'tanl aspects of efficiency of
the railwaya. OF course. T weleome the
meagures taken by the minister Lo im, Ipmv:
the cficiency and working of the railways.
But I am very sorry to say that the aims
and objectives have not yot come 1o our
ﬂpe:l-lj::'lll Th“? muat be 2 thorough
- dee of the i
The zonal railways should be given more
Ewm Looking o the R1|I Bhavanl;:;
fli‘ C"‘H')’ minor problem is Dot
Therefore, :..kmdule and ade-
ultel must be waken by the mindster
- 'Mlzp‘m to the ronal railways to
dn- e the basic taks regarding the
day to day administration in the railways.

l.mlmtmu af mney::: ampm.nnt

Pwum point. For getling revenuc, u::
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railways roust introduce new lines wher-
ever they are rerunerative, In this budget
speech, the minister has given us a ray
of hope about introduction of acw lines.
As far as Kerala is concerned, l:ppq-
is my v and the i

of & new line !rum Ernakulam to Allep

in very im It affects the mﬁ
i of Kerala i.nd it i very remunerative.

o tpenl in detail
. is pending befors -
c ing Commimion; 1 don

why they arc delaving the matter. The
Government and people of Kerala are
wery mush interest ed in this railway line.
Even the vouth of Kerala has offered un~
skilled manpower needed for this work.

PROF. MADHU DANDAVATE:
The old man of Kerala has told it to us.

SHRI V. M. SUDHEERAN: That
inelf shows the anxicty and interest of
the people in regard to thisline. I am
conviaced that che inister is also very
much interested in it. [ thank him for
it. T request him to we his good offices
with the Planning Commimion to get it
sanctioned as cacly as posible.

Regarding elecwrification of  rails
ways, electricity is cheaper in Keﬂh, and
the Government there has offered it at
cheaper raves. Itisthe duty of the Govern-
ment to exploit the cheaper The
denaity of iraffic in Kerala 13 very high.
These who have to travel daily to their
offices find it difficult. There must <be
a dialogue with the (m\rrnmq\\ of Kerala
regarding E:wer other matters.
Seeps muat ken o mtmdux: electri-
feation of the railways there, soon.

-
Regarding double Ilnﬂ, the i
tioa b;:?wmn‘.‘?-hunnur and Gnchn;”‘u
very difficuit. New lincs and new coaches
have not been introduced. Doubling of
railways is also important,

There is a proposal in the I'f.lnl\-uy
Minisry for new lines between Trich
Kutipuram-Guruvaycor; asd lnolher

line between  Mysore-Telli

request the Minister to use hl:::znﬁm
to these new lines sanctioned, to
obtain clarifications from the Pl.lnnln‘
Commismion and to fulfil the expectations
of the people of Kerala.

‘The mext point is about facilities at
railway stations. Although during the last
10 years, some cfforts have hea made
by the concerned governments, they are
not adequate.
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Now about catcring. During my
recent jowrney from Cachin te Delbi, I
found thar the catering service in the
Railways is not , especially in the
southern region. The fwr:uppliad from
the kitchen car is good, but the one
plied from the basic kitchen is not at all
good. It is very dirty. This is another
important matter to be wtaken into consi-
deration.

15.00 hrs

SHRI K. A. RAJAN (Trichur) : Sir,
wery much expericd that with the
ruelulini'ql'l.he Railway Board, which
the hon. Minister mentioned in  his
st t, and with all his dynamism
he will be able to implement some of the
ach -mes of major reforma which we have
in view,

Il 1 remember currcet, in the new
restructured body thers is going o be a
penson specifically in charge of industrial
relations, to look aficr the problrms of
labour. Now there are 5o magy problems
in the railways, and they could not be
solved becawse there is no proper man to
handle the problems in ihe proper way.
Iuis a big organisation and so it is natural
that sume problems oe uther erop up.
Unless the Railway Doard looks iote
those problems from the paint of view
of the overall interest of thr railway em-
ployees, | do not koow whether any
efficiency in the proper running of their
railways is posible. Therefore, 1 would
inform the hon. Minister that, in spite
of all his good intentions, he should have
® special eye on the industrial relations
problems, espreially because thisisa major
fuhlwuclw organisation which employs

akhy of woriers,

‘When we speak on the railways, there
ina natural tendency for everyone 1o make
mare demands on the railways. All of
us represent some condtituency or other
and we want more railway lines in our
arcas.  But it is not fzasible on account
of finaneial difficulties. All the same,
I would mention the comtrustion of the
Alleppey-Ernakulam railw
Minister hirmell is convinced of in
dty. It is rerumerative becawe it
increase the waffic of commercial

from the n-igl arcas.

The other demand i3 for electrifica-

tion. During his visit to Trivandrum he
d that elrcerificati qui

heavy initial investment. We understand
all that. Still the bon. Minister, with his
imagination, if he rs some interest,
he can do something in the mater,  Now
thousands of employees are working in

congestian,
the giry. It has become a problem to
gtaceo nadation in Emakulam, If there
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is elecirification of railway line, people
can ay 20 or fu miles away, come to
the city for employment and then return
in the evening. So far as the heavy
initial expenditure is concerned, 1he Kerala
Government would be willing to give
some help. Similarly, volumiary servies
by the youth organisations and other
people would be available. Considering all
this, 1 would say that the electrification
of this line should dc expedited.

Coming to catering in railways, it
is true that we cannot expect luxuricus
food. But the complaint it mostly mot
about the food a3 such. but the way in
which it is being served, ncatness, the
worn-oup utemils that are being wsed
ete. This should be locked into.

Finally, T want to refer o the pitiable
condition of the people who work in the
catering service of the railways. They are
all commistioned vendurs, They get some
soct of commiwion on the tea and snacks
which they sell. Their condition of ser-
wice is very bad, Thew are not regular
employees. They can be sacked at any
tme. They are not given any of the
amenitics ilable to other
even though they number abo
in the rman lincs alone. [ am
manding that they should be paid very
heavy salarics, but they should be given
at least the minimum salary which @
given 1o an unskilled worker and there
should be some security of job.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE] :
Sir, [ am thankful to the members o
the House, who extended their unanimous
support to the Resolution on the recom-
raendations of the Railway Convention
Committee. It war rightlv pointed out
that till 1971 the scope of the Convention
Committee was rather restrieted. After
thae, the Convention Committee of their
awn, merely by convention, changed the
old convention and thev started enlarging
the scope of the Convention Committee.
1 am happy that the new Convention
Committee is not seized merelv with the
matter of making a recommendation about
the rate of dividend. bur it is trving to
examise in depth a number of problems
which will ultimately be able to help us
ta streamline the entire administragion,
various problems related to labour and
also the problems of the users of the
railways.

We began our debate with Shri
Qureshi who, with his past experience,
‘oaTw“M him;.-!a:‘unhe fine finan-
i formance of the previous regime.
I would not jnd :z;]l with Iu;n I
bhave m mitted that, as far as
finance MH‘:I onn:_-emed. a;nu‘n_infrl-
structure was built up. But I think
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Jbould give ws the eredit for this, thas
ff we were to mismanage affain Id
have been emsv for us to demolish the
infrastructure, but we tried to improve
upon it. [ am very happy to say that
by Mecﬁdcrchlau our gross cArmUngs
are Rs. f2.3 erores more than the corres-
po period of last vear. Not only
that. e are even far ahesd of the Budget
proposals for this period, about Rs. 52
crores ahead.

That wav, the financial performance
|< mu:r good. Then, the gquestion might
b adked cynically: if the financinl
formm iv improving. why is it that the
Railwar Convention mt\‘re has de-
cided 10 continue the relich that the
carlier commitiee had a:uud in :9?3
There, I must point t
the co-operation of the rlﬂmen‘plwtﬂ
wr have been able to improve the Bnances
of the railways, there is a certain  back-
log of the burden of indebtedness which
continues, You will be surprised to know
that at the end of 1577 the i
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wiek [ ennounced that not only Fwould
all the relef’ matenials be moved free of
charge; but beesuse a large oumber of
animals have been killed =3 & result of
Iid-ll waves in Andhra, if the Punjab

Governments are prepared
mo:mi cows aod other animaly m provide
the necessary milk facilides in Andhra,
we will examine in depih the free move-
ment of these animals aiso to Andhra,
so that this urgent problem can alwe be
tackled. These are the various problems
that are there.

While initiating the debate, Shri
Qureshi poioted cut that somctimes we
find that the working cxpenses are going
up. Here | must agree with what Mr.
I&lyﬂnﬂundmm has said, that when the

when the
udgvud;lrlﬁc!mpmmlmi-!lf?lo
raticnalir and modemise our equipment,
when we try w0 have new types of cadres,
very often it does happen that our ex-
penses go up. But this time we have been
able o bave Rs 30 crores of working
Jewy and that is lh-em

was of the order of Ra. g61.9 croces. At
the end of 1978 it uupﬂwd to be Ra.
370.8r crores, This indebiedoes, a3 was
rightly pointed out, is due to s number
of burdens that we are carrying.

Generally, what we do is that as far
a3 capital expenditure is concerned about
construction of railway Llines and affied
matters, we draw from the general revenue
and repay six per cent divident to general
revenue. Some rime in the past it was
merely 2 tramfer of enmry from ome
arcount to another, but I have shown m
my Budget provented in June that we will
be meeting the dividend obligation from
the internal resources of the raibways

particular progres we have main-
tained. T must adimt that I-u:\z'nr
the same thing waa done. We have
conrinued the process.

As Mr Kalvanaundaram  righily
printed out. the railways in our country
are not run purelv on commercial line.
We are a social utiliey service, and at 1I|e
same time there is & commercial as
There are many parts in the wol i=
Western Eurone and Asia, where the social
burdens are not lifted by 'the railwavs but
by the enncerard Government's genersl
rrvenues. I our railways are actually
lifting social burdens of the order of Ra.
214 erores. | am not sorry for that, be-
caute the railways in India, in the present
sncial context, have to be mn‘ﬁmhmuly
@i a commercial propomtion. We have o
fooderainye. We are ofering to
rial labaur and the middle clam
suburban waffic at a mud\ lower M
Then, in times of cal Tike

ulw OUr ETOR RLMINEY are lh]rw
to Ra 52 croves as far as the Tc
are concerned. I can msure

that while curtailing the working
expenditure, we will not try to retrench
the workers and that ovr entire stres
will be to see that it will have an effect
on the economy in cerain directions where
waateful expenditure can be avoided.

SHRI VAYALAR RAVE: Does
it mclude she purchase aho?

PROF. MADHU DANDAVATE:
Not that.

I also wanted to point out that some-

times there is a Il.'mptitll:m o reduce the

nee and repai i ‘and
therehy show du( Llu- wrkm; cwpen-
diture has gone down. 1 can assurce the
House that since the needs and claims of
safety are the prior claims in our social
life today, we will not curtail anv cx-
peadituce on ropairs and  mainicnence
at all. That particular side will he pro-
perly balanced.

ain, while initiating the discussicn,
Mr. Qurahi referred to the accidents.
He said, “Everyday, we are hearing ahout
accidents and hardly any day passes
that we are not able 1 hear about secci-
dents,” Here, | would like to point out
o the bon. Member—he knows it very
well because be himself has been & I!-il-
way Minister—that in the railway
lance what we call an accident is
mlm' different what a common mn

and foods, we are required 1o move food
and otber :-mvnadma free of charge.
Only r-cently when [ was in Andbra last

ibes an accident. They arc ratber
&I‘pr}ed. when they Gnd that the aum-

But | want to point out that we must
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mot be complacemt and, st the “same
time, we must not 1ake an alarmitic view.
In |h= railway pardance, even{when
there is & small short circuit in acoach
and there is a small fire not doing any
chan to the passcngers, even that is
demeri as an accident. C‘ollmen der-
railrent, alicht :Iigﬂ.ng of & pair ol'f:l]!.
. t fire ml coach not cauin
any damage, all of them conmi an
accident. That i the reason why it ap-
pewrs ma if 515 accidents appear 1o be &
wery large number.

T would like to tell the Houwse that
since in the radlway mnce an i
dent meany somethi ﬁewmrmmwhn
an ordinary man w ands, if you look
at the Jist of umu"abl from 1964
to October, 1977, you will find that in
‘mﬁ' there were 1,293 accidents; in

there were 1,300 accidents; in
llin!i .hlhtmuue 1,7 accxdens; even

ng the previous regime, in 197475,
there were gzs accidcaws; in :g"vrg

there were 0fg mccidents; in 197677,
there were 788 mccidents: deriig October

now there are 515 accideats.  You will
find not that the number hae really
gone up very much. Bur sometimes
whea certmin damagr is done to the re-
putation of the railwers, when some
prominent sccidenis take place, when there
i & lom of life, then & cermin alarm
i created. | do not know whether che
dehate on railway accidenm will 2om fup.
but I can asmure the House thar as far 2
the safery is coacermed, we are going to
Ewe priority to the safery problems.

We have deployed  an.000 men,
14,000 from gangmen and 11,000 from the
RPP. S0, these 25,000 men are patrol-
ling the entire raihway track of mbout
61,000 km. on which about 11,000 Indian
ralbway trains are moving cvery day.
The direct result of that = that in the
Lat entire week, our patrolling men who
are very vigilant were able to detect fve
chned nfﬂ:ma\rnl of fith-plates before the
trains pased on thete routes. A: a2
result of that, the accidenn have been
avoided. But that potential mischiel is
there.  Also, at same places with the
help of dn(qqnld:, we have been able 10
arrest certain persons. 1 do not want 10
allege that any parricular ageney or an
organiation is responsible. But T can
arure the Howe that the Government
will do everything in im er 1o find cut
which agency it playing with the lives of
the people and we will deal with them
wvery firmly.

SHRI HITENDRA DESAT {Godhra) :
Has it not been done 3o far #

‘We are prepared to cooperate with you
on that

o4 L5—8
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PROF. MADHU DANDAVATE :
We are trying to find our.

Tn addition to that, there are, through-
out the country, oa the trunk foutrs,
1,308 stations  which require actually
circwi of the tracks in the case of
420, we have already completed  circuit-
ing, by the end of March, 1978, ¢B 5o
more trunk route stations, circuiting of the
tracks will be completed ; and on the reat,
it will be completed in one and a balf
years. Thus on all the 1, trunk route
stations we will be completing circuitiog
of the tracks.

We are also Il"}lll[ tosee that inspection
is improved. We have an  ulirosonic
device with l]le help of which we can go
on checking the rails and also ascillogr.
cars by which we can check whether Il:ﬁ
arc crachs in the rails. and thar work is
alss gaing on.

Weare taking a number of safety mea-
sures by which we will be "able to prevent
ts, by which the nomber

demm. | want wudm&nlhlrt "dthnu-r
altagether. Ttis w the radlwary
workers are discontented and, therefore,
lhq are indulging in l-lbar.lgc activitirs.

That aflegation has been made in some
newspapers. T will take this apportunity
to indicate to the House that in the It
seven months of the Janata Governmenr,
how many demands of the workers which
were pending for the last several years
have bren conceded. T would like togive
that list. I have got them in my finger-
tips.

One, is, all these whe had been thrown
out during the 1974 swrike have bern
uncomditionally reinstated, their punish-
ments have been annulled.

These who were under MISA and DR
during the Emergency have been breght
back with a hundred per cent neutralisa.
tion of their salaries.

It was the constant grouse of the railway
m‘m that their children had gooe
the Railway Service Commission
and pamed the examinations and their
names bad abo appeared on the panel
but they never got the jobs, but with scme-
body's recommendation, 15060 ad hes
mpl: hl-li been t! jobs. We hm‘c aent
o the Railway Servier
&nmm -nd onhr if they get regulari-
sed, they will get their jobs.
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Young cmployces and officers  were
saying that, in the past, due to favouri-
tism, a number of people, even iler

ining the age of supr ion, were
gelling extensions—one exicnkiom, two

P ion during i

and 30 on. We have now declared that,
henceforward, throughout the Indian
Railways, whoever completes 58 yean,
his service ends then and theree  Even
the Chairman of the Railway Board bas
nut been made an exception to this, aad the
day he completed 58 years, he had to go.
Thatis what we havedone.

The Indian Railways were founded in
185y, and we are now in 1977. In 124
years of Indian Railways, the Class IV
employees mever got the aclection grade.
For the fimt time, 124 yemn we
have given to 50,000 Clam I'V employets
selecuion grade in this country.

The question of dearness allowsnce
was raised by all the trade unionists im this
Howe, Weasetded thatissue, and Tam
very happy to say that all the railway

cmployees, no matter to what  cal ry
they belong, right from st l;ep..l_’:;.
qu: been gr-::‘c‘:i dearnes allowance on
the basis of revised dearnem aliowwnee:
bey have been paid just on the sme basis
a other Government employces.

The yuestian of CDS was tackled verv
efiectivelv. We have cancelied the CDS
mow, and the payment is being  made.
There are some complains. We are
losking into those.

Firemen, Grade B, were able to get
promotion to the extent of 25 per cemt.
We have improved it to 50 per eent,

Licensed porters who put on trade
uniform were required to pay a licenee fee
of Rs. 0. They constitnie the poorent
elass on the Indian Rasilways. Their
licence fee has been reduced from Ra, 10
e Rs. 5

There were apprentices in this country:
they were given training. but they were
noy getting jobs. T have made an agree-
me=nt with the Apprentices Union that,
tav the end of March, 1978, 5o per cent of
all these vacancies which will be created
will be filled by these apprentices and they
will be given joba. Taeve are the problems
Fhich we have tackled or have been wck-
ing.

‘There isone more reference.  The former
Minister of State referred to the famous
sgreement about 1o0-hour duty. The

DECEMBESR 22, 1977

Convention 228
Committee (Res.)

trade unionists in this House koow it very
well that safety demanded that ten-hour
duty for loco-runningmen should be accep-
ted, The previoa vernment made the
agreement,  Afier the agreement was made
by the previous Railway Minister, the
matter was referred 1o the then Finance
Ministry. The then Finance Minis-
ter took the auitsde that the Mishhoy
award talks of ten-hour duty, and our Mini-
ster has entered into an agrecment of 10-
hour duty with the loce runciog stafi, and
it is not necewsary to go beyond that, He
took the pretextafthe 1974 strike and said
that once they have gone om strike in .
the written agreement does not :u.ném
that sgreement was broken. 1 am happy
1o state that only this week, 1 have
anmounced in the Parliament thatwe have
revived that agreement ; 12,000 more jobs,
10,000 pluy 2,500 more j bave

created.  As & revule of that, on onc Bde
the Miahhoy award and on the other
side, the ten-hour duty will be 3
That is what we hlr:ydnu:, resposted

The only issue that remaing to besettled
s the quaation of bonus amd we have
announced that we are seitliog this question
in & phased manner. The militant on the
ather side who talk of bonus kave forgotien
that during the emergency, even thosc
workers who were getting bonus  were
deprived of that ; thas bonuswas abolished
by mutilating and destroying the old
Bonus Act. The first act of the sew
Covernment, as for as the Industrial
labour is concerncd, was to restare the
sati gué dnle. Whoever was getiing the
bonus according to the old Bonum Act
has started same. The
next phate will be asut the Govermment
departients like the P&T, Deferce and
Rajlways. Already, the Bboothalingam
Committee is  studying in  depth the
problem of income, wages and  pilldes.
We have already declared, the Prime
Minister has alrcady declared and | wish
to make it clear that some misunderstand-
ing that was being  created about the
Prime Minister that he told the railway
warkers that there would be ao  bosus,
in not correct. He never rald like that ;
it was & wrong news thatl appeared.
The Prime Minister and  mwself have
made it clear in chis Houwe that what
the Prime Minister told the railwaymen
or their represcntatives war thet those whe
were covered by the previous Bonus Aet,
were griting the bonus now and as far
a1 others including the railwaymen are
concerned. only when the Bhoothalingam
report comes, we would settle that.

There i+ one more point, We have
gt the corparate enterprises group. Tn
addition 10 the Railway Bnarﬂngn the
official level, at the popular level, we have
got  thiv corparate  enterprise  group.
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The representatives of the Ra/way Board,
the Railway Minister, the representatives
of the two recognised Federayjons and the
representatives of the Officers' Federation
sit together and diseuss a  pumber of
policy matters.  They act in an adivsory
capacity and we are seeing 1o it that this
impaortant asdus operandi for participation
and advisory capacity should be extended
down to the zomal level. [ am happy
to aonounce today in this House that this
forum which wa taken to the zonal level,
we have decided to takeitio the divisional
level so that more and mors eonyultations
at the lowest level are possible.

. These are the things that we have done
in this {:mﬂ of 6-7 months. Those who
allege that we are anti-working class people
thould realise that what you eould not do
in ?Q-ﬁp.{ltlﬂ,whlvcdmin the course
of this period.  That is the pro-work-
ing clan pﬁk attiturle of the new Minis-
:'?v. We will continue to follow the palicy

no-confrontstion with the trade unions
and cooperation with the trade unions.
‘This is how we are going on and because ol
their cooperation we are able to augment
our gorss carnings. That attitude will
continue to be there.

SHRI VAYALAR RAVI : Regarding
s, some dipl an o i
degree holders have repraentsd to you
from the Madray rzonc and I have also
made represeniations 1o you, but nothing
seemn 10 have been done so far.  Will you
kindly look inte that ?

EROF. MADHU DANDAVATE
I will examine that,

As far as  the structure of the Railway
Board is concerned, T had agreed last time
that along with the Report of the Railway
Coovention Commitice, even the restrues
turing problem should be taken up and it
was perfecdy within the rights of the
Members to refer to the  restrueturing
of the Railway Board. Probably. if you
st Inok at the paper, it may appear that
the rettru-turing of the Railway Roard is
just a superificial restructuring, but I would
request you to go iote the details. T
am very happy 1o say that the Administra-
tive Refe G imion rec d
tions were lying in the shelfl for & number
of vears. Tt was not under our Govern-
ment that the Administrative Reforma
Commision was set up ; it was uader the
aegis of the Canﬁren Gm‘:nmen: that the
-y indic it i

i orms wal
Tet up. i&pgl:\:ilbe and admire the fine
work done them, Al that Madhu
Naadavate I:::hdom is that the recom-
iy « Administrati o
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mented,  We have prompily acted with our
dynamism and we have seen to it that these
areimplemented. What I have announced
is not new in the sense that druing my
budger speech in June, I had explained
what would be the parameters of
festructuring. 1 have already indicated
to you that broadly we are going to
#ccept the  recommendations of  the
deinlstrative Reforms  Commission.
That does not mean that this is the last
word on retructuting.  Restructuring
fnl'ilﬂ on but it is not merely the change
in the nomenclature. To those members
of this House like Mr Qureshi or Mr
Kalyanasundaram or others who said that
the restructuring is only that the number
of members of the Bonrd has been reduced,
dditional bership has been abolished
and three adviscrs have been appointed and
that it is ooly a change in name or surname,
1wantto tcll that that is not the only
change that has beer. brough about. The
major change in the resrructuring has
that been | have decided that some of my
powers a3 Minister, both administrative
a1 well a3 financial, will go to the
Railway Board and then copsiderable
powers of the Railway Board have bee n
tramaferred to the General Managers of
the Zonal Railways snd number of powers
have been transferred from the zonal level
te the Divisional lewel and 'we are going
to spell out all those  denils aod what
will be the net rasult. Even when T was in
the O it I mever d ded  the
abolition of the Railway Board. My
friends will realise that I have alwavs taid
*hat it must be re-organized and restructured.
1 never took up the irmesponsible stand that
the very inatrement of administration
should be des ed because T know that
the structure of the Railway Board is such
that it is not merely the IAS officers who
come and sit on the Railway Board.
Not that way. Those who are technicians
thote who have worked for years in the
railways, Mechanical Engineers, Civil
Engineers, Electrical Engineers, men
concerned with ransport and  signalling-.
it is these men wha by gradual promotion
become General Managers. And
whenever any new vagancy arises, the
seniormaost General Manager of the opera-
tional line becomes actually a member
of the Railway Board and the seniormost
Member of the Railway Board becomes
its Chairman. So, Sir, basically, the
Railway Board is a funetional organisation.
It is oot merely that academicians are
brought inte this but thase who are con-
cerned with the hard  realities of ihe
il ., iia techni and logics,
its operations and all the operations on the
Railwayy and those who are  con
with the functional capacity come to the
Railway board and we have only tried to

ve
Commission which were kept pending in
the shelffor years together are being jeple-

T it. By this devolution of power
and moce and more delegation of power
from the top to the bottom, [ can assure
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vou that in the coming months and vears,
& mumnber of problenrs will be tackled ac
the lower level whether they are in
Trivandrum or whether they arein Cochin
orwhether they arein Lucknow or whether
they arise in Bombay and they heseecfor-
ward they nerd not come to IKC Ruilway
Bosrd. A consderable number of
1= need not come to the Railway
amid ® comiderable number of problems
will be solved at the zonal bevel and also
at the divisional level. This itscdl will

ive & greater impetus to the efficiency of
rallways and that is bow the problems
art going to be solved.

crores arc 10 be spout, we

able to give a packet of

. decided to

#pend Ra. 15 erores and in lien of the fine
empioyess have

anee

decided on the

fac 1, for comstructing  ommeni

balls in the rtldmhlérlreu where ?hg
Mﬁv‘ are siaying, miving Central
Schools 0 the railway w? On all
taesc matters we are spencing the money
and that is how we have been able to make
one larther contribution towards heusing
flﬂi'll:ﬂ. repairs of the houses of workers,

Lacilities for railway workers. Formerly
hocse  comstruction work was  baancd.
We have not banmed it at all. On the
COATATY, we are going 1o expend it.  To-
ww“mwﬂwmwt all
1 ings the rmalw

have been able o provide housing to
4 per cent of it workers still we are not
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satinfed and we will continue to improve
it.

Then, Sir, food it such & commodity
that ene i1 never aatiifred with it. Even
in oar homes, if we anc watisficd with the

ing meal, we always tell our wives

thare
e il o g
we Wi w ~m
e there” ure oy cam we wild
Uy toimprov: then. Thas dirc
make im : iﬁlh'l’ﬂt‘l'oﬂl‘ﬁ
" ill take cognizamce
l‘“;'wmﬁxl ioos which we

norms.  Unlem we are able to get
mare sllocation from the Planning Ceam-
rnimjan, it is not possible 1o start new lne
contruction.

previous year. I the same trend conti-
oues, the surplus is bound to be meore,
but what happens is this. Whenever we
gooerate any surplus, that is usilised ia
‘wiping cut a part of the past indcbrednos.
S0, we cannot utilise this, as some meom-
ber suggested. 5o, some different norous
should be evolved and these still will have
o be discumed at the inte level.
We will try o discum this and we will
find gut whrether some & ather machinery
willhave to be evolved.

Regarding the  Emakulan:  Allepey
line, [ have told iriends in Kerala that
aa far w3 the Miniaury is conoerned, we arc
fully satisfied, This is an icaportant line
10 be undertaken, The Kerala Govero-
ment has amured us thae they will give
some sbecpers free, They maid it
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hat government land is there, that
:ill ;ew;iwﬁ free of charge, So, that will
ightlv bring down the comatraction
mm;i:ure. , we will have it examioed.

1 oow come 10 the problem of cectri-
fication.

The problem of clectrification is lo"f
imporiant ooe fromn the point of view
railway statistics. There i3 the rolling
swock of train whote weight is 1,000 tonnes.
If we move it to ooe kilometre we call
it 1,000 gross kilometre. For moviag this
1,000 grom kilometre, what is the fucl
consumption? Im the cas of seam
operation it is Ra, 10; in the case of diese]
wperation it ia Ra. §. In the case of electric,
it is enlv Re. 4. Comparatively it is very
much less. In the long run it is very ad-
vantageows. But now comes the paradoxi-
cal guestion: Why wre we not sble to do
this electrification o a large scale? The
answer i this: I we have 1o elecurifiy one
k.m. of railwayy, the initial capital inves-
ment required is between Rs. 10 to Rs, 13
lakbhs. 1 had a mecting of the scientian
‘They all belong 10 my own frateraity smd
1 can 1alk and discuss marters at their
own level, 1 asked them to put some
rescarch work by which we can bring down
the initial capital invesiment in the case
of elecirificagon from 10 10 13 lakha to
7 1o 8 lakha. per km. Il we arcable o do
that—I am cemfident we will be able to do
that—wre wil certainly be able 1o move
abead,

Then a question was asked: What
abost Kerala where there is surplus of
electrical emevgy? As you koow, there
are eerlain general norms. These are m
follows: Number one priority will be
ciectrification of high density routes an the
trunk routes, Number two priority will be
wuch roates which are contiguous to that.
Nambrer three priarity will be even for
non-trunk routes provided there iy raffic
demsity avatuble there, on those routes.
These are the prisrities. which have been
fixed, and I am sure, K=rala will be able
te have it duc share out of them.

These are gencral parameters which we
have fired up. T do not want ts take
your time.

I am thankful to all the hoo. Members
of the House who have participated in the
debate.  Without any birnternes, they
have 'ried to make concrete suggoations
aad youcan rostamured thet I am capable
of responding to the i that have
mlﬁ.ﬁ-ﬂhﬁ! . Memders and
e-ﬂlth:lrmi"w
tions that have been made.
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firg & 97 & wqETC g v adt v
arn & Fir feed wore o iz & wiew
g & xgt  wrwhrer € W ) e
Atz fare wok ward faw ¥ v @ f

MR. DEPUTY-SPEAKER : The
question 18 ¢

“That this Howse approves the recom-
mendations made in parss 5,6, 7,11, 14, 7
and 18 contained in the FintReportof the

the Rallway Finance and General Finance
which was presented 1o Parliament on the
r7th November, 1977.

That this House further directs that the
netion taken by Government oo the other
recommendations made in this Reporr,
should be reported to the Committee™,

The mation toar adepled.
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REQUISITIONING AND ACQUISI-
TIONOF IMM OVABLE PROPERTY
(AMENDMENT) BILL

THE MINISTER FOR WORKS AND
HOUSING AND SUPPLY AND REH AB-
ILITA‘I‘[ON! (SHRI SIKANDAR BAKHT):

Mr. Depu.tva peaker, Sir, afier
a marathon wiit, ths very ilmp]c business
has really come up. [ am consciows of the
fact that the House has to dispose of a lot of
business before it adjourns  tomerrow.
Thercfore, 1 am going to be wvery brief,

This Bill which has been before the Howse
i3 @ very simple one and 1 hope the hon.
Members will support this,

I beg to move® ;
“That the Bill furiber 1o amend the
Regquisitioning and acquisiticn of
Immovabl= Property Act, 1957,
as by Rajya s.bn. be
taken into consj

Under the Dekma and Internal Security
of India Act, 1971, the Ministry of
Defence  requisilioned Ia.ad.al:dt various
places for the purposcs connected with the
dd'enu: nflhcannnlr:r\-\-'nhlhsmocaunn

th
valubl of the Defence and Lnternal Seeu-
r:lvul'{udn.ﬁl:l. 1971 would have eessed
after six months, 1.c.; on the 26th of
Seplember, 1977, and all the -nm-onble

d or
[qmmm under the taid Act md I.'hc
rules made thereunder, would have, there-
fare, to be released on or before the abth

of 'b:r, 1977. Since the M:umry
of ce considered it necemary to retain
M ties under requisition d
that date for of the defence of the
country, an 3 the Parliament was not
in sesion, the Requilltlmun’ and Acqnul-
tion of I
Ordi d oo the
mdSqmmw. n:m.lsu:humcunt
could bz replaced E?y?? n in
“* sould bs semion .. ) ']."he

ded the R
Anqnultlm of Immovable nme" Act,

1952, to provide that the sforc-mentioned
propertica shall be decmed 1o have been
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15 38 hrs.
Akt M. Satvanamavan  Rao

|[-|s the Chair]. *

MR. CHAIRMAN :  Mr. lhmmdlu.
are you moving vour amendrments ?

SHRIG. M. BANATWALLA : My
point iy that this is not the wsage for
moving the amendments.

MR. CHAIRMAN:  All right. Mr.

Jagunnathrao,

SHRI JAGANNATH RAO (Berham-
pur) : Mr. Chairman, Sir, I a
with the hon. Mlinister that chis is asimple
Bill.

This Bill secks 10 replace the Ordinasce
h was promulgated on the 23rd or 26th
of Sepber, 1977 becawe the Uefence of
India Act, 1971 expires six months after the
revocation of emergency. Some propers
tics were acquired during the eme r
which was proclaimed becawe
with Pakistan. The purpose for wim:h
thvese properiics were acquired during the
emergency should continue so that the
Government may continue to have the
propertics in their posesion. Then, what
waa the purpose for which these propertics
uired ot requidtioned. Ido not
.oay during the war time these pro-
perties were requisitioned and whether the
purpase for which they were ru;uwnund
was served or not. | do not know le

If the purposc during the war time
ceapes to cxist, it is DOt comrect nor 13
legal for the government o continue

of the

hlluwhl'!“‘l!ﬂl‘h Courts mdi
Supreme Court have held,. What

? 1 have previous
of this. Properties were rmnnl
were
The

during the Second World War.

oot even _in  1gbe.

reason given by the Government was that
the Government wia not in posesion
of propertics to give accommeodation and

requisitioned under that Act,
the present Bill sechs to r!plu: the aforer
said Ordinance.
With these words, I commend the Bill
for the comsideration of the House.
MR. DEPUTY SPEAKER : Motion
moved:
+That the Bill further to amend the Re-
uisitioning and Acquition of Immovable
Act, 1952, a1 p-u:d b-y__R.ma
Sabha, be taken into consideration.

herefore they ha wmnlmuﬂnpwl’m
of requisitioned properiies. That is not
valid as per decinon of the coura. Druriog
wartime you have to meet aggremion
and you requsition certain opertics.
There is no war now, We are living in
ful times. It cannot be said that
purpose for which the properties were
requisicioned continues,

SHRI SIKANDAR. BAKHAT : Iam
not saying it ; Defence Minkstry says it.

®hboved with the reommendation of the president.
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SHRI JACANNATHA RAO: The
purpase aow would not be the same because
we are not at war with any other country,
I have aleo rxp-rience of the government ;
Government has always been saying -
we have no accommodation and therefore
we should continue it. How can a poor
citizen stand up against government which
i3 36 powerful. He cannot go to a court,
Hew many can afford to go to the Court

d a legal remedy T Therefore, 1

© government not tostand on
=N

Secondiy, I should like te know the lst
of propertics that were acquired. What
were the pmp:ru'u ihat were requisitioned
during war time in 1471 under the Defence
af In & Act. Are all the properties

q the go ? Your
argwocnt i3 : Governmenmt hay  po

« fatiun; it has no to
build their own rooms or whatever it is:
‘that argument is not valid to continue
1o be in iom.

My mext point is about compensation or
rent. You pay to the owner a nominal
#um. Here again a poor citizen has 1o
fight 3 government. Ewven ardinary
tenants, once thev get pomesion of the
house, do not leave the houseand  a pone
landlord has to go to the court to rvict
hin. Here thersisno question of vacating.
The rent that you were paying in 1971
would not be adequat= now. erefore,
you sheuld reconsider and see that the
tompensation you pay during the conti-
nuance of the requisitioned building or
property iy adequate.

1 request the hon. Minister to enlighten
the House on the points Thaveraised. The
Government should not insist that the De-
fence Ministry wants the properties to be
in their peaition. They will continue 10
‘want because do not want to build
your own buildings, because you do not
have resources, That is not a valid ground
and hence T should request the govern.
ment to release the properties,

SHRI SHYAMAPRASANNA
BHATTACHARYYA {Uluberia) : 1
support this Bill becawse it serves 2 na-
tional interest for defence purposes. For
national reconstruction you will be re-
quiring this power l%hnquisilion or

wisitfon rties. Tho enlything that
;?. ahwldpbr:P:am‘m about is t.hna‘l the
peron who is loging his property should
get adequate payment and he should be
properly rehabilicated.

If he ts a poor man and if his means
of livelihood or avocation is affected, he
thould be properly rehabilitated.

Witk these words, I support the Bill.
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SHRI G, M. BANATWALLA
(Pamnani) :  Sir, this amending Bill,
which seeks to amend the requisitioning
and Acquisition of Immovable Property
Act, 1952, provides that all these proper-
ties which were requisitioned under the
Defence of India Act should be deemed 1o
have been requisitioned and deemed to be
in requisition under this Act of 19‘?: b
cause the Defence of India Act lapsed
six months after the revocation of the pro-
clamations of em: y. As
pointed cut, the minister should e
the House with respect to certain impor-
tant, informaticn, namely, the number of
properties that had been requisitioned
‘under the Defence of India Act. We
rmust also have a glimpse at the nawre
afl propertics that were isitioned,
whether they were residential premises
and if 30, whether they were occupicd by
the owners themaclves. These are the
varicus information that we must haie
before we are in a _pmition o makeup
our mind about continuing the requisiticn
of the premises.

However, it is well known that the De-
fente of India Act was a purely temporary
measure. It was passed in order to mect
the exigencies of war. We had the pro-
clamation of emergency in 1971, There-
aftes, there  has  another  proclamation
im 1975 and both of them have been re-
ferred to under the Diefence of India Aer.
Solemn amurances were given tothis House
that the measurcasought to be taken under
the Detence of India Act would be purely
temporary in nature. It was said on the
floor of the House that there was no in-
tention whatsoever on the part of the
government  to interfere with the life,

roperties and avecations of the ordinary
ctizens, [ may quote the then Frime
Minigter from this debate when the De-
fence of Jadia Bill was under consideration
—Lok Sabha Decbates (Third Semion)
Val. IX ard semion, 1471, col. 38 :

“This Bill ealy seceks to provide the
necemary legal fon as a q

of the proclamation of emergency made
by the g&uid.em. We have tried to inter-
fere ms little as posible with the normal
avocations of our citizens.

Further, at the end of the debate.,
angther amuance was given to the House
because the Howse was agitated abour
several points and the Minister of State
in the Ministry of Home Affain, Shri K.C.
z:lm,uid—l quote from the same volume,

. T4

“While support came from almost all
sections of the Houwse, certain points were
raised in the course of the discussion. One
of these was that this measure ghould
notextend beyond the period of Emergency.

In'a country, the
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[Sai G. M. Banaiwalla]
iv natural, and I respect it. [ ean say
that our intention is that this should not
extend beyond the requirements of the
Emergency.”

Now. Sir, the solemn amuratess given
oo the floor of this Houre do L
m:aning and sgnificance, It is rather
duappointing 1w sec thal U mcamwc
that have been  taken under the Act ace
no« sought to be vested with some sort of
permanénce. This is specially  mose
shocking when it comes from the Jumata
Pany crnmenl. The Janats Party

vtal I ng:ndm nnd
gency will be done away with; sad it
L hocki I’Il{lli.!

e
of the mn]’ulyh-m-bo-ehund
with this bill to invest the mesaures taken
under the Defence of India Act  aeith
regard to requisition, with a sort of peass.

DECEMBER 22, 1977
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ing it, but ai the same time there is need

for proper and uale measures o be

taken with respect to them.

1 may say that when the properties
are requived under the Defeace of India
Act, the messures are va.ry sweeping in
nature. There are certain built-in eafcty
measures in the llaiuunmn; and M:—

of L

1433 —which are not available to Il'qnl'
ties requisitioned under the Defence of
India Act. For cxample, under the 1952
Act, such propertics which are residentia)
in character and are occupied by the owwer
himoell, canmot be uisitioned. And
in the case of ether residential premines,
alismite accommodation has to be pro-
vid:l'.. 1o the temant. These mfely mes-
d_pnﬂ.m the interest and the

the citizens, are not to he fousd

u-da- the Defenee of India Act. There-
rem, any mexnure to continue the requi-

acoce.  Is it their attitude, w o
Emmmmmmm
it om the one hand, and at the same time
te continue to reap the benefin and
ad rantages of the Emnergency which hase
accrued 1o Use

,JMM‘ b
they mre of pru-'Bmgn:yE.m'nqr

or pst-Emergency vanety, are done sway
with.

This Bills=rks 10 create a powt- Emerg-

of iscs under the De-
fenez of India Aﬂ, by & amendment of
1952 Act should be & very unwelcome
measure, | hope theoe Pin& will
be duly L d by the

“There is one more tinent imue that
1 have to raise. U the Defence of
Imdia Act, & property is requisitioned for &
varirty of purposes, other than also the
defrnce ngclhe Country. bfaerum 231}
aayy that the property can uititiomed
for purposes of L‘cnn: order, l&mc of
India, civil ,  public safety,
i ) security, efficient nundlu‘.{ af midi-

ey wranginjustice or &

Riving permanance to the messures taken
under the Defence of Indis Act during tha
period of the two emergrocies. Here also,
we murt know the number of 1
requinitioned and ’5“‘"‘! under dthe
firn  proclamatien Eme mnd
again. the number acquired afier fiee
sccond  proclamation of O §
h:lp-e the House will be enlightened on
this.

We must look at th- isur oo the lais
of ceraain road principles.  Requisitioniog
i3 Lempotary by it nature; and acquisdion
is permanent by ils nature. Il'!h areds
of the Government are (o continue, it is
wrong to continue fohave the propery
under a type of temporary requiition, h\-
caue such 4 requinition it 2 wrong aad as
injusiice to the common citizen, and it
puts him 1o hardshipa. 1f the needs are to
continue, the requisition should be turmed
intoas acquisition. It is also & poind dat
must be seen on the basis broader
prinziples,

Hewever, Gevernment uhwld o
c.m'bufw i needs z causing “_

expemes Lo euuu. more

gml mare accommedation is wasted Sor

Licfenc: porposcs, there con be no groly

tary operations, for maintaining n?l.u
and services amential lor the life the
community and s0 on. We, theralore,
find that under this road catcgory of
publl: arder, muml:na,nq;: of imternad
secufity and mamlﬂn.noe ufclvllllwh-
also a property can be requisifioned under
the Defence of India Act.  But thizis gyt
#ain thcu;edufl;:runml

wehich goos under title uiitioning
and Acquisition of [mmevable Frope
Act of 1952. According to section 3?{
of the Act of 1952, & property can be re-
quisitioned aaly

a  public

Being = purpose of the Union. The siate.
raent of abjects of our amending Bill that is
before the House saya that these peopertics
should continue to be under requisiti
for aof defence of the

1 would draw you atiention 10 the state-
ment, where the specific words are *“for
purpacs connecled with the defence of
the country those premises are to be re-
quisstioned.

||‘.\-nr|- we fined thay the preperties
umiiioned un-ler ihe Defencr

nl tadn Mﬂﬂfw a variely of purposes, for
a wider list of purposcs, and therefare it
would br unfair 1o include them within
the mraning of “'premiss reguisitioned'”
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w1 le the gz Aci. It is 2 seriouy aberras
tion, I wauld}nue understood if only such
a7rties which weore bamically required
m ) of defence had been sought
g 5 under requisiion. But here
J-'rc are ollm peoperti=s under the Def-
ence of India Act, which have her
wisiti-med for ather purpmes,
tenance of civil supplirs. public order and
nance of intrrnal security, a very
us term these davs. They have been
requisitioned for these purposes, Am 1 1o
unlentand from the Government that
they have now ady -rm-f] all thoer obnonious
terfin as very good in character, and they
€o.tinu= 1w reap the benefils of the same *

Sir, I have placed thess poinu before
you_and be.!ur: the House, not in any

spiril of ion with the G
ment on this particular isoe.  That there
muost be g theaing of the

delence nrmlr:::‘poml on which
mo body can have two opinions. But,
then, this amending BuIJ. bas raised scveral
Smues, sod it is in the spirit of uader-
alanding of all these imues that I have
placed vitws befare the Governmeat
maxd this House. [ hops these will receive
wericus consideration at the hands of the
Gevernmeant.

Iy b

SHRI VALAYAR RAV] {Chirayinkil):
I fully sapport the seatimzais ex
by Sbri Banatwalla who raised certain
relevant  points.

Firtof all, [ would like to know from
the hoa. Miniter whether he has 'bm-;h
Torward thiv Bl un the recom
ofthe D feney Ministry, because they h\’e
to re omnsnd that it is  necessary for
delei e parpases that the praperties requi-
sitka=d in 1q71 should centinue in their
pom=wign.  If they have so  recommens
ded, it i+ n=cesary for him to have a tho-
rough diszussion with the Defence Minis-
ter  and  them alse wwe  his  own
discretion  because the  Defence
Minister might simply have forwarded
the r=0n n:ndation of his offi‘rw. When

the popariies e requititioned under the
Defence of Tndia fRules the people might
not = ben al 10 Taite any protest,

the situation is normal and we
in a praceful atmosphere. I8
it m=c=vsary still to think in terma of ene-
mies argund uy ?
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take thesame attitude.  So, it is necensary

that there should be a ceconsideralon of

the approach.

No doubt he would have discussed it
with the Defence Miaister, that is inevitab-
le, but nobody, whether it is the Govern-
ment or an mdmdud ‘Wanl to fiveup a
mperty once it has ot hold of it. E\-:ryu

oy g o el a4 i map prevedd
the natural tendency, an: t may prev,
even in the Defence Ministry, So, it is a
very serious meatter.

As Mr, B llah and Mr
Rac  bhave pointed out, smurances
have been given on the Boor of the House
that this was only a temporary memsure
and that when the time came, the proper-
ties would be returned o their owners,
but by bringing thiv amendment, we are

making it 8 permanent memsure,

There is reference here to tiea re-
quisiiencd before 213t wrch, 197y,
Thas dmrd’enm:kem of the
craergency. Bul’, it a face ﬂnl many
other had been
Iu:fart thai date for other purposes also ?
He ot know what happened in Delki,
for instance. I know his views and I:: knows
my views on the subjegt. I de not sy
what :ﬂllpptﬂed in Dethi in those 5.,-
[ am only raising a doubt, he can correct
me. By dm law are ;munutgmn‘wpa.
petuate whatever had been
m dm;g days, depmmh% hlh&ru};:{dwu—

peoor rop.lc w! a few square
:::u of land in the nlrntol'bc,nunfﬂn’
the city or maintaining law and order
For example, in the Jama Masjid area nat
only were people thrown out, properties
were also requisitioned. So, il in Dethi
and some other parts of the eountry pro-
perties had been requisitioned for such
gu_hpmu why do you want to legalise it ?
y can’t you look each case on merit ?
‘Why :an'lThynu loak ul;'h care with a
ote P The purpose should be Jooked
m‘:: the merit should be looked into.
It should be looked into whether it is for a
national purpase, whether it is useful for
the society or the community or whether
it is & superfluous thing, some kind of a
thing, to please some sfuent sections
of the socicty. IFit i so, [ would urge upon
the hon. Ministcr not to agree iu?:
should nat be & party to that. All the time,
the decisions are taken by the bureaucrats
at the official level. That is why 1 wuld
request the bon. Minister to have his
sonal discretion in the matter. By m ng
this enactmeat, there is some kind of an

Inthis connection, the hom,
roight bave received a repreventation that
mnl‘lh-el'rwnd.fycoumuuhucoﬂﬁ!ﬂu\‘l
puop.l'nen in the name of enemy

This has ha; in Bungls-
truhn I am oaly saying that we cannot

on the right of the citizen
which they have aleeady surrendered.
A temporary thing is being made into &
pefmanent mulur: With these words, 1
would request the hon. Minister to
reconsider this mateer.
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SHRI SAUGATA ROY (Barrackpore):
Mr. Chairman, Sir, t il is & routine
forwarded 1o the
Mnnuw of Works and Hrmmr by the Mi=
nistry of Defeoce they are going
through the process gfpa.mng it,

As has alrcady been pointed out, the
Bill is a continuation of the process that
was started from 1962 when the first Em-
ergency due to external aggremsion was
there and the Defence Minisiry tock over
eertain houses and certain properties for
use of defence purposes. Now, when the
Emergency lingers longer than wwal, ity
rm:n also degenerate. Thar had lko

]
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for the army personncl. So, I want to brin,
it to the notice of the hon. Minister -’l
it has some bearing on the

imsufficient accommodation in big :mu
where a large number of houses have been
taken over by the anmy people. It is very
difficult to change the reots. You get your
rents all right but it is very difficult to chan-
ge the renis and there it a lot 6t bureau-
cratic reduape there. The competitive
rentsare not there. A plan shoud be drawn
o have howes in the main cites for
defence persoancl so that for resideniial
purposes the properiics of ardinary citizens
are Aot requisitivned.

5 dlv, with regard to the defence

pp:nd to E due 1o
aggresion. Firstly, this Act was used to
acquire property which was absoluteh
neeessary for defenee purposss. Then,
what happencd was that some Golonel
wanted a house in some arca and
a3 he could not get it normally. he vaed this
law 1o acquire that house and to stavy in
that house. Then, s3me General wanted
another honse in another posh area and
he alo used this Act to acquire that
property.

Now, we are gnnrante!;‘mL this Bill
the right of property te high military
officens to occupy any civilian property,
may it be for residential purpose, may it
be for luxurious purpose, and to continue
to have it. As you will see, in all big cities
there is not sufficient accommodation avail-
able for the army. For example, in Calcutta
in my own city, I kfiow that there are many
howtes which have been acq the
army in  order to house their of
because there is insufficient accommodation
for defence people in Calcutta. In Bombay
also, a large number of houses have been
acquired. In all places wherever there are
big military establishments, a large number
o;!houfa have been acquired. The defence
is & good pay master. They pay on the lirn
of te month. I am not for the
owners whoe may be thinking Lf:t lh
are getting less money. But what shoul
happen is that the defence people alsa,
when they are operating in the civilian
field, should be prepared to take recourse
to the normal law of the land in getting the
prererly ‘They should compete in the ren-
ike any other organisation because no
auch exigencics exist at the moment. The
Government should draw up a plan for five
or ten years, that they will not take any
private property any more and that there
will he a flat for every military personnel
staying in any city or an area which is
congested, This a which 1 want to
convey to the hon. Minister.

blem of defence dati
lu Iﬂ;zmhlm For the army, it is & very
ar'lmn ; and m-;" d'frq“m'
1" ti o il tin)
Pﬂ' m ficient mm‘:l'ang

requisitioning of properties on which ref-
ugees have settled, the hon, Minister has 10
do something abour iz since he looks after
supply and Rehabilitation also. In Cal-
cutta, there are rany lands which during
the last war were 10 be requisitioned by the
Defence. After the World War, when the
use for them was over, the refugees rame
and seitled there: and they had been living
there for a long time. In the last three or
four yecars, what has been happening s
that the rent of land bas been going up,
and these owners sometimes havr |
cases in High Courts to ask the Defence
to de-requisition the property. Or. in
some other cases, the Defence people think
as to why they should keep these lands
which are occupied by the refugees and
which are not occupied by Defence Peo-
le. T know of two cases  where the Die-
fence people foreibly tried to evict the re-
fugess in Alipore and Dhakuria, the De=
fence forcibly tried to evict them from
the land which was requisidoned by thy
Deefence, the old barracks, in which refu-
gees were living in sub-human conditions;
lﬁuﬁd that they would being bulldozer
everything and get these refugees
that place.

*

My appeal to the Works and Housing
Ministry in that all Defence properties
which bave beea  requisitioned by the
Defence Ministry and which the Defence
Ministry wants to give up and in which
lh-efe is refugeas settlement now, should

acquired by the Ceniral Government
r!l.r:d] 3o that the refugess ger permanent
ip or some right on the land on
which they have been living for the last
o year wand to which their economic well-
and I:vmt‘lcnnmurd This is & very
roblem in Caleutta because, | know,
fence areas, some 50,000 pecple are
living ; they are living in these barracks
which belong 1o Defence and which  were
acquired by Defence. While rw:n‘
this Bill, 1 would say, effort should
be made to see that the refugeea are
permanent rights, sc that the e
cannot all of ll mgdcn decide * t’\'e want
10 give up thisland ; we want to de-requi-
:g Pe land ; "let 1he refugees go v
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Hell, let them be thrown on the streen”
The Central Government should take over
these lands so that this does not happen.

As T have already mentioned, along-tern
programme for having houses for Defen.
¢e personnel in big  cities like Cal-utta.
Bombay, Hvderabad, ete., should le
taken up, so that the Defence people, for
their residential purpeoses or for having
their NCC units, do not take recoune o
this law  which is an Emergency law for
mequiring the properties of ordinary citi-
zen. Thar i all.

SHRI SIKANDAR BAKHT : 1
thank the hon.  Members for having
shown fnerrest in this Bill. and I would
like o dispe]l some of the misunder-
standings with regard to  this  Bill.
Primarily, there were no  resideniial
buildings which were acquired during
this period, there were ond
which had been
like the hen: - Mem)
this Billseeks to armend the gy Act.
The 1552 Aet contemplates that requisi-
tioning of pr :rcmu s done for & maxi-
mum period wan As far as the

part i 1 am

hppyml:l the_hon, M:'mbtr: koow that

this compensation will be reviewed afier

five yean. Due comideration is

to the primary diffculiies which

arise on account of requititioning  of
Jand.

1wish to amare the hon. Members that
Government  would not have comsidered
retaining these lands if it had not been
considered imperative by the Defence
Ministry. These lands are required 1o
be retained for purposes  of Defence
alome. Itis zullyl delicate matter
for m* to dilate on, but I do really hope
that all of us are concerned, w0 far as our
Diefence necemilies and irement go,
and that you would not like 1o subject
these to a  very minute surgery msking
why, what sort of Defence requirements
are they, andallthat, I amure the Howse
that it was copmdered (o be absclutcly

necesary to retain these properties for the
defence of the country. After all, there are
exmaordinary  circumstances during
aggremion, but ﬂ:.crt are ecﬂun clrn.l.rm-

Acquisition of
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be categorised or placed in  the aame
category a1 Emergency things or the
lbmtuonl committed during thr Emer-

gency. It i entirely of a different type.
Allthe aberrations of Emergency which
my kon. friend referred to, related to
things happening inside the country,
whereas this particular thingis required for
some other purposes.

Some hon Member wanted to know
the list of the propertics. [ have
already wmated that this list docs not
include any residential houses, so0 th=
question of displacement of the occupants
and their consequent rehabilitation docs
not arise, [ would like to tell the House
that the lands acquired are at Umed
llhwa.n‘ Kata (September, 1976), Gan-

)-. 1977), Suraigarh (May,
ls?? U { day, 1a70), Agritsar,

Einll Iﬂﬂ _]nd.llpur 'Ihu u the list of
places where the lands have been acquired.
No residential place is there.

My friend, Shri Roy mentioned some-
thing about the refuges because of the
land which has been acquired for defence:

in  Calcutta.  Unfortunately,
it not concern  this Bill. He is
welcome to give me the full particular,
and I would certainlylook into the matter.

create any diffieult situation for  our

citizens. Woe are doing thisunder absolute

uirements and it is necesary for the

of India, Therdore, I am sure,

this will not call for much of 8 dinection

and [ hope, the Hon. Members will
pasm thizx Bill unanimously.

MR. CHAIRMAN : Mr. Vinayak
Prasad Yadav.

SHRI VINAYAK PRASAD YADAV
(Saharsa) : I Beg to move.

Tlut the Bill l'urlh:t to amend d‘l:‘_
Immuvab]eh'up:rly,\:t, xggn. be rdg-rud

'Dolsdw fee  conaisting 7
y‘

tances

and the deoe Ministry mdetl that,

in mccordance  with  the permanent

measures which the Defence Ministry has
to undertake, this retention of lands s

aholukly NECEmATY,

My bon. friend, Mr, Banatwalla, said
somicthing aboot the aberrations of Em-
I want to aveid referring much

1o what ed during

£Y-
, 1 am the jire-
i.:'udlhseﬂmuui H;E:':

1. ShriSS. Das 2. Shri Ramapati
Smﬂug Shri Sikandar Bakht 4. Dr.
B. N. m? 5. Shri Chandrades. Prasad
Verma Shri RL_E Verma ; and
7. Sbri Vinayak Prassd Yadav, with
instructions  to :efp\m by the last day
of the first week of the next semion. (4)

MR. .U'L\IRMA.N : Now, I shall
the amendment moved Skri
ﬁmmvmmmma the
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The amendment was pat and mgatised
R. CHAIRMAN : The question

it}
“That the Bill further 1o amend the
Requisitionizg  and  Acquisition of
Immovable Pr Act, 1952, as passed

by Rajya Sabba, be taken into considers-
tion.™

Tha metion was adepied

MR. CHAIRMAN : Now, we ahall
take up clame by clawe consideration.
Clause 2.

SHRI G.M. BANATWALLA : In
view of the asmufasice given by the bon.
Ministey, 1 do pet want to move my
amcodment

MR. CHAIRMAN : The question is :

“That clavse 2 stand part of the Rill"

The maiion t0as adopted
Clause o as wdded to e Bill

MEB CHAIKMAN : There are oo

“That clause 3 stand part of the Bill."
Clawe 3 was added 1o the Bill.

Clawr 1, ihe Enscting Fermudlz oxd e
Title rowre added to the Bill. P

SHRI SIKANDAR BAKHT : T beg
o move

“That the Bill be passed™

MR. CHAIRMAN : Motion moved :
“Ihat the Bill be pased™
Dr. Ramji Singh

wo wwd  fag (mrago):
aenafar off, g og ¥ga oz fem 8,
25 6IXrE YA Tgi off, W oow g
wiT T W R 0 & e ¢ fE
it g T gAN fedew o) ar
¥ wai ww fedaw o o B AwC o
ki W 36 * ¥B wws wromi
w At gy ST 3, 0 | W
T 1 1968 ¥ 3 g Farey 6 vy wwr
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o gw ) qre feay may, o B oww A
g P ETAA e e &, e
w fadgs % o (ARl WA w
sem we feay vy g ) e gwit
E® At waet % 2ne dY vy § e o
1w gRat & fad  fear @g, Twet
fmg woare w ¥ 7 ey ¢ @R
T & ww & g A wa
A { wgAr g~ v § fe
sfireat & fwd 51§ wirr ar wif o
15 % ¥ qeanft w7 ¥ wox ¥ fo
ge & afk sfrom fawm w1 w@
o A F et ey & e
g—afroar & fod el off wra &
xETA W & fad gew wew —
ot 79 W et e & e Wi
wr fray e g o W I WY o
§ woem TwE w7 owy ywwr d, o
w Wl WAy At mwm A
A & $@ wg¥ w1 wrrere gt
@A 1

FE0 AT~ AT FEAT B, A
A ETA R gRTATITCR Y #§,
FEwg TV R gud 1 & femvwmw g
F% ATEq W g §, WTIR q A
i goEe & Fea K o, 3@ WY
wfcat ) foam wur, 37 9 3 g Afew
fopar mar, ¥fer I & 20 T
¥z frar man, o ®1 & g § 7
Fagm fEER TR AT WA T A
ot ford, serafer s, & o wiear
Hore aga wrw-frarT & aw o
& st ot e WIv & aTE s
& @ Tw  ghowdi o' aqgfe anfaa
wt #fem w7 fogr o O WM R
g Y R WY X T T
Wt ag wTer evz w1 & avd v ot i Gy
T ot FOErT & wfewgw § &, ¥ ghowdi
wt i e oo R wE g

LR R GRR
et §—afc gforzar  farsrer o Fody
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wfw & arewsT § & sl fawm
* fa wrered 1 w1 ot i
v wEm , I AT OT o e
siferger =it = & w7 o amw, Afer
TN TH A W AT T T AT
ag am wfew gfer & it wmEr wsd
ghit | gt am—afr T ¥ o
I Wb 4 @ g b, e
®1 %1 w1 T § ) Wy Iw ) gt
wre wepgfea anferf &) dq Feern
oeT Y, df PR W AT T
w dfew T F

e i 2 A Y AR
WY ot 1 s wrefiE wT A
o1 faw w1 Ty ¥ ow fd
w g s e o & fee vm et far
T W w3 gEae £t N R
FH W QRAET W E O |

ot feon wan : @wrefa o, &
T YEAR AN wTe Y
w faw w1 wda fem &) afer
T g & flr & foe @ @
=T g fe gant fafrees oie &
T fas ¥ we g WigT &1 Wt
I WNE A PR A A g A
O A ST §, ¥ A T A g
w wifem s

g % A w A -y
w1 ¥ 9 4@ faw & ooy & age
am § | repEfaw adte faw afes
g & it &Y aret @ ) gL 9w e
& foq ag s WO T A G,
1 g ST Feefor g A & | Aegew
wreEw Wit fegeT g & faw o
faw & wwmw WA WY T i
ot &)y i et T

(Amdt) Bill
MR. CHAIRMAN : Now, the
question is
*“That the Bill be pamed.”
The motior was adople.

528 hew
BETWA RIVER BOARD (AMEND-
MENT) BILL
THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (EHRI BHANU PRA-
TAP STNGH.

Bir, ] beg to *move «

“That the Bill 1o amend the Betwn
R e Mt 7% e P by
than."

w A e o W
arqeit A1 fedww § 1 Fmar @ T
waw ot wer wdw ¥ & rool &
Wit 39 & § i § 9 e oo
TR FEET ¥ W WIM Wit
FoC o3w ¥t Foerd 3 faw v ag
frg femr e towre 7 oF anw
T FT GEE aEHT W FgEer e
% fau feur 9w a9 um Faw
fawrk * faw ag  grer @ o)
am & SFT T e § faw s ag
frvwa fear T =t aiw o, =t et
T g, FEET FqqE faee 4
w & foe fear smiem o & aer
& weary & Fau agwfa g of oy, a6t

#Moved with the recommendation of the peedident.



251 Betwa River Board DECEMBER 22, 1977

[ & wrq wam fag)

i fedr 917 & o sy o
Eilki il 4

TET dwEA, Sifs agegd w2
w1 &ea . ag & 5 s o
FIEAT W T ¥ A o £ v
W w9 O Ol T
¥ ¥ ¥ fimir 1 2wl §0

Tk wiatom oe wias wwsT
ug § f& wgi-agi Faer & o any a
3, =i faelt = soA w0 AW
€ v v &

aw g faw ¥ agT sgeyd aF )
wre & o wwr TN, e & gew ¥
)

ot fw sy fe (i)
awrafa wgrey, wvi-wet & fer gt
AW Ty T g, & gEw | @
gl

FAT I Y AR ¥ T &
Az ZATH ATETT W oTT TE OWIC
T & fF TRAwy d7 & 9 e
AR ¥ T AT W §, IEET I
A ¥aw faard & fav fiear andr afes
3y faaelt ot o o wEY & W)
T FTAT W9ST T | [ WIC ORI
*1 e w3, A fAm & Swer
wark ¥ E

w7 & o7 faw #F 7o At A Wi
A w1 Am fem wp g8
¥ W AW W 3@ gw f§ amAm
wHr o ¥ WY AWEw &7 Twm gem
#fe 9| 9 IER O T Ene
T 9 g e g §
s o sqwent g, vt o fay &
HYYET Ay T & W 3T v
W qEAAW g fr F mEAT ey
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2 =g ag & f& it a% mg wiw
qETT W IAT WAIM qOeTC ot
wfirerdt gf, I & & v % # w0l
FTT T AqT F0 § Al aow T
wrf wrefmaw gt weer A
fawr ife oo Bw FoeTC § gl
W o dte TR & WA G
At gu¥ faw dwmw frm & oo
wuiraw drw & v agt ¥ & wrewaw
wrarra fAmr a1 gwar g o fie
aﬁw@a‘&&&mmﬁn%ﬁ?ip
fgifas w1 & g § Qe s
fern w1 fam wiiw woe ¥
W Awre fadaw w1 A Ty & geew
F ot w¥ g & & T wve omeer
o fearr Sga

=y, ag art afsx fear amom
fomer am dawr Fog @ gy
T I A T OEAET v
A ¥ gepw i fodT Fnr Ay
aeft =t Tt %1 gk § e gRrave
w3 1 A1 o sfafafy o § aa%
FAEW F T G F IO 07 A
# sgaeay g1 w6 | A F A AL F,
wafn = & frarf wd g =
@i & wFna ¥ 99 90y fraré Ar
am 4t kT e ¥ fr1ogw aig
w Faater fFmr @0 wr av) gafan
T 91 % were 72 F faw faamd wy
T K1 WL T FT LTI S A9
AfFT o= o wg mAT grew oot
TATAT AT TET § AT IT AT WY Ay T
o Faar # w1E "W g fegr aan)
¥ ooft gfer & WA e e &
fie faelt oot TuF waer §AF

faa 4T¢ &7 g7 79 FH W W
§ ot Formr i & Far g @0 wr w5
w1 a1 @ & I0F fa q¥ gy ¥
o & T g 3y = e
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T T T4 | 214 SR free
ofie FHE TAAT | IOC AW 26 WA
o wew 2w & 22 M IEH T
7= ofen I8 T 9 wie-
Wi 16 gATE 1 Mg Tg Faear-
foer @nit | gt T owr Ay &
gErdt sl foew wares e
G Vi & g e e fawk
wd Y I F A g F g a
gk g wel G % §, St s
wfew v & &0 & O www £
afe o v aw  fs v gwe
N o A 2w * gfami o/ od
wAET F ¥ wifww £ o o wife
4 W eR ¥ O, Ay ¥ 9w wfafaie
# Wi agt ® S O Wiy W
7 wegr avg & wlaffirey sTasy &)
wafog §4 W A Tar )

amw & arq & &g it g g fr
:Wﬁxﬁ'ﬂﬂﬂ{m[wsﬁm
fear i ot IRF 40T F7 F WA A
1 & o g7 A ¥ weey gy wifge
wifs @@ ¥ 97 wfaffe @7 & &
AT F W WIEAIET W WSl avg W
TR § 1T & TA A F gww AT
& wmer wro feg ) a%a 1 07
gura #x gafig v @ fr owel &
faeaifaei #1 s qwerdt goit wwife
FgrimmzaAc AR T R
wxi @t faefes g7 & awe waY A
i Aft fedft & e qwmEAr Ad
fse &1 wefae 4T mmemal ¥
wF AT 47t F a5 qfafag w1 aew
@ arx ¥ o ww ® &7 aen
goraT AT #4 =W feardRT S
qg a5 T, woEl grEedr agr Sagd
O Wt & wRTT wTR R, et
LSO L LR B red i
TET H wH v F fag wii §0 9%
A 7 A% wagh g fmd E
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& ot faeelt & Xwwn § i aga @l
g & AAgT F9 w7 F feT wr
5T & AT FoTtens T R FT B &)
% I wET w1 ¥EE A P @0
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[sfr Far sravy Frm]

Fuet aga ot & a4t §, e ¥ oage
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ot frwdr 19758 ¥ w # & wEwar
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o FuH qeT g B, W ag et
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Fron ogar & F ot S o amm o
ol § f& wfe & @ owm g,
JAE AEH W W omw aw
o AT A TH AT w7 w g
fir &% ®ré @ e & @w v A
MRT F | AT Y e, gE
@@t v @ o o O & s w5
T H e qigar e T s
¥ sarzy o w47, Tw T £ S
¥ A owh A W A & e
ot & Fgm 5 g o ae Ty,
foms @y w1 fam, &% & e
ot e weli ¥ b e @ gl
wriR geft o, d2% § wrw A
T Wk gy, IE ek wrov @
W gut Wk AT T g e &
fex dar B ol wrofie T g
frg & wr i ore & wfaffin gy
afgr o ¥ fx wfer FoAe A
I T T § TAET ST TC T aw
Awt MAEmARARY
e & fiet & Pl ot W
21 d fawrk &, frah o soew
8, vl aw § oo A Pt ey
Tom e g e iy B oW
T duerer amt b iy qelt
aay & bt § ) AvEetr ate et
foek e sitw £ oy i o,
A Pl st 126 & AR e,
fawly & 4 tootet wmt | £ L At
slfir ot fapet st & st o oty
a o & gfiee & afen folty
st et off s & B & oor w7 Sy
T oy ¢ e o 9T ey
gt & Ao i ot T oy @
wife 7 @ Ower fadndr faroreft oY
wre sdT et gt o § ) g A
forgrar &1 o gw faoet w1 fem
T § ot gt mww ax Tt et
wrfigy | woee witestiodt & o €
3992 L5—

(hmdc) B a2y

Ffe vk oy 0 W+ m Dwas
H frm aft § waw T wifE ag
forermte g 31 Afer miw 7 7 TR
awr g 2 feamt g faad B ey
faaft & o s qu & Afe w=
et fanetr Wi et 3¢ a Fnit
o T T W g faaEr T Er
art &1 whewfei & g7 §, @
& wafad ot et wet & IeT
areafes wry aeT S fae iz )
wore st fersraw § ot e W
o nfey

Frgam fam 2 s i &
T aFf ek & flr weo 3 9w

i3
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[t wrwefy Arevees wvae)

wz % fawrl £ & Afew E
freelt Brgem Wi dm w2 A
et wrd § Wi dw oAma £ 3w
ferat 1 A fora e &, A A AET
afge 7 wfawrd oy e 3
fromy fod ® wr B owm
Fawré et 0

& e dat & iz w=ar e ag
T T dzw P o oAwT w95

F

e
Ey

X oo v g B & oo o
et T & 5 S W a@ wen
w I § Ay ¥ fae sy gt v
HEg-awedl ¥ 0 gwd mfaw feam
sFn afee, T wgw SR e
nT

Wt % A & gw fagwr w1

AT T

& wrq were Py - warafa g,

& AWAW Ae &1 AT g R T

¥ fawww & weeE T OO e,

aqwTa far ) 90y A/ den & fe
5 AL §O TATHRGAT W WA g
¥ 3% g0 1 s Fw

oz #gy & Fr e § avafifafe
R Tifeg | & mawen g froafz o=
o FY AH0 @1 a7 FE AT w7 T o
g, @ e aafafde enfe
¥ wrr wrE w arid | g A b
o s o fs wiw o it
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o T w0 G FT e
Tz qrt AEr WAW Wit IwT w3 L
FORTT 1 Y At o A Farardr efY,
g ot A D g ¥ T g
e fem & &7 7 Fared, v, Forer iy
# farwralt =€ iy, Fewt Fadx i avy
o faaret @iy, waer facta o
¥ whirere & fawgs W £y e
M ¥w gw ww 6 frwere €
WA FTM WY FAET TAE @ WY
facierd 3ad it | 3aF T A
oot w7t gy 27 T woET
F qyz w< fear i e wwE faaow
0 AW FET T AR %Y
Farciverdt § 1 418 Wt <f wfafie
at Iun fwr i SAN% Tew wTRTT 9
A Af gF 1 ST AR g
W A w T g O o In s e
w1 fastt ot ot & et ard-mer
a ¥ few ag o foofem #1) s
ot ag qwTs W ¥ fF 3wT oHewAe
“uﬁqﬂom”ﬂﬂmﬂ
for wra ot IwA A W@gE o @
e & 4% At ¥ ag dwn
= 3re W A wera &) e T
e £ flsr fer e 71 o Ay
o arft &7 ¥ LA T A A
oF 7 A IvFrew AR

W gy &) P ot gy aré
T wAT A 1w fedy
wearfs #1 3ma g aft g g @
/A FA-iaffadi & €€ favq
ATIEHAT A | AV

ag #1 mor ff weerd wdsf
Fravare & afeataT {14 Fr ATFC L
o1 Faarast #1 2f1 &, Gt ama w6 &
# 93 I IR E, THT IAAT TAEGT
t.

“The Board rmay permit any officer
ofthe Central Government, ot the Govern-
ment o Madbya Pradob or Utar
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Pradab, to atiend any of its meetings
and mke part in the procesdings, bu such
officer shall not be entitied to vote."

o wr wed A 3 s g
wfaer T8 &) = www ¥ TWE
T F AT WA R IRE S
gz ar¢ wravasar gas At FraraEt
1, wg awed B 3R I AFO AL
I R -

“'"The Board may wciate with isell,

in such manner and for such purpiass as
tuay be decided by regulation, any prron
whuse amistance and advice it may desire
in complying with any of the provisions
of the Act.'?
MEg e R At 1 W
wFTT ¥ FTET whaedt gemg A
%5 § wrEvEwar 94 9¢ 341 I ¥
afe &% wE@ wARNM T IT W
o T owEm ¥

wt = sm fag : g T 3
qUAAA AR AG X 1 W wT
AT ¥ W En ¥ e § oefee, @
s feray i qwt wrar 2 ¥ o A
# om 7 ¥, Afew 1 faon @ oo
wfaws fam W gEa = aT g
A art wwt ¥ fog & WA Y foamd
whes & gafge, o w & famr
B AR A A 1 T AT A @
g
ot Wy worme g - arE A wfEETC @
fr wwmT w1 o fawras € @ oW
NI D ITEFTE )
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arr § 1 afy wwRT my fe et
fraras # ar g9 "I § @ e A
fardw @ & o' 9 & oo S
wrvEE § A I A€ qEmr A |
dar & qg wy TR § O Ooife
T | IRECEEHA TR
for qeft &% d3ur, faeh S5 FEO
o7 I% & Wi w am wEod
a7 a1 et farareft @ w2 T

ot ¥ wm Fog © I oo
wFoEr e

st W wow fog - o9 AT At
0w e T T fe = Ao
& ot geRdr gf fawrd Wi e E
W 3T 57 &= & framr & 37 % A
TW F AT JAVGT TG | T W
o & R agn 7 wfemt 2 Wi
fegm s & ag T & 1 ow afer
aw fafre §t 9w & @ 3 fe oF
foim &3 &1 7 @ FT A e
ow friiw 7 7 fgg 1 3 o9 W
wmoaff 2 1 TR OF I oA A
Fq® OGN AN T AT AT
For g @A & | WU W owT W
AT T g ¥ )

wH oF 9% a8 Jsrar v R
et gEE e e e
ey WY wEeEh dw g Sud S ow
TR ¥ T & oar g
TANTE TTACEEE Wt e 3
#t afae wavmear & & wife
hercinafter  referred  to s the Rajghat
Powrr House,

90 @WEs ¥ fr e e
v ol § wwfeg W ww
& gwmr aff &1 e

*3
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[t wq s Fng) _
& @ gAr W TEAE qET gEE
§ 3a% fau faa foar mar & :
hocinafier referred o as the Rajghat
Power Houses,
T A1 waAT ¥ ®r§ afonar IF &
ATGFAT Fdld Ag ger 1 9
fodar & ofoamr wr o€ & a1
WH EIA AT g ag |
# gumar § d7 AL qeA1 F I
¥ far & wafac s & frdea = 5
AT wEe W wa At i A
freg oz s A g v aw ) faaardy
i famer gim Tt faoeht sy
FIW A T A T A 0
MR. CHAIRMAN : The question is :
Rl“n;;a:;e Bill to amend the %e‘lwl
i Act, 3, a8 passed jya
el e ey
The motion rwas adepted.
CLAUSE 2 (Amendment of
seetion 4)
SHRI LAKMI NARAIN NAYAK :
1 beg to move:
Page1,—
‘afler linc 16, insent—
_‘:{i}‘;he Members olfel"”“.'m'lm of
t ptopased ‘t i ted by
the Rajg‘hn: Dim."ofl} e sl
SHRI TE] PRATAP SINGH : I beg
o move
Fage1,—
Jor lines 8 to 12, substitute—
“(a) where th U j0i
is ng)i:chl'r;e ;;ﬁh T::gﬂhglnnml
power, the Union Minister in charge “bf
wer and  such Ministers or Depi
inisters in the Union Minfstry
Department in charge of Power or I

gation who are residents of Uttar Pradesh
and Madhya Pradesh  (3)

Page 1,—
afer line 15, insery —

“{d) all the members of Parliament
residing in the districts of Bundelkhand
region of Uttar Pradesh Madhys
Pradesh,” (4) *
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Page i ,—
after line 16, fnserg—

“(ii) for sub-section (4); the following
sub=section shall be substituted, namely i—

. “(4) The Board may permit any
officer of the Central Government or the
Government of Uttar  Pradesh  or
Madhya Pradesh or any State Legislator
residing in the Bundelkhand region of
Uttar Pradesh or Madhya Pradesh, to
ateend any of its meetings and take part
in the procesdings but such officer or
Legislator shall not be entitled to voie.™
(s)

Page 1,—
Joor lines 14 and 15, mhsipme—

*“(c) the Ministers of Uttar Pradesh
and Madhya Pradesh in Charge of
Finance, Irrigation and Power anc also
Ministers and Deputy Ministers of the
aforesaid two States residing in_ Bundel-
khand ‘Thansi, Jalaon, Famisgr,
Banda, Lalitpur, rh, Chal .
Dhatin and Panna icts of Uttar
Pradesh and Madhya Pradesh)."{8)

MR. CHAIRMAN : [ put amendment
No. 1t the House,

Amiendment mo. 1 was pul and Wigae
Hiped.

MR. CHATRMAN :IE:;M ndefient
Nos. 3, 4 and 5 to the Howe.

! nos. 3, 4 and 5 ‘thers

put and negelived.

MR CPATRMAN 1 putamendbticat
No. B to the House.

Amendment no. 8 war put  ed  nepe-
tired.

MR. CHATRMAN : The qucstith ‘is:
*That Clause 2 stand part of the Bill.”

The motion was adepied.
Clause 2 was added to the Bill,

MR. CHATRMAN : The gliestion

i
“ That Clause 5 stand part of the' Bill.™
The motion was adepied.
Clause 3 twas a'dd‘a_d'b the Bill.
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Clawir 4 {Ansndment om Section 10)

SHRI TE] PRATAPSINGH : I beg
o move:

Page a,—

afyr line 1o, imeri—

l’:}m clause (), after the words
“ Rag

t Dam " the words** and
Ee thal g)mr House™ shall
ioverted.

MR. CHAIRMAN : | put amendment
% to the House.

Amrndment No. 6 was put and negatived.
MR. CHAIRMAN : The yusstionia *
* That Glause 4 stand part of the Bill."”
The motion was adopted.
Clawse 4 was added £» the Bill.
MR. CHAIRMAN : The question is:

“*That Clauses 5 to 7 nand part of the
BT

The motion was adopied.
Clauses § in 7 eoure added 1o the Bilf
MR. CHAIRMAN : There iy Amend-
ment Mo, 7—Clause 8 (New) — in the
name n‘fmm Tej Pratap Singh. Is he
moving ?

No, There is also Amendmens No. 2—
Clapse 1A (New) in his name.

He. is not moving.
The question is :

“That Clausc 1, the Enacting For-
mula and the Tite stand partofthe Bill"

The motion was adapied.

Clawse 1. n\eEwaun:{-mﬂ&Trdx
werd added g the Bill

SHRI BHANU PRATAP SINGH :
1 beg 10 move:

* That the Bill be pased.”™
MR. CHAIRMAN : Motion moved :

*"That the Bill be passed.™

(Amdt) Bill 266

it St ATCY A (S
Hqreitw wemata S, st wTET AR o
 woremaT fF 91 T F 39T T EY
& Fx 5t ate T, 77 41 £ @
% fx fet aom & F3m 0 =g
aw & guwer gt o o a1 A
o fe g femr awm, fee
qrre gt Wi FR0 A% IW F AL
e, fyrfee fat # gt s,
ArAgT T AAN—% w7
% FOm, THr IH FT T RIS O
graT g | & g g fF aE 9w
o A WY w2, A e Ay g e
gart dwwg faw w1 e fear o,
FeTs AT 9 59 g AW W |
® 9 wEAT 9T W1 Mg W
e § fr o @8 o = ot
HTT | WY WHE AT KT 5H OH T
ar 7 &, graifE & wgar g 5 3T f
TH AT, Y9 T AT HT A T E—
& 7 #wmgaT w o9 ¥ O A foawa
g fr gug o 99 & ar #% W
gt q9 AP & 4 — § fad g
& e g fF 99 & #r qerw A g,
gaTr Sy e et 7 faam amr

# =gt g f sy & amEi 9w A
FI QT O AT KT AATHT T
ff &t &4 § ¥ §, T F g A
Ci

st whwwt gEw o (@)
awgfa wgmm, WA wERE &7 eqre
# = W wrwfwa w1 g fe a1 o
qrfeet ar T Fom fE aEr w0
Tzary a1 F awe dar geft, 9w e
TEATT HF GOV | WY §F o e
agt a7 ¥ A gt = qn, e
aft T ar, ¥ Afwi vt B dw
TATY & AT # N Tt & i e
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[t wive wemx i)
G g1 man v ¢ Yafed W @
mEgm A sdN A
e v @ A 1 G fA & e
g & fader v e § f @
& @9 HEEl, TRe OF Ao @91 TN
g ¥ WA AR AWy e i A o
9n & wifew fear T 9w AE
= grgt 1 Wy arE & fraera @A
# g0 #% 1 TRwees qfer &
# w1 W XM W ge e M
g w1 fremar & 1 @@l o o

tfragr ¥ o whatafedi %1 & wTE
T we W1 g WO wigy arfE W
fm S 7 ® @ 1

w

Sfer Tm G %1 T ¥ F gELAA
o @ o @ kTl e g
ﬁgﬁﬁaﬁm,iﬁ?m&u
g dzr gf &, 39 & IFwr A N AT
o o o s g s o fEoag
qu wRafafs € 1wt @ 7@ Y-
St T waure ¥4 gan Ty fow w
qﬁwmwﬁ{‘ww&ﬁuzm&rr
#hm&aﬁﬁ*#wan
S P Svd o fre® @ W, 39
mm Wi sEm I D R ¥
s-gffafadi w1 389 # & @O0

o A mEgA §IW ORM
S T AfEA—aT W TH a
e A THT A1 OF A A TR
S 1 T e ge W Y e
T arefEA FO AR § )
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A W@ § o

it W e ey © A A
SRR LR GE L o
*Wtaﬁmtqﬁm
§ 9% e a7 w7 g fe aef
a3, aE wm AT ¥ whawt ¥ w=7
TR | TET A AT O O T
AT FS FI TCH AT FT STHT-ATET
d7 O W 3 a1 Ted aoer
g1 & WO, mE W AT e A
awm oAl d o

& oy o frder F¢ T S
gfEaragt anh & o T Tl
wot & 7w @ 99 7 A &
duy At ®am | STE AL AT w R
W ATt et 4 ¥ O I AT Tl
o T wOerd € ags W 8, T
o faaeft g T 1 el s F
R £V A A A g 1 &
¥t ot dtr Gy FTRC TSN W
W1 1 @A feemar fie fagm W
¥t we wfme @, d
ﬂ?wfﬁ.mu‘rdﬂﬁﬂﬁwt
% & Frirex won W § fe v W
T 7T AE1 F5 wE AL €T
3t s ag fafem & A AT
Gt # o 2y & fedrdy 3 W
grit, % ama W fomerd 91w
g T Fr v Gl @Y gl
HETaT w7 ;T | gawm g W
arr gwr @1 af gt wa faw A
qe fear a0

MR. CHAIRMAN : The questiur is @
“That the Bill be passed.’”

The motign way adofeed.

—
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2707 harse

MOTION RE : TWO sntous
TRAIN ACCIDENTS ON THE
NORTHERN RAIL AY—
Conrd.

MR. CHAIRMAN : Now, we take
up the moton moved by Shrimati Par-
vathi Krishoan oo the 2grd November,
1977, regarding the two serious train
accidents onm the Northern Rl:lmv.

(SAKA) Accidents on 2m
Northern Riy.
1 will mot lnwlhordhuurﬁeor

in matters
ies even about nnbe Lie with &m
I-h-.ll mpmw&cmm&nmm

My
hm lb'ﬁ.w with |he woﬂm who

But. T would dcﬁmle I say dm there hu

been an owverall mg uf discipline

in the entire rai n‘lcr this G

has taken over. Some people say that

mn‘pull -over t; the people who were
issed have been taken back and some

Mr. Briji Bhushan Tiwari was
He is not here now. Mr. Stc'phﬂl Heis
also not here. Mr. Saugata Roy.

SHRI SAUGATA ROY (Barrackpore):
The discussion on the railway accidents
which was taking place on November
23, 1977 m this Hmm-. was mr.:rmpmd
by a
wln:hw:nnull a I.ragedval'l.hg first
order or an incident which we can call
an irony of faw. Just when the House
was debating the raibway  accidenu'
news came that the Ahmedabad-Delhi
Mail had been derailed near Rewar
and that there was a2 Member of Parlia-
ment among the tn who were killed
This only underdines the seriousness of
the situation, and this also underlines
that, in spite of all the noble sentirments

by the Minister not enough

bas been done to prevent railway acc-
deau. 1 am not one with those who
demand the Railway Minister's resig-
nation for every railway accident though
I do think that the example of Shri Lal
Babadur Shastri ik after  that
accident was a n Lcwe._l‘do

people are not satisfied and, therefore, they
are not working. Some pcvplc say that
some officers were not happy because
theae e have been taken in, and there-
fore, t rymnukwﬂrhng'xro'pﬁlr Now-
a-days, everywhere, in railways, you
find that the trains are oot running in -
time; almost all the major trains are late,
The other day, I came by “Rajdbani Ex-
pres; it was supposed to reach bere at

1050, hut we reached at 1.00 O'clock

SHRIMATI PARVATHI KRISHNAN
{Coimhatore® : At leasr, you reached safely.

SHRI SAUGATA ROY : Yes, and
there might have been an  accident at
Kanpur. it was found that the engine bad
some defect. The driver apparendy
thought tkat it had been repaired  and he
left station. After going for some
dmmce the engine went wrong. Anothes
engine was sent for and only then the train
started.

S0, vou will Find, Sir, that there hasbeer
asenual slackening on the part of the rail-
all alomg and it i the duty of all

not think shifting of one Railway M

will solwe the pmhlzn: The

are basic into which one has to go in
detail.

depth, ene has to go in

It is good, after the seccidenws, afier
the discumion ook in the House,
only three days back, the Minister has
appointed a Committee 10 go into these
railway aceidents and to recommend
measures for ensuring safery in the railways,
But the point [ want to make really and
serioualy here is thar railway accidents
are not isolated incidents which happen
just omce in a while. We know ol the
three biz railwav aceidents which ook
place at Sarai Gopal Naini and Rewari,
But, as the figures will show, a number
of accidents have wmken plur The num-
ber of accidenty fron, April 1w Orieber
this vear was higher than the number of
accidents in April to (Dctober last vear
or dymng the same period in 1072 or
II“_N- This shows that amfu'l“rre ame-
thing wrong is happening. It i not
only peychological that peopie  think
because of th- two recent serious accidents
that there is aozne thi oog. but the
whole svatem in the- s showing
signa of cracking, if I may say 5o, serioualy.

of us that this slackening it not there, be-
cange railways are the national property.
Anything that happens is not the concern
of Prof. Madhu Dandavate alone or of
Shri Sheo Narain alone, it ia the concern of
all of us,

Sir, the reasons for this slackening arel
many. but te me, the moatimports i rfa
them, seems to be the discontentmentamong
the railway stafl. The railway staff. for
some reasonsor the other, have worked with
examplary dedication for 1'e last few
vears. They had high expeci: tions from,
this  Government. These expecrations
have. however, not bren fulfilled. Thev.
expecied that as their own leaders, who had
been agitating for their demands, were  in;
this Governmient, some of their demands
will now  be fulfilled. Firmly, ] would
like to meiition about their demand of bonus
which has been agitating them for 30 long.:
The railwaymen this vear demanded that
thev should be given one rupee at least,
that they know that there would he bonu:
fior therm and that bonus would be  grantec
tothem asaright. But,ftwas not don . T
know, there were many lln'ptdlmu bu
that is not the only thing. Then, ther;
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gnallers, the who sits ar the signa
oat. He sitsin rome Hll:ﬂ-lﬂ'"@!
1 the middle of the c and be may have

wurs dury. 5o, a gemuine cffort is neces-
ary by tosee that where the genuine
micvances ¢uist, they arc redroased. A gowe
roment cannot live on giving hopes anly.
't has 1o suare elearly that lkhm are our
imitations, these arcour objretives, we can
pve you this much and beyond this we

provoke me_into that all that.  So, what §
am saying iy that we should serioualy
coosider w asmly these grievanees
of the railway suel, what sicps should be
mkn, whether we should
demands

The next question is with regard 1o the
colling stock, we have in our railways,
Every day some demand or the other i
made for a new railway line. 1tis quite s
juntified demaadin a cosmmry where though
,w have :lru.dyI ue;rl}r ﬁl,noo miles of

OJﬂ'u for mm:
ng your rolling
lw:l l\ow wlul it hlppcnim s that
these lines are getting old and your rolling
atock is getting nld. \‘\"In:n the fish plates
are found removed, you say that it may be
due to sabotage. \"ervw:l! but it is mlso
pouslble that these things get old and get
rusted and things get ed  like that
Tt is abio poasible. Ln resh look is neces
Ill? into the copditions of the rolling stock

1 exisge.

lut vou unm n

Then tha question i what safery
mestures we d recommend 1o rh:
borsme will remember that

w the revent Naini scoident, it was
befailur  “tha rman o the smals which
ulimassly bed e the ac-ldent. New,

Accidents on 72

Northern Rly.

:ﬂm:v!llowunr‘whm Ii;n i
'Iﬁf?u ind o

sigual man lﬂu“mlo. e

this? I canned sy yay can man

all the unmanned lewel cromings in =

single day. I do not say that you can
i ‘d rwII:t"h an 8 iiater
im a day. dater
shoiddd declars (hat s 5 our

Then again | would wy that I mentioned
three poin-u : (1) the grievance of
stal, (!] the coodition of the
rofling stock and () the condition of
&e‘ nigmalling ey ent  and  the

y for

The last point | want to make is with
10 the Ruilway Board. The Railwny
ister recenty announced the restruct-
wring of the Railway Bowrd. But, if I
may trll you, the Rulway Board is snd
continwes to be, in spite of the restnact-
wingetbe most buregucratic structuwre
in whole of India....

3‘

SHRI HARTKESH BAHADUR (Go-
rakbper) - That is right.

SHRISAUGATA ROY : The Railway
E ey o the cmployen The
the  gricvinces yea.
Railway Roard is uqmz for the
mounting discontent smong the cmployra
aod alu inrr ting dissention among
the cmpl 1 think thas theirs
is an empire. 'l"hue o sit in the Railway
think, that ‘the Minkters come
and go but we stay here for ever mnd
unhourhulmmmutbuwd:cmﬂﬂyl

E

SHRIMATI PARVATHY KRISH-
N‘\;!R: Thev sav, ‘Ministers are caual
and they are permancnt’

SHRI BAUGATA ROY : Yes. thev
way that Ministers are emsual Jabour.
As you know, the prabem of casval
labryr is a wvery great peoblem in the
Ruilways. Some nrw thinking should
be donr with rrgard to the Railway
Board. The impcrtant question is this ;
Dioes the Railway Minisery need an appar-
wius like the Railway Board to run it
affain? Thia should be gune inm in
derail because we find that |l|¢-|rI [
Int of burcaucratisniion st verious levem.
The cbain of m«m\ﬂ\d gete broken at
many places. Tieere i ro |'ﬂ’“;:li

uda:d:rdmn
h“kmﬂw.
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officerm of e Railway Board amd other
people do not inspire confidener down
below. i there iv any British institwion
we have todav. the Railways arc the
mrst-Bridsh jnsitutlons which we have.
They fallow agchaic British wadisons;
you' have the Railway Tnatitute, they
Sollow Chowtmas Ball and other thi

8o, & fresh ook is neceusary in thin maner
in regasd to the siructure of the Ralay
Beard and of the whole administration.

I am happy that aficr Movember 23,
there has nm hern any more SErRUE
accident on the Railways I do not know
whether it is due to any fortuitows cir-
<woslances of becawss accidents or Aot
reported or brcause of the greaer pains
taken by the Railway Ministry to aveid
accidents, Let us not view Lhe problem
of aceidentn from any parry point of
view. It iz not a party iswe. When some-
hody dics, it may be vour sisier or my
sister. Let us not condemn some Minister
or the viher. We should find out proper
solutions for such ie urs. ] would be happy
il the Railway Minister will a1 down
with the eppesition and discuss all thesr
wmaners. With regard (0 copstitational
amendments they discuss with us becawe
thry cannot be passed without our support.
Regarding railway matiers you should
discuss with us. We do hope that with
th* new effart that is being made, there
will be more safety all round. AN efforu
should be made to guard all the railway
track and level cromings w that “I:mnple
cannot walk wcrom as they like. We find
such things happening in Bormbay and
Caleurta and several other places. If
wi do that we will aveid a number of
accidents,

Fanally, 1 think, the Housr should
1ake a serioys note of the accidents which
have taken place and should rrcommend
Soong measures for preventing further
accidents.
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SHRI SHYAMAPRASANNA BHA-
TIACHARYYA (Ulaeria) : Sir, it is

a matter of gnesra that repsated acci-
dents are taking place on the railways,
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Somcwhere it is sabotage, somewhere
it is fzilure of automatic signalling, scme-
where it B over-work and @0 on.

MR. CHAIRMAN : | want to take
the sense offthe House, Therzis a long list
of names from both sides. Ts it the pleasure
of the House that this discussion shou
eontinue beyond today?

HON. MEMBERS : Yes.

MR. CHATREMAN = All right Tt will
be comtiuned temorrow or whenever
it may be.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
How much time has been allowed?

MR. CHATRMAN : When we started
this dixcission today, 3 hours 15 minutes
were lelt. Today we will be uiilising 1
hour. 5% 2 hours and 15 minutes will still
be keft It will be taken whenerr we
can get time. We do sot know when.
Tt will spill over.

PROF. MADHU DANDAVATE: Only
this meming seme friends comirg from
the rurel arcas hal demaanded  thae there
must be sone discussion on the issues
of gur and engar, Thev were very emphatic

about it; !pd the Spciuer has already
safd that we will permit it Tt will harve
1o be decided a5 tv when the  allocatipn
of tim= will be made. Therelore, let
us know ypecifically when it will come
u tomarrow. Office must be knowing

tit.

MR. CHAIRMAN : The Speaer will
consider the pasition and give a decition.

PROF. P. . MAVALANKAR : Quite
a good chunk oftime is st left. Ifwe dont
use it, and il it is left cut tomorrow, it
will go on to the Budget session. Then
the whale purpase of hsm' spent time
during this semion will ke lost. I suggest
that th fecling of the Hease b conveyed
to the Speaker. Let us tell him that we
are in favrmr of having the dichssion
tomorrow by ding the time,if possib]
beyond G n.m for discussic 1 both .ﬁu[\u’ly
and sugar,

MR. CHAIRMAN : It will be con-
veyed i the Speaker,

SHRI SHYAMA PRASANNA BHA-
TTACHARYYA : Accidenis may occur
for various rcasons. Sabotage abo, if
it iz there. mav be there for various
reasons. The other day, Mr. Dinen
Bhatiacharya was saying that at the
particular railway junction where the
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accident took wlace, the pointsmen were :

worging for about 20 hours. You can
understand that it is beyond the physical
limits of pointsmen to put in sa much
of duty. It may be true to some extent.
You must be very careful in seeing to
it that workers are not compelled to
wor'k beyond their physical capacity.
Tt is meost important,

Someone was saying that because
the Railway workers were expecting
bomiss and that it was not being given,
they might be causing this. But fiom
riy own experiénce T can say thatwhen
the Railway strike was going on, and
there was severe repression, the fighting
Railway workers saved the railway
track and railway property. As such,
no black spot can be given to them;
end their struggle should not be mis-

derstood. So, that question does not

arise,

A committer has now heen appoinced.
You have to see very seriously as to
where are the points where workers are
over-worked, or where there is a defect
in the automatic signalling system. These
things are to be studied—not only by
experts, We must know [rom the people
in the surrounding areas, as to how it
happens. Now, 25,000 people have been
appomted. Tt is gond.

PROF. MADHU DANDAVA'LE : They
are deployed. They are already in employ-
n .

ment; and they have beel

SHRI SHYAMPRASANNA BHAT-
TACHARYYA : The conscience of the
people of our country mmust be roused,
5o that before any work of sabotdge is
succensfully carried out, the people in
tae surrounding areas may catch them
red-handeéd. ipctr: cah give you
a better rcport than officials, about
the real E!'.l]%ls. That ‘s the most impdr-

tant thing,

Then, we must develop the patrotic
spirit-among the people to save the nati-
onal property in the sime wiay as we save
and protect our ‘body. The ‘railwags 'is
such an important thing in the whole
structure of our country arid it can -be
saved best by the peqp]g then:ml\fq,
and they will do it if their patrittic urge
iz developed ‘from all angles. I hope
the Railway Mirister will do something
in this direction,

The relationship between the officers
and the class 4 emplyess must be tho-
roughly changed. While I do not want
to accuse the officers, -at -the same time
T want to say that the officers use the
cass 4 staff as their slaves. Tley are
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comnslled o de ~-n their domestic
work like slaves. This attitude shoyld
be changed. Of course, vou cannot do
it rapidly. In fact, T have told some of
the labour union leaders that when
they want to fight for their rights why
thev are allowing these things to continve
ancl why they are not irying to stop
these things. This dttitude har to be
changed, and that requires consistent
effort on the part of the Minister and
the railways,

The toiling people must be given
the proper respect and the maximum
of comsideration, The railway authorities
should understand that i is the gangmen,
the phvsical workers, whe are building
the lines, who are saving the points, who
are correcting the things, and thev are-
the main strength of the railways to
build, maintain and save. They  must
be roused, they must be respected and
their co-operation must be taken., That
is the best guarantes to save our country -
wide railway lines.

I think the Janaia Government is
stili far away from the Janata, You
must understand that you have many
things 10 €o. How far will you go? When
you really fulfil the aspirations of the-
toiling people, then you can be sure-
that the railway lines will be safe in-
their hands.
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e st ;WY W s .00 hrs.
i ? The Héwe stands adjourned til 11-00
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